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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 09/2023

THE GOA FOUNDATION AND ANR. ...APPLICANTS

VERSUS

THE MINISTRY OF ENVIRONMENT, FOREST

& CLIMATE CHANGE AND ANR.

...RESPONDENTS

PARA-WISE REPLY ON BEHALF OF RESPONDENT NO. 1, UNION OF INDIA,

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE.

MOST RESPECTFULLY SHEWETH:
[, Dr. Dola Bhattacharjee D/o Late Shri. Samirendra Nath Bhattacharya aged about 41 years,
presently working as Scientist “B” in the Ministry of Environment, Forest & Climate Change,

Regional Office, Bengaluru (hereinafter referred to as MoEF&CC) do hereby, in my official

Henf

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan
IVth Floor, E&F Wings, Bengaluru - 580 034,

capacity, solemnly affirm and state on oath as follows:
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1. That I am authorized by the Competent Authority in the Ministry, New Delhi to swear the
present affidavit on behalf of the MOEF&CC on the basis of the official records maintained therein.
2. It is humbly submitted that I have perused and understood the contents of the present petition.
At the outset, | deny all averments, submissions, statements, allegations made therein except those
specifically admitted herein after.

3. Itis humbly submitted that the Respondent Ministry had submitted a detailed counter affidavit
in pursuance to the direction of Hon'ble Tribunal. However, as directed by Hon'ble Tribunal vide
its order dated 14/02/2024, the Respondent Ministry is submitting para-wise reply to the petition.
4. It is humbly submitted that the Ministry of Environment Forest & Climate Change (MoEF&CC)
issued the initial CRZ Notification on 19th February, 1991, under Section 3 of the Environment
Protection) Act, 1986 read with Rule 5(3)(d) of the Environment (Protection) Rules, 1986, with
the prime objective of ensuring livelihood security to fishing and other local communities living
in coastal areas, and to conserve/protect coastal stretches while also promoting development of
coastal zone based on scientific principles.

This notification was superseded by the CRZ Notification, 2011 issued vide S.O. 19(E), dated
06/01/2011. The said notification inter alia deals with categorization of CRZ areas, permissible
and prohibited activities, regulation of permissible activities in CRZ areas, procedure for clearance,
preparation of Coastal Zone Management Plans, mapping and areas requiring special consideration
etc.

The notification was amended from time to time based on representations received from the coastal
State Governments, Union Territory administrations and other stakeholders, and over time, need

was felt to undertake a comprehensive revision of the CRZ Notification, 2011. The MoEF&CC

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan
IVth Floor, E&F Wirns. Eenoaturu - 580 034,
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accordingly constituted a Committee in June 201 4, under the Chairmanship of Dr. Shailesh Nayak
(Secretary, Ministry of Earth Sciences) to examine the various issues and concerns of Coastal
States/UTs and other stakeholders for recommending appropriate changes in the CRZ Notification,
2011.

Based on wide-ranging consultations with State Governments and other stakeholders, the Shailesh
Nayak Committee submitted its recommendations in 2015. The recommendations were further
examined in consultation with all Stakeholders including Members of Parliament of Coastal States
and Union Territories besides other concerned Ministries of Government of India and a draft
notification viz. CRZ Notification, 2018 was issued on 18th April, 2018 inviting comments from
public at large.

Based on suggestions and comments received and recognizing the necessity for balancing the
imperatives of conservation and protection of the fragile coastal ecosystems and sustainable
development and livelihoods for local coastal communities in the present day context, the Union
Cabinet approved the new Coastal Regulation Zone Notification on 31/12/2018 and same was
finally issued vide G.S.R 37(E), dated 18/01/2019.

This new CRZ Notification, i.e. CRZ, 2019 is expected to go a long way in meeting the aspirations
of coastal communities besides ensuring welfare of poor and vulnerable population residing in the
coastal areas and in meeting their livelihood needs. Overall, this new CRZ Notification will result
in greater economic growth while conserving the coastal eco-systems, thereby creating as well as
providing greater livelihood opportunities and better quality of life for the coastal communities.

The new CRZ Notification, 2019 issued vide G.S.R 37(E), dated 18/01/2019, will however become

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendr lya Sadan
IVth Floor, E&F Wings Bengaluru - 560 034,
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are aligned and updated based on the provisions of the new notification. To this effect, the
MoEF&CC have issued a ‘Guidelines for updation of Coastal Zone Management Plan prepared
as per CRZ Notification, 2011 to align it with CRZ Notification, 2019’ to all coastal states for
immediate action.
As on date the CZMP 2019 of Odisha, Karnataka, Maharashtra (Two districts i.e., Mumbai and
Mumbai Sub-Urban) and ICRZ Plan of Andaman Nicobar Island (Great Nicobar and Little
Andaman) have been approved by MoEF&CC. It would be relevant to mention here that in case
where CZMP has not been prepared as CRZ Notification 2019, the CZMP as per CRZ Notification
2011 is applicable. As per the CRZ Notification, 2019, “All coastal States and Union Territory
Administrations shall revise or update their respective coastal zone management plan (CZMP)
framed under CRZ Notification, 2011 number S.0. 19(E), dated 6th January, 2011, as per
provisions of this notification and submit to the Ministry of Environment, Forest and Climate
Change for approval at the earliest and all the project activities attracting the provisions of this
notification shall be required to be appraised as per the updated CZMP under this notification and
until and unless the CZMPs is so revised or updated, provisions of this notification shall not apply
and the CZMP as per provisions of CRZ Notification, 2011 shall continue to be Jollowed for
appraisal and CRZ clearance to such projects ",
The islands located along the mainland (offshore and inshore within tidally influenced water
bodies) are covered under the Coastal Regulation Zone (CRZ) notification, whereas Andaman and
Nicobar and Lakshadweep group of islands are covered under the Island Protection Zone (IPZ)
Notification, 2011, issued on 6th January 2011 under the Environment (Protection) Act, 1986.
Akin to CRZ Notification, the Island Coastal Regulation Zone (ICRZ) Notification, 2019 was also
. 5
Dr. Dola Bhattacharjee
Scientist ‘B’

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE

Integrated Regional Office. Ke; dr1ya Sadan

IVth Floor, E&F Wings, Bepgalur - 560 034,
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issued in supersession of IPZ Notification, 2011 vide S.0.1242 (E), dated 08/03/2019. This new
notification will however become effective only after the ICRZ / IIMPs of the islands are revised
and updated as per the provision of the new notification.

5. That in compliance of the last order dated 14/02/2024 of this Hon'ble Tribunal, this answering
respondent is submitting para-wise reply to the petition of O.A No. 09 of 2022 in tabular form as

follows:

Paragraph no./ Contents as per petition of O.[Para wise reply by the answering respondent.

A No. 09/2023

Para 1. Statement of record submitted by the applicant.
The Addresses of the Applicants are as given ab

ove for the service of notice of this Application.

Para 2. Statement of record submitted by the applicant.
The addresses of the Respondents are as given 2
bove for the service of notices of this Applicatio

n.

Para 3. Statement of record submitted by the applicant.
Applicant No.1 is a Public Trust registered unde
r the Bombay Public Trusts Act, 1950. Applican
t No.I 's office is at the address set out above. A

pplicant No. 1 has been actively pursuing variou

e

Dr. Dola Bhattal:harjee

Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriv> Sadan

IVth Floor. E&F Wings, Benaaiir=

7034,
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s environmental and other social causes in publi
c interest in and around Mumbai. Applicant No.
1 is actively involved in sustained efforts toward
s conservation of coastal zones, forests, coastal a
nd inland wetlands and wildlife and have also u
ndertaken programs to ensure sustainable livelih)
ood options for the tribal Population of the coun
try. Applicant No. 1 also has a sub-unit called S
agmarine conservation work. Applicant No. 1 hal
s also been instrumental in Shakti which undertaj
kes in seeking release of much delayed CZMP M
aps under the CRZ Notification, 2011. Applican
t No. 2 is a citizen of India and is the Projects D

irector of Vanashakti, the Applicant No. 1.

[Para 4.
The issues raised before this Hon'ble Tribunal a |lt is humbly submitted that the Ministry  of]
re the following and they fall within the jurisdic |[Environment Forest & Climate Change (MoEF&CC)
tion of this Hon'ble Tribunal under both Section [issued the initial CRZ Notification on 19th February,
s 14 and 15 of the NGT Act 1991, under Section 3 of the Environment Protection)
Act, 1986 read with Rule 5(3)(d) of the Environment]
(Protection) Rules, 1986, with the prime objective of]

ensuring livelihood security to fishing and other local

=

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan
IVth Floor, E&F Winos Banaalury - 560 034,

Page 6 of 257




571

communities living in coastal areas, and to
a. Whether the impugned provisions of the
conserve/protect coastal stretches while also
CRZ Notification 2019 need to be set
promoting development of coastal zone based on
aside as they are ultra vires Articles 14,
scientific principles.
21, 39, 48A and 51A(g) of the

Constitution of India; the Environmental
This notification was superseded by the CRZ
Protection Act, 1986 and the
Notification, 2011 issued vide S.0. 19(E), dated
Environmental Protection Rules, 1986
06/01/2011. The said notification inter alia deals with
made thereunder and are for these
categorization of CRZ areas, permissible and
reasons unsustainable?
prohibited activities, regulation of permissible
b.  Whether the changes made in the CRZ
activities in CRZ areas, procedure for clearance,
2011 notification in the form of the CRZ
preparation of Coastal Zone Management Plans,
2019 notification meet the ends of
mapping and areas requiring special consideration
environment protection or take the
etc.
environmental and ecological clock

backwards?
The notification was amended from time to time
¢. Whether grave, irreparable and
based on representations received from the coastal
incalculable harm, injury and prejudice]
State Governments, Union Territory administrations
will be caused to the public and to the
and other stakeholders, and over time, need was felt
environment, unless the impugned
to undertake a comprehensive revision of the CRZ
provisions of the notification arel
[Notification, 2011. The MoEF&CC accordingly
restrained from taking effect pending the
constituted a Committee in June 2014, under the

~ r

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT FORE

T -
ST&CLIMATE CHANGE

Integrated Regional Office, Kend rivaSadan

IVth Floor, E&F Wings, Bengalury - 560 034,
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hearing and the final disposal of this|Chairmanship of Dr. Shailesh Nayak (Secretary,
application? Ministry of Earth Sciences) to examine the various

issues and concerns of Coastal States/UTs and other

d) The CRZ notification is a notification that stakeholders for recommending appropriate changes|

restricts activity on environmental grounds| in the CRZ Notification, 2011.
and has been issued under provisions of the

EPA, 1986 and Rules which enabler, ced on wide-ranging consultations with State

restrictions to be imposed. Whether in such Governments and other stakeholders, the Shailesh

circumstances the Central Government can Nayak Committee submitted its recommendations in

now issue the impugned notification that "2015. The recommendations were further examined

fact enables large number of activities Whenin consultation with all Stakeholders including

the cavitonment instead demands Members of Parliament of Coastal States and Union

restrictions? Territories besides other concerned Ministries of
Government of India and a draft notification viz. CRZ,

Notification, 2018 was issued on 18th April, 2018

inviting comments from public at large.

Based on suggestions and comments received and
recognizing the necessity for balancing the
imperatives of conservation and protection of the
fragile coastal ecosystems and sustainable

development and livelihoods for local coastal

(SN |

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONNE NT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan

Wth FlOOf E&F anus l:'Ef alury (ig 03
' 3, Bengalury - § 7




573

communities in the present day context, the Union
Cabinet approved the new Coastal Regulation Zone|
Notification on 31/12/2018 and same was finally

issued vide G.S.R 37(E), dated 18/01/2019.

This new CRZ Notification, i.e. CRZ, 2019 is
expected to go a long way in meeting the aspirations|
of coastal communities besides ensuring welfare of]
poor and vulnerable population residing in the coastal
areas and in meeting their livelihood needs. Overall,
this new CRZ Notification will result in greater
economic growth while conserving the coastal eco-
systems, thereby creating as well as providing greater]
livelihood opportunities and better quality of life for

the coastal communities.

Thus the applicant’s statements are without any basi

s and are denied.

FACTS OF THIS CASE

Para 5.
The Applicants state that in February 1991, Res

pondent No.1 issued the Coastal Regulation Zon

—

- r
Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONWENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Ken:

1Can
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e Notification, 1991 ("CRZ 1991") under the pr{The Applicant’s statement “Despite these amendmen
ovisions of the Environment Protection Act, 198/ts, most of which set out to dilute the notification” is
6 ("EPA") with the aim to provide comprehensijwithout any basis and is denied.

ve measures for the protection and conservation|Explaination to the same has been submitted in the p
of the country's coastline. CRZ 1991 provided flreceeding paragraph i.e para 4 above.

or the establishment of a Coastal Regulation Zo
ne ("CRZ") upto 500 m on the landward side of}
the High Tide Line ("HTL"). Annexure I to CRZ
1991 classified coastal zones on the mainland as|
well as on the islands of Andaman and Nicobar
and Lakshadweep into Coastal Regulation Zone|
s I, IL, Il and TV. It further defined the nature an
d extent of each of these CRZ zones and also lis
ted the norms for the regulation of activities in t
hese areas. Annexure H to CRZ 1991 provided g
uidelines for the development of beach resorts/h
otels in designated areas of CRZ I1I for tempora
ry occupation of tourist/visitors, with prior appn]
oval of the erstwhile Ministry of Environment &
iForest. CRZ 1991 further provided for the prepa]
ration of Coastal Zone Management Plans ("CZ

[MP") classifying the areas according to zones sp

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOR=ST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan
IVth Floor, E&F Wings, Benoaluru - 550 034,
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ecified in Annexure [ and prescribed authorities
and the procedure for obtaining permissions for]
projects and activities allowed in CRZ areas. CR
Z 1991 was amended 25 times during the course
of the 20 years that it regulated development an|
d conservation of the coastal areas of the countr
y. Despite these amendments, most of which set
out to dilute the notification, it is widely accepte
d that the CRZ notification brought some measu
re of regulation and necessary controls over dev
elopments in the country's 6,500 km stretches of
the coast. The Coastal Regulation Zone Notifical
tion, 1991 has been annexed hereto and marked
as Annexure 1. A detailed judgement of the Sup
reme Court on the need to strictly implement its
provisions was delivered on 18.04.1996 [Indian
Council for Enviro-Legal Action v. Union of In
dia [(1996) 5 SCC281], Coastal Zone Managem
ent Plans for the various coastal regions were pr
epared and conditionally approved on 27.9.1996

- and Coastal Zone Management Authorities wer

- - ]
Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regicnal Office, Kendriya Sadan
IVth Floor, E&F Wings, Bengaluru - 550 034,
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¢ set up pursuant to the judgement. They continu

€ to be in existence even today.

Para 6.

On January 6th, 2011, vide S.0. 19(E), the
The Applicant’s statement “This focus was missing i

MOEF&CC issued a new CRZ notification to
n CRZ 1991 is without any basis and is denied.
replace the 1991 CRZ notification "with a view
to ensure livelihood security to the fisher
communities and other local communities, living]
in the coastal areas, to conserve and protect
coastal stretches, its unique environment and its
marine area and to promote development]
through sustainable manner based on scientific
principles taking into account the dangers of]
natural hazards in the coastal areas, sea level rise
due to global warming." The unique amendment
to the objectives of the CRZ 2011 was that it
sought to bring in the fishing community as a
legitimate actor with rights to residence and

livelihood in the coastal areas of the country.

This focus was missing in CRZ 1991. The 2011

fuaigs

Dr. Doja Bhattach
Scientist ‘B’
MINISTRY OF eNyiRo CLIMTE
Infegrated Fi'f.b'm.’:;;' Clfice “"- | ..I-"PHMGE
IVth Floor, EgF Winags '7"'1'{. ; "“ :5‘;‘3:"
' ~HQaiur =20 .
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notification also sought to extend the CRZ well

into the coastal waters as well.

Para 7.

The CRZ Notification 2011 categorized various
The Applicant’s statement “... CRZ 2011 sought to

areas as CRZ based on environmental and
compensate for the lack of focus on (fishing
ecological sensitivity, vulnerability and for
communities and their inherent rights as local

conserving and protecting coastal areas and
inhabitants of the CRZ in CRZ 1991 is without any

marine waters into CRZ-1, CRZ-II, CRZ-111 and
basis and is denied.
CRZ-1V. Each category of land area, and water
area up to twelve nautical miles, has varying

degrees of protection attributed to each zone and

as with the CRZ 1991, only a limited number of

The Notification further elaborately prescribed
the process for the preparation of Coastal Zone
Management Plans (CZMPs), the relevant]
authorities (the MoEF&CC): the State
Environment Impact Assessment Authority

("SEIAA"); the National Centre for Sustainable

o

it

Dr. Dola Bh;ttacharjee

projects and activities are allowed in each zone.
|
Scientist ‘B’

&1 “HANGE

MINISTRY OF ENVIRONMENT, FOREST ; s
e r":G’ RC’ |Gn3’ C JGd'

Integrat g e

IVth Floor, E&F Winas, —ie gt

"Page 13 of 257




578

Coastal Management ("NCSCAP) and the State
Coastal Zone Management Authority ("CZMA")
and the procedure for obtaining permissions and
environmental clearances for projects in
designated CRZs. It can safely be said that while]
the CRZ 1991 notification was based on strong
consciousness of the need to protect coastal
ecosystems based on the famous letter of then
Prime Minister Mrs Indira Gandhi issued to
coastal states in 1981, CRZ 2011 sought to
compensate for the lack of focus on fishing
communities and their inherent rights as local
inhabitants of the CRZ in CRZ 1991 in addition
to water bodies extending upto 12 nautical miles.
The Coastal Regulation Zone Notification, 2011
has been annexed hereto and marked as

Annexure 2.

Para 8.

The Impugned Notification, 2019, which

was issued on 18 January 2019, however,

The Applicant’s statements are without any basis and

are denied, being mere allegations.

¥ |

Dr. Dgla Bhattacé harjee

Scientist ‘B’
MINISTRY OF ENVIRONHENT, FOREST & CLIMATE CHANGE
Integrated Regional Office. K nariya Sadan
Vth Floor, E&F Winos, Benaaluru - 550 034,
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takes several steps backwards from these

avowed objectives, involving both protection

of ecology and rights of fishing
communities, in order to favour and
advantage industrial, commercial and

intensive urbanisation and interests

benefitting from or connected with these.
While such development might be endorsed
under other laws, it cannot be carried out by
issuing notifications under the Environment|
Protection Act, 1986, under provisions of the
EP Act and Rules specifically requiring the
"imposition of restrictions" on
environmental grounds. If such restrictions
were imposed in the past, there is an
obligation to give reasons why those
restrictions are now sought to be eliminated.
If not, the action becomes arbitrary and
unreasonable. The impugned notification, in
fact, seeks to install an unsustainable
development model on an admittedly fragile

ecosystem. It continues the classification of]

The Applicant’s statement “In the case of Goa, if
abandons turtle nesting beaches by dropping their

names”, is false,

As per para 2.1.1 (a) of CRZ Notification, 2019
(Annexure 3 of the Applicant), all ecologically
sensitive areas (ESAs) and the geomorphological

features, including Turtle nesting grounds, which

play a role in maintaining the integrity of the coast

have been classified as CRZ-IA areas (No Go areas).

Thus, Turtle nesting grounds have not been

labandoned/dropped in the CRZ Notification, 2019, as

alleged by the Applicant.

Further, the Applicant’s statement “it abandons the
khazan system, a unique ecological feature of Goa

linked to tidal action", is also false.

The following Amendment to the CRZ Notification

2019, has been notified vide per para (d)(i) of]

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & C1 '/ *F FHANGE
Integrated Regional Office, K-
IVth Fioor, E&F Wings, R+

waan
» 034,
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the CRZ, but now further sub-divides CRZ-Jamendment No. S.O. 4886(E) dated 26/11/2021
[T into unworkable CRZ-IIIA and CRZIIIB.|(copy enclosed as Annexure RI-1).

In fact, it practically abandons the coastal
areas demarcated as CRZ I1 and IIl. The (b) in case there exists a bund or a sluice gate
Impugned Notification does this by makinglconstructed prior to the date of notification issued|
significant changes in the activities that shalllvide S.0. 114(E) dated 19th February, 1991, the HTL
be permitted in the previously held ecolshall be restricted up to the line long along the bund
zones, the relevant authorities and thelor the siuice gate, however, in such a case, ared

procedure for obtaining environmentallunder mangroves arising due to saline water ingress

clearances for activities in such designatedlbevond the bund or sluice oate shall be classified as

CRZs. In the case of Goa, it abandons turtle{CRZ-14 irrespective of the extent of the area bevond

nesting beaches by dropping their names andlthe bund or_sluice gate and such areas under

it abandons the khazan system, a uniquelmangroves shall be protected and shall not be

ecological feature of Goa linked to tidalldiverted for any developmental activities.”

action. A copy of the Coastal Regulation

Zone Notification of 2019 (the "Impugned Thus, all areas under mangroves arising due to saline

Notification") under challenge in thig/vater ingress beyond the bund or sluice gate shall be]

application has been anfiexsd hereto and classified as CRZ-IA irrespective of the extent of the

matked as Annesie 3. area beyond the bund or sluice gate and such areas

under mangroves shall be protected and shall not be

diverted for any developmental activities. This

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Otfice, Kendriya Sacan
[Vth Floor, E&F Winas, Bengalur: - 560 034.
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includes Khazan lands also where mangroves are

present due to the tidal action.

Para 9.

Nayak report:

The principal basis for coming out with the
impugned CRZ notification is the Shailesh
Nayak Committee report. The Applicants are]
enclosing a copy of the Shailesh Nayak
committee report at Annexure 4, of these
proceedings, as many of the amendments are
sought to be justified on the grounds that they
were recommended by the Nayak Committee.
However, this is strictly not true. Several clauses|
in the 2019 Notification which are detrimental to
the protection of the coastal area were, in fact,
not recommended by the Shailesh Nayak
Committee or recommended with qualifications
and conditions. The Applicants make the

following observations concerning the said

-—

S 7/ p hhandrasnendx . ;
S ;aeMﬁ'ﬁ Dr. Dola Bhattacharjee
s I.. *‘:i?j\;,;ﬂ‘\:‘"‘}%zgﬂ X/ SCientist‘Bs o
\ ¥ \_ Expiry DO / MISTRY OF ENVIRONHENT, FOREST 801~ “HANCE
\ A ‘3__2.%?:‘\\/ Integrated Regional Office. ¥ J:
¥ rpy | inne | I,
Q i o ,// IVth Floor, E&F Winn Page 17 Of 057
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a. The Nayak report’s focus appears to be
affording  protection to the  11[The Applicant’s statements are merely his opinions o
ecologically sensitive areas listed in thejn the Shailesh Nayak ~ Committee report (Annexur
2011 notification, which includes turtleje 4 of the Applicant). There is no specific alle]
nesting sites, mud flats, sand dunes, mudlgation /objection/challenge to any aspect of the repor
flats etc. Similarly, there is an effort tolt.
focus protection on CRZ IV areas, which
include mainly the open seas and water|

bodies and the sea bed and river beds.

b) The Nayak Committee has taken a decision The Applicant’s statement “It therefore recommends

n i ion .
to abandon effective ecosystem protection to that in these areas only state town and country plann

CRZ Il (Urban) and CRZ IIT (Rural) areas. ing regulations will apply, even though it knows very

This has been done on the basis of state well that these regulations enable dense construction

governments insisting that it is difficult to in terms of enhanced FAR, height, floors, etc.”, is fal

enforce CRZ regulations. This cannot be a L

ground. Also, these complaints came in from CRZ Notification 2011 itself contains numerous pro

onl ee states. Howev ased on se| . . ; . ;
y thr ates. H er, b the visions allowing construction or reconstruction of d

complaints, the Nayak report decided that it is

oblem faced by all. It therefore
SE LN

g &‘?ﬁ’f‘{

welling units/buildings as per the existing local town

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan

Vit Floon ESF Winos Berclurs - 5004 1o of 257
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recommends that in these areas only state town
and country planning regulations will apply,
even though it knows very well that these
regulations enable dense construction in terms
of enhanced FAR, height, floors, etc. It also
recommends that the latest town and country
planning regulations as on the date of the
notification (18.1.2019) will apply and not the
date on which the original CRZ notification
(19.2.1991) came into force, which has been
the norm from 1991 to 2019. In all the three
zones (CRZ 1, 11 and I11), serious effort is made

to reduce the extent of the NDZ.

land country planning regulations, some of which are|
reproduced below.

Para 8 II (ii) of CRZ Notification  2011: buildin
s permitted on the landward side of the existing and

proposed roads or existing authorized structures shal

([ be subject to the existing local town and country pl|

anning regulations including the ‘existing’ norms of
Floor Space Index or Floor Area Ratio: Provided th
at no permission for construction of buildings shall b
e given on landward side of any new roads which anf
e constructed on the seaward side of an existing roa
i

Para 8 111 B (vii) of CRZ Notification 2011: constr
uction or reconstruction of dwelling units so long it i
s within the ambit of traditional rights and customar
v uses such as existing fishing villages and goarhamjl

. Building permission for such construction or recon

istruction will be subject to local town and country pll
anning rules with overall height of construction not e
xceeding 9mts with two floors (ground + one floor).

[Para 8 V (iii) (a) of CRZ Notification 2011: 7he de

velopment or redevelopment shall continue to be und

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendr:
IVth Floor, E&F Wings, Beng~'

“adan
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ertaken in accordance with the norms laid down in {

he Town and Country Planning Regulations as they e

xisted on the date of issue of the notification dated th
e 19th February, 1991, unless specified 13 otherwise
in this notification.

Thus, provisions allowing construction or reconstruc,
tion of dwelling units/buildings as per the existing lo
cal town and country planning regulations are alread
y present in CRZ Notification 2011 and are not new
to CRZ Notification 2019, as alleged by the Applica
nt.

Similarly, the issue of applicability of the town and

country planning regulations as on the date of the no

tification viz. 18.1.2019 (as against 19/02/1991), has

been addressed at length in para 2.4.12 (Disparity in|
DCR in CRZ and Non-CRZ areas) and para 2.4.13
(CRZ II and I1I related issues pertaining to Town
{and Country Planning norms) of the Shailesh Nay
ak Committee report (Annexure A-4 of the Applican
t). The report mentions that there were several dispar|
ities in the DCR between CRZ and Non-CRZ areas.

For example, the DCR within the CRZ area is applic

('__.___,_._d'
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able as on 1967 whereas in the Non-CRZ areas, the
DCR applicability would be as per the present regulaj
tions. It was brought out that the applicability of DP
&CR of 1967 is retrograde and against the principle
of Planning. It was indicated to the Committee that t
he DCR regulations of 1967 inhibits development in
the city and it would be unrealistic and anachronistic

keeping in view the growing population.

The Government of Maharashtra indicated that this d
isparity among various norms has led to confusion al
nd has restricted development. The Government of M
aharashtra also requested to provide uniform FSI/FA
R for the city of Mumbai as per the prevailing Town
& Country Planning regulations for undertaking dev
elopment of Slum Redevelopment schemes, develop
ment of dilapidated buildings and cessed and unsafel
buildings. The report mentions that the BMC had alr
eady requested the Secretary, Environment and Princ
ipal Secretary Urban Development, Govt. of Mahara

shtra on 9" March 2012 that there is a need to adopt

-(-'—"-‘-F
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a uniform DCR for the entire Mumbai city and the sal

me was conveyed to the MoEF&CC, New Delhi.

As per para 3.1.1 of the report, the Committee exami
ned the issue with regard to the applicability of Deve
lopment Plan (DP) and Development Control Rules (
|[DCR) of various years as presented by Maharashtra.
The DCR of 1967 which was applicable under the C
RZ Notification, 1991 inhibits certain developments|
in the CRZ areas of the city. With the growing popul
ation and to address the housing issues of Mumbai a|
nd other coastal cities in the country it is important t
hat the local Town and Country Planning Regulation
s are made applicable uniformly in the coastal areas.
The disparity in the regulations, governing construct
lions in the CRZ area is hindering development and ¢
ausing hardship to the local * communities. In fact, it
is found that the restrictions imposed have actually |
ed to land encroachment and development of illegal

slums particularly along the beaches of Mumbai.
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As per para 3.1.2 of the report, the Committee examil
ned the issues of Slums in Mumbai in great detail. It
was brought to the notice that these slums exist in ex
tremely unhygienic conditions with no proper basic i
nfrastructure. The slums are thickly populated and th
e population is prone to risks of flooding, cyclone, al
nd so on. There are no proper roads or passage to ev
acuate the people during calamities. Since the slums
are proliferating in unhygienic and inhuman conditiol
ns, it is the responsibility of the State Government to
provide basic descent housing facility to the people.
This is one of the fundamental requirements of the p
eople. In view of the urgency and in the public intere
st, the Committee is of the opinion that the CRZ Not
ification, since its implementation from 1991, has no
t addressed the issues appropriately. The Committee|
also examined the Office Oder of September, 1998 i
[ssued by MoEF&CC which freezes the FSI as on 19.
2.1991 including the Orders of Hon'ble High Court o
f Bombay which has upheld the above Orders of Mo
EF&CC. The Orders of Hon'ble High Court of Bom

bay in freezing the FSI as on 1991 have also been ex

——
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amined. The Orders of the Hon'ble High Court in thi
s matter does not prevent the Government to amend t
he law. Hence, the Committee is of the opinion that i
n view of the serious environmental and social issue
s arising due to proliferation of slums the matter sho
uld be left to the State Governments to implement th
e slum rehabilitation schemes as per the concerned S
tate Government norms issued from time to time. Th
e Committee is of the opinion that rehabilitation of t
he slum areas is an urgent matter to be addressed in
most of the cities of the country particularly in the co
astal areas as they are vulnerable to hazard from the
sea. However, the Committee recommends that whil
e undertaking such housing for slum rehabilitation in
the CRZ- II areas, the following shall be strictly adh
ered to:
a. All construction activities shall be undertake
n in these coastal municipalities on the landw
ard side of the road included in the approved

developmental plan or authorized structure(s)

—
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b. All developmental activities shall be undertal
ken (in these municipal areas) as per the prev
ailing local Town and Country Planning Reg
ulations subject to certain environmental safe

guards mentioned in the report.

Thus, it is submitted that regulations 5.2 (iii) and (iv)
of CRZ 2019, fixing FSI (floor space index)/ FAR (fi
loor area ratio) as per relevant town and country plan
ning norms as on the date of CRZ 2019 i.e. 18th Jan
uary 2019, have been incorporated in the CRZ Notifi
cation, 2019 to avoid disparity in DCR in CRZ and N
on-CRZ areas and bring uniformity and to facilitate p
roviding basic descent housing facility to the people,
which is one of the fundamental requirements of the

people and in public interest.

(c) The net effect of these changes which
essentially relax or extinguish ecological
safeguards of 1991/2011 CRZ notifications —
and for which no environmental grounds are

provided — is to open up the security of the

In the present case of CRZ Notification, 2019, the C
RZ Notification, 2019 contains various stringent pro
visions for environmental safeguards, in paras (ii), 4.

(x), 5.1.1 (i), 5.2(vi), 5.3(ii), 5.3(v), 5.4(xv), 10.2 (ii

-

—
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country and the integrity of its landmass to[)(b), etc, as given below. 4. (x) In order to safeguard
considerable damage from unnecessary andfthe aquatic system and marine life, disposal of plasti
unjustified anthropogenic activity. Worse, thefc into the coastal waters shall be prohibited and adeq
exercise is being carried out with full knowledgefuate measures for management and disposal of plasti
that large populations will now be encouraged tojc materials shall be undertaken in the CRZ.
move closer to]3.1.1 (i) Eco-tourism activities such as mangrove w:T
the sea in the era of Climate Change and Seallks, tree huts, nature trails, etc., in identified stretche
[Level Rise, for which there can be nofsareas subject to such eco-tourism plan featuring in t
justification he approved CZMP as per this notification, framed w
whatsoever. ith due consultative process, public hearing, etc. and
further subject to environmental safeguards and prec
lautions related to the Ecologically Sensitive Areas, a
S enlisted in the CZMP.
5.2 (vi) Temporary tourism facilities shall be permis
sible in the beaches which shall only include shacks,
toilets or washrooms, change rooms, shower panels;
walk ways constructed using interlocking paver bloc
ks, etc, drinking water facilities, seating arrangement
s, etc. and such facilities shall however be permitted
only subject to 18 the tourism plan featuring in the a

pproved CZMP as per this notification, framed with
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due consultative process or public hearing, etc. and f
urther subject to environmental safeguards.

5.3 (iii) (e) safeguard against saline water incursion a
nd subject to appropriate safeguards related to pollut
ion of coastal waters and prevention of coastal erosio
n.

5.3 (v) Development of airports in wastelands and no
n-arable lands in CRZ-III areas with adequate enviro
nmental safeguards.
5.4 (xv) Construction of memorials or monuments aj
nd allied facilities by the concerned State Governme
nt in CRZ-1V (A) areas, in exceptional cases, with ad
equate environmental Safeguards

10.2 (ii) (b) foreshore facilities, such as fishing jetty,
fish drying yards, net mending yard, fishing processi
ng by traditional methods, boat building yards, ice pl
ant, boat repairs and the like, may be
taken up in CRZ limits subject to due environmental

safeguards.

Further, the Applicant’s statement “Worse, the exerc

ise is being carried out with full knowledge that larg

o N7\ r. Dola Bhattacharjee
sengaluru ientist '3’
solitan Are.i\ ) i ek
} WMINISTRY OF ENVIRONMENT ¢ Ch
0 i CrANGE
Integrated Regior- ,adan

Vi r
th Floor, E® 2600

- Page %7 of 257




592

e populations will now be encouraged to move close
r to the sea in the era of Climate Change 19 and Sea
Level Rise, for which there can be no justification w

hatsoever”, is also without any basis.

In this context, the National Action Plan on Climate
Change (NAPCC) was released by the Hon’ble Prim
e Minister of India on the 30th of June 2008 (copy of
PIB release enclosed as Annexure R1-2). It outlines
a national strategy that aims to enable the country to
adapt to climate change and enhance the ecological s
ustainability of India‘s development path. It stresses
that maintaining a high growth rate is essential for in
creasing living standards of the vast majority of peop
le of India and reducing their vulnerability to the imp
acts of climate change.
The NAPCC comprises eight missions, including the
National Mission for Sustainable Agriculture (NMS
A). These eight National Missions form the core of t
he National Action Plan. They focus on promoting u

nderstanding of climate change, adaptation and mitig

ation, energy efficiency and natural resource conserv

—
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ation. NMSA has been made operational from the ye
ar 2014-15, it aims at making agriculture more produ
ctive, sustainable, remunerative and climate resilient
by promoting location specific integrated /composite
farming systems; soil and moisture conservation mea
sures; comprehensive soil health management; effici
ent water management practices and mainstreaming ri
ain-fed technologies.
The Ministry of Environment, Forest and Climate C
hange (MoEF&CC) is the coordinating Ministry of N
APCC. The broad policy initiatives of the Central G
overnment are supplemented by actions at the level o
f state governments and Union Territories.
Thus, it is submitted that the Central Government an
d Respondent-1 are already addressing the concerns
of the Applicant through a major National Action Pl
an on Climate Change (NAPCC).

Thus,the Applicant’s contentions are without any bal

sis.

Para 10.
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The Applicants have carried out a
comprehensive ~ comparative  analysis
between the CRZ 2011 and CRZ 2019
notifications which is annexed to this
application at Annexure 5. From the analysis
carried out by the Applicants [Annexure 5],
the following are among the detrimentaIJ
features of the impugned notification (2019),
as they are contrary to and militate against
the declared objectives for which the

Notification has been issued:

[

to metres:

he ecologically sensitive areas of the coast. For t

he first time in 38 years, the Central Governmen

t has reduced the NDZ in coastal areas from 200

Reduction of the NDZ along sea-coast

There are significant relaxations of the n|

orms regulating or prohibiting development in tnt in the ecologically sensitive areas of the coast”, is|

The Applicant’s statement “are significant relaxatio

ns of the norms regulating or prohibiting developme

without any basis.

In CRZ Notification, 2019, there is no relaxation in t

he norms regulating or prohibiting development in th

==
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his is unacceptable in view of sea level rise, ingr
ess of sea water into coastal areas resulting in er|
osion of sections of the coast, floods etc. [Para 2

3.1 - CRZ-II A]

e ecologically sensitive areas (ESAs) such as Turtle

nesting grounds etc.

In CRZ-II areas which are developed/densely popula
ted areas (e.g. Greater Mumbai), construction of buil
dings for residential purposes, schools, hospitals, ins
titutions, offices, public places, etc. shall be permitte
d on the landward side of the existing road, or on the
landward side of existing authorised fixed structures,
as per para 5.2 (ii) of CRZ Notification, 2019. In oth
er words, if there is an existing road/ existing authori
zed fixed structure in a plot in a CRZ II area, at a dis
tance of 10 m from the HTL on the landward side, th
en construction of buildings etc are permissible beyo
nd 10 m from the HTL on the landward side. Thus, t
he effective NDZ can become even 10 m (far less th
an the 50 m NDZ in CRZ-ITIA) in a CRZ-I1 area, wh
ich entirely depends on the existence of existing road
, or existing authorised fixed structure.

The Applicant has not challenged this provision (5.2

(ii)) of CRZ Notification, 2019.

N
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from the HTL. [Para 10.2, cl.(ii)].
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ii. Development activity along mainland and|The following Amendment to the CRZ Notification 2

inland islands is now restricted to only 20 metres|019, has been notified vide per para (d)(i) of amend

ment No. S.0. 5495 (E) dated 24/11/2022 (copy encl

osed as Annexure R1-3).

“in sub-paragraph 10.2, for clause (iii), the followin

o clause shall be substituted, namely,

“(iii) Integrated Island Management Plans, as appli
cable to smaller islands in Lakshadweep and Andam
an and Nicobar by notification vide number S.0.124,
2 (E), dated the 8th March, 2019 (ICRZ Notification
2019), shall be formulated by respective State Gove,
rnments or the Union territory Administration for alll
such islands and submitted to the Central Governme
nt and till the Integrated Island Management Plans a
re framed, provisions of this notification shall not ap
ply and the Coastal Zone Management Plan as per p
rovisions of Coastal Regulation Zone notification, 2
011 number S.0.19(E), dated the 6th January, 2011,

shall continue to apply.”
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Thus, IIMPs are to be prepared for the backwater is|
ands and islands along the mainland coast, as per the
provisions contained in the ICRZ Notification, 2019
(copy enclosed as Annexure R1-4), which is applica
ble to smaller islands in Lakshadweep and Andaman

and Nicobar.

Now, para 6(iii) of the ICRZ Notification, 2019 (An

nexure R1-4), states as follows:

“In view of the unique coastal systems and space lim
itations in these islands, a No Development Zone (N
DZ) of 20 meters from the HTL on the landward sid
e shall uniformly apply to such islands and activities

shall be regulated as under... ... 4

Thus, the NDZ/CRZ of 20 m in the IIMPs of backwal
ter islands and islands along the mainland coast, pro

vided for in the CRZ Notification, 2019 is valid.

The Applicant has not challenged the ICRZ Notifica

tion, 2019 (Annexure R1-4) and hence cannot challe

—l""-—’-.'
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nge provisions under para 10.2 of CRZ Notification,
2019, which flows from the provisions under para 6(

ii) of the ICRZ Notification, 2019.

The CRZ/NDZ of 20 m for the IIMPs of Lakshadwe
ep Islands has been upheld by the Hon’ble Supreme
Court of India in Judgement dated 19/08/2015, in Ci
vil Appeal No. 4625-4626/2012 [UNION TERRITO
RY OF LAKSHADWEEP & ORS Vs SEASHELLS
BEACH RESORT & ORS.]. A true copy of the orde
r dated 19/08/2015 is annexed herewith and marked

as Annexure-R1-5.

b. Reduction of CRZ along rivers to 50

metres

The Central Government is once again seeking
o relax the NDZ for rivers, creeks and other wal
ter bodies affected by tidal action from 100 metr]
es from the HTL to 50 metres. Despite enormou
s pollution of tidal rivers by industrial and reside

ntial sources,development activity will now be t

The Applicant’s contention are without any basis. In
the present case of CRZ Notification, 2019, the relax
ation has been given subject to environmental safegu
ards mentioned in page 31 of the Notification and re

produced below.

“(ii) ............Provided that the CRZ limit of 50 mete

rs or width of the creek whichever is less, shall be su
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aken closer to the creeks and rivers upto 50 metr
es from the HTL. [Para 1, cl. (if) & Para 2.3.3] S
uch blanket relaxation along tidal rivers and cre
eks has not been recommended by the Shailesh
Nayak committee. (Similar blanket relaxation w
as also made in the 1994 amendment to the 1991
CRZ notification, but was struck down by the S
upreme Court of India as being without sufficien

t justification in 1996 - (7996) 5 SCC 281)

599

bject to revision and final approval of the respective
CZMPs as per this notification, framed with due con
sultative process, public hearing etc. and environme

ntal safeguards enlisted therein ........."

c) Several activities permitted in NDZ

i. The CRZ 1991 notification had significa
nt No Development Zones. CRZ [ was wholly N
DZ for 500 metres from HTL; CRZ III had an N
DZ of 200metres from HTL and 100 metres of H
TL along rivers; CRZ Il had an NDZ in front of

the line of existing authorised constructions. Ho

now a nomenclature without any meaning. A _V
last amalgam of activities are now permitted in C

RZ 1, 1l, CRZ 1 and CRZ IV areas.

pplicant.

| has been superceede by CRZ Notification 2011 an

he Coastal States & UTs where CZMP as per CRZ N

The Applicant has not cited any permitted activity in
CRZ in support of his claim that “4 vast amalgam of
activities are now permitted in CRZ I, I, CRZ I and

CRZ IV areas”. Thus, this is only an opinion of the A

wever, the NDZ in the impugned notification isfMoreover it is submitted that CRZ Notification, 199

d presently CRZ Notification, 2019 is applicable int

My
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otification,2019 has been updated and approved by t
he Ministry. For the rest of coastal states & UTs CR

7 Notification 2011 is applicable.

al zone. [Para 5.1.2 - CRZ IB]

ii. The intertidal zone is now no longer an|CRZ Notification, 2011 also permits the following a
NDZ, which is a hazardous and incredulous prolctivities in the Intertidal Zone (CRZ-IB), as per para
posal in our era of confirmed Sea Level Rise. A8 I (ii).

list of 18 activities is allowed now in the intertid

(a) exploration and extraction of natural gas,
(b) construction of dispensaries, schools, public rain
shelter, community toilets, bridges, roads, jetties, wd
ter supply, drainage, sewerage which are required fo
r traditional inhabitants living within the biosphere r
feserves after obtaining approval from concerned CZ]
MA.

(¢) necessary safety measure shall be incorporated w
hile permitting such developmental activities in the a
rea falling in the hazard zone;

(d) salt harvesting by solar evaporation of seawater;
(e) desalination plants;

(f) storage of non-hazardous cargo such as edible oi

[, fertilizers and food grain within notified ports;

'_______,_-4

i
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er.

() construction of trans harbour sea links, roads on

stilts or pillars without affecting the tidal flow of wat

Thus, permissibility of activities in the Intertidal Zon

e (CRZ-IB) is not new to CRZ Notification, 2019.

will now be permitted in the NDZ of

CRZ 111 areas. [Para 5.3 (1) (h)]

iii.  Mining (both manual and mechanized) (CRZ Notification, 2011 also permits mining of rare
minerals in the NDZ of CRZ II] areas, as per para 8 |

1 A (i) (c).

Thus, permissibility of mining activities in the NDZ
of CRZ IlI areas, is not new to CRZ Notification, 20

19.

) (D).

iv. Roads, as public utilities, will be permityfAs per para 5.3 (ii) (c) of CRZ Notification, 2019, C
ed in NDZ, and activities will be permitted on blonstruction of dispensaries, schools, public rain shelt
oth sides of such roads. These will include resorier, community toilets, bridges, roads, provision of fa
ts and hotels & associated tourism facilities on teilities for water supply, drainage, sewerage, cremat
he landward side of such roads and toilets, chanjoria, cemeteries and electric sub-station which are re

ging rooms etc. on the seaward side [Para 5.3 (iijquired for the local inhabitants may be permitted on

T
L

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan

IVth Floor, E&F Wings, Bengaluru - 560 034,
Page 37 of 257




602

a case-to-case basis by Coastal Zone Management A

uthority (CZMA).

Thus, the provision is meant for the local inhabitants

As per para 5.3 (ii) (f) of CRZ Notification, 2019, on
landward side of such roads in the NDZ, resorts or h
otels and associated tourism facilities shall be permit
ted and such facilities shall, however, be permitted of
nly subject to the incorporation of tourism plan in th
e approved CZMP as per this notification and the co
nditions or guidelines at Annexure-III, to this notific

ation as applicable.

This provides for sufficient safeguards while permitt
ing such resorts or hotels and associated tourism faci

[lities on the landward side.

As far as permitting toilets, changing rooms etc. on t
he seaward side of such roads is concerned, a notific

ation has been issued by the Central Government vid
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e notification No. S.0.2502(E) dated 12/07/2019 (co
py enclosed as Annexure R1-§), permitting the follo
wing activities in the Coastal Regulation Zone (CRZ
) areas, to achieve the internationally recognised hig
hest standard for the purpose of beach management,
planning and execution of projects for infrastructure
development, cleanliness, safety and security service

s, for beaches identified for Blue Flag Certification i

n different States and Union territories, subject to ma|

intaining a minimum distance of 10 meters from HT]

L viz:.

(a) Container based toilet blocks, change rooms, sho
wer panels;

(b) Mini grey water treatment plant enclosed in temp
orary structures;

(c) Mini solid waste recycling plant enclosed in temp!
orary structures;

(d) Off grid solar PV panels;

(e) Purified drinking water kiosk;

(f) Beach access pathway to bathing zone made of in

terlinking paver blocks;

/_"_.—4
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(¢) LED landscape lighting with poles duly grouted:;
(h) Portable bamboo made seating benches and sit-o
ut umbrellas;

(i) Outdoor children play equipment;

(j) Container based CCTV control room and First aid
station;

(k) Watch towers; and

() Beach Information hoarding boards and beach lay

out map hoarding boards.

Thus, permitting toilets, changing rooms etc. on the s
eaward side of such roads is in line with the above-m
entioned notification No. S.0.2502(E) dated 12/07/2
019 (Annexure R1-6), which the Applicant has not ¢

hallenged.

V. Temporary tourism facilities are permitte
d on the beaches in both CRZ Il and CRZ II at a|
distance of mere 10 metres from the HTL. Such
facilities will include shacks, toilets, washrooms
, walkways, seating arrangements etc. [Para 5.2 (

vi) - CRZ Il and Para 5.3 (li) (g) - CRZ MI].

Permitting temporary tourism facilities such as shack
s, toilets, washrooms, walkways, seating arrangemen
ts etc on the beaches at a distance of 10 metres from
the HTL, is in line with the above-mentioned notific
ation No. S.0.2502(E) dated 12/07/2019 (Annexure

R1-6), which the Applicant has not challenged.

Dr. Dola Bhattacharjee
Scientist '’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regicnal Office, Kendriya Sadan
IVth Floor, E&F Winas, Rengalyry - £50 034,

Page 40 of 257




6

Vi. Eco-tourism activities including setting u

p of tree huts for tourists to reside in are permitt|
ed in the CRZIA. The CRZ Notification does no
t permit new residences in the CRZ except for fi
sherfolk who are bound to live close to the sea. [

Para 5.1.1 (1)].

05

[The Applicant has only reproduced the relevant prov
isions given in para 5.1.1 (1) of the CRZ Notification
, 2019. There is no specific allegation/objection/ cha
llenge to any aspect of the said provision.

Further, the Applicant’s statement “The CRZ Notific
ation does not permit new residences in the CRZ exc|
ept for fisherfolk who are bound to live close to the s
ea” is out of place here since in this para the Applical
nt has mentioned only about eco-tourism activities in|
CRZ-IA and not about residences which relate to CR
Z-11/111. The statement also does not mention which

CRZ Notification namely 1991 or 2011 or 2019.

vii. Sand dunes, wherever they may occur in the
coastal area, have always received full protectio
n under the CRZ, Notification (1991 & 2011). M
ore particularly, the first line of dunes, which ge|
nerally lie within the 200m NDZ. However, the
2019 Notification protects only “active’ sand du
nes as it prohibits only dressing or altering of ac

tive sand dunes. Active is not defined. It may be

noted that active or shifting sand dunes later sta|

There is no explicit provision in CRZ Notification, 2
{019 which permits any activity in non-active sand du
nes. Mining of sand, rocks and other sub-strata mate
rials is also prohibited under CRZ Notification, 2019

[para 4 (viii)].

{Further, as per para 7 (i) of CRZ 2019, even permitte

d activities attracting the provisions of this notificati
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bilise. The Notification does not protect stabiliselon shall be required to obtain CRZ clearance prior to

d sand dunes. {Para 4 (ix)]. their commencement.

viii. Temporary tourism activities such as walkw

ure I, Para 1.9 (b)]. Permitting tourists to reside i
n tents on sand dunes or tree huts in the NDZ is|
sure-fire destruction of the dunes / ESAs. It is to
tally unnecessary for people to be permitted to li
ve on the dunes, which is nature’s first line of de|
fence in coastal areas and must be accorded max

imum protection.

ays, tents etc, are also permitted on sand dunes ajOnly eco-friendly temporary tourism facilities on stil

Ithough described as eco-sensitive areas [Annexits such as walkways, tents and the like are permitted

will bring large populations closer to the sea and

d)Development encouraged in CRZ ITIB -pop|CRZ-11I areas with population density of less than 2
ulous areas 161 per square kilometre, as per 2011 census base, s
i. Despite the imperatives placed on the Celhall be designated as CRZ-IIT B and in CRZ-I1I B, t
ntral Government to prepare for climate changelhe area up to 200 meters from the HTL on the land
and Sea Level Rise, CRZ I1IB (with population|ward side shall be earmarked as the ‘No Developme

density of 2161 per sq km. as per 2011 census)int Zone (NDZ)’.

its impending dangers, with an NDZ of 50 metre[The NDZ for CRZ-IIIB areas is 200 m, not 50 m as ¢

laimed by the Applicant.

-F—._'_____,.-'
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s. There is no rationale as to the significance of't

his figure of 2161 persons. [Para 2.3.1]

ii. In the CRZ 11, old limitations on nature ofCRZ Notification 2011 itself contains numerous pro
f construction under the notification are replaced|visions allowing construction or reconstruction of d
with local town and country planning regulationjwelling units/buildings as per the existing local town
s in force as of 18.1.2019 (and not 1991). This wland country planning regulations, some of which a|
ill have huge repercussions since in most cases, tfre reproduced below.
he FS/FAR in the local laws has been increased|Para 8 II (ii) of CRZ Notification 2011: buildings
and will continue to change. [Para 5.2 (iii), (iv)]|permitted on the landward side of the existing and pn

A similar relaxation is also granted with respectloposed roads or existing authorized structures shall

to CRZ-III areas [Para 5.3 (ifi) (b)). be subject to the existing local town and country pldl

nning regulations including the ‘existing’ norms of F|

loor Space Index or Floor Area Ratio: Provided that|
no permission for construction of buildings shall be
given on landward side of any new roads which are
constructed on the seaward side of an existing road:
Para 8 I11 B (vii) of CRZ Notification 2011: constA
uction or reconstruction of dwelling units so long it i
s within the ambit of traditional rights and customan
y uses such as existing fishing villages and goathans|
. Building permission for such construction or recon

struction will be subject to local town and country pl|
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anning rules with overall height of construction not e
xceeding 9mis with two floors (ground + one floor).

[Para 8 V (iii) (a) of CRZ Notification 2011: 7he de
velopment or redevelopment shall continue to be und|
ertaken in accordance with the norms laid down in t

he Town and Country Planning Regulations as they e

xisted on the date of issue of the notification dated th
e 19th February, 1991, unless specified 13 otherwise
in this notification.

Thus, provisions allowing construction or reconstruc
tion of dwelling units/buildings as per the existing lo
cal town and country planning regulations are alread
y present in CRZ Notification 2011 and are not new
to CRZ Notification 2019, as alleged by the Applica

nt.

Similarly, the issue of applicability of the town and ¢

ountry planning regulations as on the date of the noti

fication viz. 18.1.2019 (as against 19/02/1991), has b

cen addressed at length in para 2.4.12 (Disparity in
DCR in CRZ and Non-CRZ areas) and para 2.4.13

(CRZ II and III related issues pertaining to Town

il
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and Country Planning norms) of the Shailesh Nay
ak Committee report (Annexure A-4 of the Applican
t). The report mentions that there were several dispar
ities in the DCR between CRZ and Non-CRZ areas.
For example, the DCR within the CRZ area is applic

able as on 1967 whereas in the Non-CRZ areas, the

L

DCR applicability would be as per the present regula
tions. It was brought out that the applicability of DP
&CR of 1967 is retrograde and against the principle]
of Planning. It was indicated to the Committee that t
he DCR regulations of 1967 inhibits development in
the city and it would be unrealistic and anachronistic

[keeping in view the growing population.

The Government of Maharashtra indicated that this d
isparity among various norms has led to confusion a
nd has restricted development. The Government of M
aharashtra also requested to provide uniform FSI/FA
R for the city of Mumbai as per the prevailing Town
& Country Planning regulations for undertaking dev
elopment of Slum Redevelopment schemes, develop,

ment of dilapidated buildings and cessed and unsafe

— 1
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buildings. The report mentions that the BMC had alr]
eady requested the Secretary, Environment and Princ
ripal Secretary Urban Development, Govt. of Mahara
shtra on 9™ March 2012 that there is a need to adopt
a uniform DCR for the entire Mumbai city and the sa
me was conveyed to the MoEF&CC, New Delhi.

As per para 3.1.1 of the report, the Committee exami
ned the issue with regard to the applicability of Deve
Jlopment Plan (DP) and Development Control Rules (
DCR) of various years as presented by Maharashtra.
The DCR of 1967 which was applicable under the C
RZ Notification, 1991 inhibits certain developments
in the CRZ areas of the city. With the growing popul
ation and to address the housing issues of Mumbai a
nd other coastal cities in the country it is important t
hat the local Town and Country Planning Regulation
s are made applicable uniformly in the coastal areas.
The disparity in the regulations, governing construct
ions in the CRZ area is hindering development and ¢

ausing hardship to the local * communities. In fact, it

is found that the restrictions imposed have actually |
-

S
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ed to land encroachment and development of illegal

slums particularly along the beaches of Mumbai.

As per para 3.1.2 of the report, the Committee exami
ned the issues of Slums in Mumbai in great detail. It
was brought to the notice that these slums exist in ex
tremely unhygienic conditions with no proper basic i
nfrastructure. The slums are thickly populated and th
e population is prone to risks of flooding, cyclone, 4
nd so on. There are no proper roads or passage to ev
acuate the people during calamities. Since the slums
are proliferating in unhygienic and inhuman conditio
ns, it is the responsibility of the State Government to
provide basic descent housing facility to the people.
This is one of the fundamental requirements of the p
eople. In view of the urgency and in the public intere
st, the Committee is of the opinion that the CRZ Not|
[ification, since its implementation from 1991, has no
t addressed the issues appropriately. The Committee
also examined the Office Oder of September, 1998 i
ssued by MoEF&CC which freezes the FSI as on 19.

2.1991 including the Orders of Hon'ble High Court o
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f Bombay which has upheld the above Orders of Mo
EF&CC. The Orders of Hon'ble High Court of Bom
bay in freezing the FSI as on 1991 have also been ex
amined. The Orders of the Hon'ble High Court in thi
s matter does not prevent the Government to amend ¢
he law. Hence, the Committee is of the opinion that i
n view of the serious environmental and social issue
s arising due to proliferation of slums the matter sho
uld be left to the State Governments to implement th
e slum rehabilitation schemes as per the concerned S
tate Government norms issued from time to time. Th
e Committee is of the opinion that rehabilitation of t
he slum areas is an urgent matter to be addressed in
most of the cities of the country particularly in the co
astal areas as they are vulnerable to hazard from the
sea. However, the Committee recommends that whil
e undertaking such housing for slum rehabilitation in
the CRZ- II areas, the following shall be strictly adh!

ered to:

a. All construction activities shall be undertake

n in these coastal municipalities on the landw
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ard side of the road included in the approved

developmental plan or authorized structure(s)

b. All developmental activities shall be undertal
ken (in these municipal areas) as per the prev
ailing local Town and Country Planning Reg
ulations subject to certain environmental safe

guards mentioned in the report.

Thus, it is submitted that regulations 5.2 (iii) and (iv)
of CRZ 2019, fixing FSI (floor space index)/ FAR (f|
loor area ratio) as per relevant town and country plan
ning norms as on the date of CRZ 2019 i.e. 18th Jan
uary 2019, have been incorporated in the CRZ Notifi
cation, 2019 to avoid disparity in DCR in CRZ and N
on-CRZ areas and bring uniformity and to facilitate p
roviding basic descent housing facility to the people,
which is one of the fundamental requirements of the

people and in public interest.

d) Norms for Beach Resorts (Annexure I

1n)
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i
truction of beach resorts issued under the 1991 n
otification and continued with the 2011 reiterati
on, are now deleted in the impugned notification
lincluding distance from HTL, nature of construc
tion, plot size, This is bound to lead to large-sca
[le increase in construction of thousands of small
and tiny hotels, completely choking the coast wi
th dense development, thus frustrating the origin
al intent of the CRZ notification to restrict and p
rohibit activity in the coastal segments of the co
astal states. The following are two critical curbs

which are deleted in the CRZ 2019 Notification:

«The minimum plot size for hotels, which was 4
000 sq mts.
*Hotels were not permitted within the 200 mts N

DZ

Most of the critical curbs governing cons|CRZ Notification 2011 also specifies that FSI shall n

fot exceed 0.33 i.e. 33% of the plot size. Change in m

[inimum plot size does not dilute this provision.

Further, as per para 5.3 (ii) (f) of CRZ Notification, 2
019, Hotels are permitted only on the landward side

of NH/SH in the NDZ, not everywhere.

Further it is submitted that Annexure II1 of CRZ Not
ification, 2019 stipulates the
" Guidelines for development of beach resorts, hote|

Is and tourism development projects in the designat

ed CRZ areas"'.

e) Hazard Line Rendered Innocuous Des

“pite Sea Level Rise Devastations (Annexure I

V)

The Applicant has only quoted certain para of the Sw

aminathan Committee report. There is no specific all
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L The 2011 notification required that devel

e” (HL)which was introduced to protect coastall
populations from the Sea Level Rise line, in line}
with the Precautionary Principle. The HL is a co|
mposite line of the shoreline changes (including]
sea level rise) due to climate change, tides and wj
aves and is based on science and hard data. The
HL was a major recommendation of the Swamin
athan Committee, of which Shailesh Nayak was
a member. This strong recommendation of the S
waminathan Committee in this connection needs
to be quoted in full to understand its full import:
Introduce policies to cope and adapt to future da
ngers from sea level rise and increased vulnerab

ility of the coasts

"The [Swaminathan] Committee is of the opinio
n that the coastal areas of the country face a dan
ger due to sea level rise in future and the project]
ed increase in frequency of storms and tidal surg

es. These developments would not only endange|

opment in future should respect the “Hazard Lin|Notification, 2019.

15

egation/objection/challenge to any provision of CRZ

(_"_,_-n-f
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r inhabitants of coastal areas, but also have an a
dverse impact on the coastal ecosystem which p
rovides livelihood support to millions. It is impe
rative that the Ministry undertakes a project to d
emarcate the vulnerability and hazard line along
the coast. This will take into account present and
future risks because of projected sea level rise a
nd other threats. Once done, the demarcated vul
nerability and hazard line must be incorporated i
nto the CRZ 1991. This will initiate steps to imp)|
rove protection of critical infrastructure and thic
kly populated areas. The study will also provide
policy directions for adaptation strategies in our]
coastal areas. It is clear that the coast will need
more protection measures and investment in ada
ptation to cope with the coming devastations." [

Emphasis added]

ii. The Impugned Notification does away w
ith the requirement of a 'Hazard Line' for demar
cating ecologically sensitive area in addition to t
he Coastal Regulation Zones. The scheme of pro

tection under the CRZ 2011 envisaged regulatio

The hazard line is a projection of impact of rise in se
a level and shoreline changes that may happen over |
ong period of time viz. over 100 years. It indicates th
e vulnerability over long period of time and the need

for better planning and management of coastal areas.

‘-"-'ﬂ-’
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n of land-use, keeping in mind the hazard zones

te as well as the Disaster Levels. While the conc|

ept of the HL was brought into the CRZ 2011 fo|

tool to be included in disaster management plan

tive and mitigation measures, with present devel

major change and should not be permitted, as it i

s not only against science, but common sense.

demarcated. The mapping of the HL and the lanfologically sensitive areas (ESAs) such as Mangroves

d area within this territory was to be consideredjetc, as claimed by the Applicant. ESAs such as Man

at the time of making of the CZMPs for each Stajgroves, mudflats etc, are demarcated independently.

r the first time, it has now been reduced only to ajated that the hazard line shall not be used for CRZ re|

s for coastal environments and for planning adapfment Plan for the coastal environment, including pla

opment left unregulated or prohibited. This is ajrd line has been already mapped and is part of the Co

The 'Hazard Line' is not required for demarcating ec

The hazard line has not been completely done away’

with, as claimed by the Applicant. It has been only st|

gulatory purposes, but as a tool for Disaster Manage

nning of adaptive and mitigation measures. The haza

astal Zone Management Plans (CZMPs) of various ¢

oastal States/UTs. However CRZ Notifications are

applicable only upto

500 mts from HTL to landward side.

iii. In several places, in available CZMPs, th
e Hazard Line falls outside the CRZ line, on the
landward side, exposing existing structures falli
ng between CRZ limits and HL to risk of sea lev

el rise. The impugned notification fails to provid

e any safeguards for such constructions except t

The hazard line shall be used as a tool for Disaster M
anagement Plan for the coastal environment, includi

Ing planning of adaptive and mitigation measures.

The hazard line has been already mapped and is part|

of the Coastal Zone Management Plans (CZMPs) of

g

~
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hat they are to be dealt with in the same way as t
hose existing structures that fall in various zones
of CRZ as per the notification. A case in point is
the case of Beach resorts / hotels and tourism rel
ated development projects as mentioned in Anne
xure-111 of the Impugned Notification. The requi
rement (which was in the CRZ 2011 Notificatio
n) that beach resorts / hotels may be constructed
beyond the HL or 200m from the HTL, whichev
er is greater has been removed in the impugned
Notification and hotels / resorts can now be cons
tructed in CRZ-II and CRZ-I11 NDZ areas as we
I. It is therefore contended that if existing struct
ures / projects falling between the CRZ limits an
d HL are to be dealt with in the same way as str]
uctures falling in the various CRZ zones, especi
ally those in CRZ-II, CRZ-I1I A and CRZ-IV A
& B, then the Impugned Notification itself unde|
rmines the importance of the ILL, then by endan
gering all development activities, structures and
populace residing by exposing them to the vagar]

ies of Sea Level Rise It is submitted that no new

various coastal States/UTs. However CRZ Notifical
tions are applicable only upto 500 mts from HTL to |

andward side.

2

7
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development activity/ project should be allowed

h activities essentially require foreshore facil
ities and all provisions should be made for the s

afeguarding of all existing structures/ facilities.

in areas between CRZ limits and HL unless suc|

f) Demarcation of the High Tide Line (11
TL) (Annexure 119)
Jiv. While Annexure-I of CRZ 2011 lays do
wn the method of demarcating HTL and LTL an
d all factors to be considered for such marking, i
ncluding the scale of maps etc., the correspondin
o Annexure-

IV in the Impugned Notification states that the H
TL and LTL as demarcated by NCSCM, and HL
[Hazard Line] as demarcated by SOI shall be ap
plicable for all purposes of this notification. Ann

exure-IV does not reveal the process, the metho

arcation of HTL and LTL by NCSCM or of HL

by SOL

dology adopted, the factors influencing the dem|iffs, seawalls / embankments, mangroves, mudflat/ti

The High Tide Line (HTL) had already been mapped
for preparation of the CZMPs of Coastal States/UTs
under the CRZ Notification, 2011 itself. The Manual
on Demarcation of High Tide Line and Low Tide i
ne & Preparation of CZMP has been published and i
s available at: https:/nesem.res.in/guidelines-manual
s/. As per the said manual all geomorphological feat
ures such as flotsam, landward (monsoonal) berm cr
est in the case of sandy beaches, permanent terrestria

| vegetation, coastal sand dunes, rocks, headlands, cl

dal flat etc, while demarcating HTL.

The High Tide Line (HTL) and Low Tide Line (LTL

) have been approved by the MOEF&CC (Responden
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t 1) as part of the CZMPs of various States/UTs prep

ared under the CRZ Notification, 2011.

Further, as per para | of Annexure IV of CRZ Notifi
cation, 2011, “Demarcation of High Tide Line (HTL
) and Low Tide Line (LTL) as carried out by NCSCM,|
for the entire coastline of the country, has been mad
e available to the Coastal States or Union territories|
and only such demarcation of HTL and LTL shall be

applicable for all purposes of this notification”.

Thus, the guidelines for demarcation of HTL/LTL w
ere already issued under the CRZ Notification, 2011
and these guidelines stand. There is no need to repeaj

t the same guidelines.

[2) Special Status for Goa deleted: Khazans an

d Named Turtle Nesting Beaches Deleted
Goa was granted special status as per demand of|As per para 2.1.1 (a) of CRZ Notification, 2019 (An
the Goa governments due to its unique ecology ajnexure 3 of the Applicant), all ecologically sensitive
nd traditions. Special areas like khazan lands injareas (ESAs) and the geomorphological features, inc

Goa were declared NDZ. Beaches were listed by|luding Turtle nesting grounds, which play a role in m
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name as turtle nesting sites. The khazans of Goalaintaining the integrity of the coast have been classif]
are now dropped from the impugned notificationlied as CRZ-IA areas (No Go areas).

itself and so have the names of the 4 major turtle{Thus, Turtle nesting grounds have not been deleted i

nesting beaches of the State. The special status ijn the CRZ Notification, 2019, as alleged by the Appl
s now deleted. Only the city of Mumbai has beeficant.

n given special privileges. [Further, the following Amendment to the CRZ Notif
lication 2019, has been notified vide per para (d)(i) of]
amendment No. S.0. 4886(E) dated 26/11/2021 (cop|

ly enclosed as Annexure R1-1).

(b) in case there exists a bund or a sluice gate consty
lucted prior to the date of notification issued vide

S.0. 114(E) dated 19th February, 1991, the HTL sha
Il be restricted up to the line long along the bund or t

he sluice gate, however, in such a case, area under m

angroves arising due to saline water ingress beyo@#

the bund or sluice gate shall be classified as CRZ-IA

irrespective of the extent of the area bevond the bund[

or sluice gate and such areas under mangroves shall

be protected and shall not be diverted for any develo

mental activities.”

- !
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Thus, all areas under mangroves arising due to saline
water ingress beyond the bund or sluice gate shall be
classified as CRZ-IA irrespective of the extent of the
area beyond the bund or sluice gate and such areas u
nder mangroves shall be protected and shall not be d
iverted for any developmental activities. This includ
es Khazan lands also where mangroves are present d

ue to the tidal action.

I1.For the reasons and objections
enumerated and explained by thefln view of the above submissions/replies given to pa
Applicants  above, it is thereforejras | to 10 of the Applicant, it is prayed that the Petit
submitted that certain provisions of thejion/OA of the Applicant may kindly be dismissed.
impugned CRZ Notification 2019 need
to be deleted /modified, and certain
provisions ought to be
reintroduced/added to the Notification,

as specified hereunder:

Provisions to be|{Ground / issue raised

deleted in O.A.

e
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Para 2.3.1

CRZ reduced to 50 m|

in CRZ II1-A on

the basis off
population  density|
(2161

persons per sq.km)

Para 1 (ii) Para

CRZ reduced to 50mj

2.3:3
along rivers
Para 5.1.2 Activities permitted
in intertidal zone
Activities permitted]
Para 5.2.1
inCRZ - 11 areas
Activities permitted
Para 5.3.1

in CRZ - Il areas
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Para 5.3(ii)(h
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Mining permitted in

the NDZ of CRZ 111

Para 5.3 (ii) (f)

Resorts and other
activities permitted
on both sides

of roads in the NDZ

WPara 5.2(vi)

Tourism facilities|
(temporary)
permitted within 10m]
of

HTL in CRZ IT

Para 5.2 (iii),(iv)

Construction /]
Reconstruction

in  CRZ-1l areas|
subject to local town
and country planning
laws (FAR,

height etc]

=,

-1
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Para 5.3(iii) (b)

625

Construction/
Reconstruction
in CRZ-IIl areas|
subject to local town
and country planning
laws except for
height restriction of 9J

mts

Para 5.3 (ii) (g)

Tourism facilities

(temporary)
permitted within 1 OmJ

of HTL in CRZ 11l

Para 5.1.1 (i)

Eco-tourism
activities (tree huts)

permitted in CRZ-IA

[Para 4(ix)

Protection for active

sand dunes only

=3

-~
Dr. Dola Bhattacharjee
Scinntist ‘B’
MINISTRY CUF ENVIRONMENT, FOREST & CLIMATE CHANGE
inteqra‘ed Regional Office, Kendriya Sadan
Vi rioce 47 Wings, Bengaluro - 560 034.

Page 61 of 257



626

Annex. 1, ParalActivities (tents,
h.‘)(b) walkways) permitted|

on sand dunes (ESAs)

Para 5.2 (iii) Buildings in CRZ II
subject to local town

planning laws

Para 4(ix) Protection for active

sand dunes only

Para 10.2 (ii) CRZ wurt islands
reduced to 20 mts.

from HTL

Provisions Description/
recommended to [Particulars
be added in CRZ

2019

Khazans in

In Para 10.1
Goa to be

restored as
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CVCA under

3

4beaches to be
named as
Turtle Nesting
beaches, i.e.
Morjim,
Mandrem,
Agonda and

Galgibag

In Annexure I11

Minimum  plot
size (4000 sq.
Mts) for hotels to

be restored

In Annexure 1V;

Hazard line to be

and Para | restored in the
Notification
GROUNDS
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12. 1t is under the circumstances aforesaid
that the Applicants are constrained to
approach  this Hon'ble  Tribunal,
following the Precautionary Principle
and Principle of Intergenerational
Equity, challenging specific provisions
of the CRZ Notification dated 18th
January, 2019 on the following grounds
amongst others, which are independent

of and without prejudice to one another:

A. That the MOEF&CC has introduced
changes in the CRZ 2019 notification/The Applicant’s contentions are without any basis.
which have not been recommended by|n the present case of CRZ Notification, 2019, the CR
the  Shailesh Nayak  Committee]Z Notification, 2019 contains various stringent provi
Report. Some Changes are not as perfsions for environmental safeguards, in paras (ii), 4. (
Recommendations of the saidlx), 5.1.1 (i), 5.2(vi), 5.3(iii), 5.3(v), 5.4(xv), 10.2 (ii)

committee’s report. (b), etc.

The Apex Court in 1996 struck down changes m
ade in the CRZ notification of 1991 on the grou

nds that they were not made by the then B.B. Vo

//
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hra Committee report. The CRZ notification is al
technical legislation based everywhere on scienc
e, scientific data and expert recommendations. T}
he MOEF&CC by setting up the Vohra, Swamin
athan and Nayak Committees conceded it did no
t have the necessary technical competence in thi
s area. Hence, it cannot now cherry pick and cho
ose expert committee recommendations, or distoj
rt them especially when the impact of these chan|
ges is going to lead to destruction of the coastal|

environment.

B. That the Impugned Notification arbitraril
v decreases the extent of the Coastal Regulation|
Zone in case of the open coast (200 to 50 metres
from the HTL and bays) and creeks and tidal inf}
luenced water bodies (from 100 to 50 metres).

First, it is absolutely unacceptable at the present
level of knowledge of the coastal zone, to allow|
for any reduction of coastal development from 2
00 to 50 metres. If at all, the setback from the w

aterfront ought to be the hazard line notified und

The Applicant’s contentions are without any basis. T
he relaxation has been given subject to environmenta
| safeguards mentioned in page 31 of the CRZ Notifi|

cation, 2019, reproduced below.

“(ii) ....c..o.... Provided that the CRZ limit of 50 mete|
r's or width of the creek whichever is less, shall be su
bject to revision and final approval of the respective

CZMPs as per this notification, framed with due con

r. Dola Bhattacharjee
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er the 201 Inotification. However, the hazard lin
e has been divested of any regulatory control by

the impugned notification.

LR

ntal safeguards enlisted therein .........

sultative process, public hearing ete. and environme

C. The 200 metre zone is a sacrosanct
zone as it is the only real buffer that stands betw
een sea and land. This zone is the zone of the pri
mary sand dunes that provide for the first line of
defence against the sea, This area is required for]
the sea to play with the land Without unduly da
maging it. In fact, the area upto 500 metres belo
ngs to the sea rather than to human beings.

The sandy beach is created by nature to absorb t
idal action 24x7. Tampering with this zone is ec
ological nonsense, scientifically depraved, unac
ceptable under the Precautionary Principle espec
ially in view of apprehended (and already occurr
ing) sea level rise, tsunamis, cyclones and earthq
uakes. Relaxing this zone is seriously undermini
ng the security of the country. It cannot be allow|

ed under any circumstances.

Sand dunes are Ecologically Sensitive Areas (ESAs)
and are demarcated / mapped independently. Sand D
unes are classified as CRZ-1A (No Go) areas wherea

s NDZ applies only to CRZ-I1I(A/B) areas,

There is no relation between Sand Dunes and NDZ.

D. The relaxation made on the ground of

population density is not an ecological
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criterion and therefore has no place in an
environmental regulation. The blanket
relaxation of the NDZ from 200 to 50
metres sacrifices all sand dunes in these
areas. The primary sand dune system
occurs mainly in the 200 metre NDZ.
Further, the exercise is impractical and
unimplementable, leaving vast scope for
arbitrariness. It discriminates against
communities and populations in the same
area. It will induce more development in
less developed areas so that they too can
claim the same relaxation. Further, the
conditions laid down by the Nayak
Committee for the relaxation are not
incorporated in the final notification and
for these reasons, the creation of CRZA
ILTA and III is B without necessary and

required safeguards.

[nd the Applicant might not have the clarity on the p

1 |

The Applicants statements “blanket relaxation of the
NDZ from 200 to 50 metres sacrifices all sand dunes
in these areas. The primary sand dune system occurs

mainly in the 200 metre NDZ" are totally untenable a

ovisions of CRZ, Notifications, 2011 and 2019.

Sand dunes are Ecologically Sensitive Areas (ESAs)
and are demarcated / mapped independently. Sand D
unes are classified as CRZ-IA (No Go) areas wherea|

s NDZ applies only to CRZ-I1I(A/B) areas.

Sand Dunes will not be sacrificed by marking NDZ a
reas. Sand dunes are demarcated independently irres

pective of the width of the NDZ.

In fact, in any CZMP, the ESAs are mapped and dem
arcated first independently as CRZ-IA areas. Areas b
etween the HTL and LTL are then marked as CRZ-]
B. CRZ-1V (A/B) are also mapped and demarcated i
ndependently. Then CRZ-II areas (Urban, developed

arcas) are marked. The remaining CRZ areas will be

/

p: i _\-!’ i ‘,.-\\./I
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CRZ-III (A/B), whose NDZ will be marked accordin

o to the criteria.

There is no relation between Sand Dunes and NDZ.

E. The hazard line drawn up by the Swamin|The hazard line is a projection of impact of rise in se
athan Committee has been marginalised in the ifa level and shoreline changes that may happen over |
mpugned notification without cause, exposing cong period of time viz. over 100 years. It indicates th
oastal populations to the very devastations predife vulnerability over long period of time and the need
cted by the said committee. This is in complete v{for better planning and management of coastal areas.
iolation of the Precautionary Principle which is I[The 'Hazard Line' is not required for demarcating ec
aw of the land and the recommendation of the Njologically sensitive areas (ESAs) such as Mangroves
ayak Committee, which has not recommended tletc, as claimed by the Applicant. ESAs such as Man
he provisions now introduced relating to the hazlgroves, mudflats etc, are demarcated independently.
ard line. The hazard line has not been completely done away
with, as claimed by the Applicant. It has been only st
ated that the hazard line shall not be used for CRZ re
gulatory purposes, but as a tool for Disaster Manage|
ment Plan for the coastal environment, including plal
nning of adaptive and mitigation measures. The haza|

rd line has been already mapped and is part of the Co

P——

"‘__/
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astal Zone Management Plans (CZMPs) of various ¢

oastal States/UTs.

F. The NDZ for rivers creeks and backwate
rs which was 100 metres from HTL has, by the i
mpugned Notification, been relaxed to 50 metre
s. The main Notification does not apply to all th
e rivers. It applies only to tidal rivers which are|
part of the coastal environment. This reduction f|
rom 100 metres to 50 metres is arbitrary and the
re is no scientific basis offered for the reduction
in this limit. The Shailesh Nayak Committee rep
ort in its Proposed Draft CRZ Notification keeps
the extent of CRZ in case of tidal influenced wa
ter bodies at 100m from HTL or width of the cre
ek, whichever is less. It is submitted that this ch
ange seeks to legitimise erstwhile illegal structu
res built within the CRZ zone and shall adversel

y impact the fragile ecosystems of tidal influenc

ed water bodies.

The Applicant’s contentions are without any basis. T}
he relaxation has been given subject to environmentaj
| safeguards mentioned in page 31 of the CRZ Notifi

cation, 2019, reproduced below.

“(ii) ............Provided that the CRZ limit of 50 mete
rs or width of the creek whichever is less, shall be su
bject to revision and final approval of the respective
CZMPs as per this notification, framed with due con
sultative process, public hearing etc. and environme

ntal safeguards enlisted therein

.........

G. That the Hon'ble Supreme Court in the ¢

ase of Indian Council for Enviro-Legal Action v

The Applicant’s contentions are without any basis. |

n the present case of CRZ Notification, 2019, the CR

=g

]

I

=
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. Union of India [(1996) 5 SCC 281] had on a pr
evious occasion examined an amendment notific
ation dated 8th August 1994 that made six amen
dments to the Coastal Regulation Zone Notificat
ion, 1991. These amendments were made after t
he receipt of the report of a committee which ha
d been set up by the Central Government (B.B.
Vohra Committee). Amongst others, these amen
dments related to relaxation in the No Developm
ent Zone (200m from HTL) and arbitrary reduct
ion in the extent of NDZ from 100m to 50m in ¢
ase of tidal influenced water bodies. In respect o

' both amendments it was observed by the Hon'b

with the recommendations of the committee, we
re arbitrary and gave unbridled powers to the ce
ntral government to relax the requirements of N
DZs not just for the specific case which was rep
resented before the committee, viz.,relaxation fo
r hotels and tourism industry, but generally, for a
ny type of industry. It stated that both these ame

ndments were made contrary to the object of the

le Court that they were not made in consonancelsultative process, public hearing etc. and environme

Z Notification, 2019 contains various stringent provi
sions for environmental safeguards, in paras (ii), 4. (|
X), S.1.1 (i), 5.2(vi), 5.3(iii), 5.3(v), 5.4(xv), 10.2 (ii)

(b), etc.

Further, the relaxation has been given subject to envi
ronmental safeguards mentioned in page 31 of the C

RZ Notification, 2019, reproduced below.

“(ii) ............Provided that the CRZ limit of 50 mete
rs or width of the creek whichever is less, shall be sul
bject to revision and final approval of the respective]

CZMPs as per this notification, framed with due con

ntal safeguards enlisted therein ........."

.—""—H
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EP Act, had not been made for any valid reason
and were not in larger public interest. The specif}
ic paras of the judgement dated 18.4.1996 are qu
oted hereunder in full:

"(Para 33): According to the Union of India, wh
ile implementing the main Notification, certain p
ractical difficulties were faced by the concerned
authorities. There was a need for having sustain
able development of tourism in coastal areas and
that amendments were effected after giving due
consideration to all relevant issues pertaining to
environment protection and balancing the same|
with the requirement of development. It has bee
n specifically averred that a Committee headed b
y Mr. B.B. Vohra was set-up by the Governmen
t in response to the need for examining the issue
s relating to development of tourism and hotel in
dustry in coastal areas and to regulate the same k|
eeping in view the requirements of sustainable d
evelopment and the fragile coastal ecology. Acc
ording to the Union of India, the Committee also

included three environmentalist members who h

- !
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lad expressed their views and that the Governme]
nt had accepted the recommendations of the Vo
hra Committee with slight modifications. Accor
ding to it, there has been no blanket relaxation i
n any area as alleged and adequate environment
al safeguards have been provided in the 1994 N
otification.

“ 34. In this background, we now deal with each
of these six amendments separately: (i) Accordi
ng to the main Notification, distance of 200 met
res from the HTL was no-development zone (he|
reinafter referred to as 'NDZ'). The representatio
n of the Hotel and Tourism Industry was that the
existing 200 metres depth of NDZ constituted a
serious handicap in the said industry competing
with the beach hotels of other countries where th
ere were no such restrictions. It was represented
that a reduction of the NDZ would not be ecolog
ically harmful and there was no convincing scie
ntific reason for fixing 200 metres as the approp
riate width for the NDZ. It was also stated befor|

e the Committee that according to its projection,

MIN
|

v

"___'_._._-a

Dr. Dola Bhattaci}arjee
Scientist ‘B’

STRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE

‘»d Regional Office, Kendriya Sadan
" 2F Winas, Bengaluru - 560 034,

Page 72 of 257



637

the Hotel Industry in India would at the most req
uire only about 20-30 KMs. of coastline for the ¢
onstruction of sea-side resorts over the next 15 y
cars or so. If this requirement was viewed in the
context of the fact that the total coastline of the ¢
ountry was over 6.000 K.Ms. in length, the indu
stry represented that relaxation with regard to th
is limited area would not pose any big threat to t
he country's ecology. The Vohra Committee in i
ts recommendations observed that certain Memb
ers of the Committee had felt that a blanket provj
lision of 200 metres in the case of sandy beaches
would lead to difficulties and there should be pr
ovision for relaxation to be made in suitable cas
es, but the consensus that emerged was that the p
resent regulations should not be disturbed. The C|
ommittee, however, recommended that relaxatiol
ns in 200 metres rule may be made in a case to ¢
ase basis with regard to such stretches of the coa
stline which were rocky or hilly, but the relaxatif

ons should be made after carrying out necessary

impact assessment studies. Furthermore, this rel
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axation should be made by the Ministry of Envir
onment & Forest and not by the State Governme
nt concerned. In the 1994 Notification, there is a
clear departure from the recommendations of th
e Vohra Committee. The Notification now provi
des that for reasons to be recorded, the Central G
overnment may permit any construction within t
he said 200 metres NDZ subject to such conditio|
ns and restrictions as it may deem fit. In the writ
ten submissions filed by the Union of India in th
is Court on 29.9.1995, this amendment has been
sought to be justified and explained by it in the f
ollowing words: As regards the developmental a
ctivities upto the High Tide Line, the Central Go
vernment may for reasons recorded in writing p
ermit construction in any particular case taking i
nto account the geographical features and other 1
elevant aspects. This is necessary as providing o
200 metres of no development zone all along w
as not possible in the coastal line in an uniform

way on account of wide variations in geographic

al features, existing human settlements and deve

T
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lopmental activities requiring fore shore facilitie
s etc. The relaxation with regard to NDZ was so
ught by the Hotel and Tourism Industry and the
y desired concession only with regard to 20-30 K
Ms. of coastline; By the amended Notification,
power had been given to the Central Governmen
t to make such relaxation with regard to any part
of the 6,000 K.M.s long coastline of India. The
Central Government has, thus, retained the abso|
Jlute power of relaxation of the entire 6.000 K.M
s. long coastline and this, in effect, may lead to t
he causing of serious ecological damage as the s
aid provision gives unbridled power and does no
t contain any guidelines as to how or when the p
ower is to be exercised. The said provision is ca
pable of abuse. The Central Government also di
d not confine the relaxation to the extent as spec
ified by the Vohra Committee. No satisfactory 1
eason has been given by the Union of India as to

why it departed from the opinion of the expert C

ommittee and that too in such a manner that the

//‘
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xcess of what was demanded by the Hotel and T|
ourism Industry. We, accordingly, hold that the
newly added proviso in Annexure I11 in paragra
ph 7 in sub-paragraph (1) (item i) which gives th
e Central Government arbitrary, uncanalized an
d unguided power, the exercise of which may re|
sult in serious ecological degradation and may m
ake the NDZ ineffective is ultra vires and is here|
by quashed. No suitable reason has been given w
hich can persuade us to hold that the enactment|
of such a proviso was necessary, in the larger pu
blic interest, and the exercise of power under the
said proviso will not result in large scale ecologi
cal degradation and violation of Article 21 of th

e citizens living in those areas."

H. Similarly, the nature and contents of
the Impugned Notification are in contravention t
o the objects of the Environment Protection Act
1986; are distinct from the report of the Shailesh

Nayak Committee; are made without any valid 1

nvironmental degradation. The Supreme Court af

eason, and shall lead to large scale, irreversible e|(b), etc.

The Applicant’
n the present case of CRZ Notification, 2019, the CR
7 Notification,
sions for environmental safeguards, in paras (ii), 4. (

X), 5.1.1 (i), 5.2(vi), 5.3(iii), 5.3(v), 5.4(xv), 10.2 (ii)

s contentions are without any basis. |

2019 contains various stringent provi

MiN

Wi,

—
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llowed the IA filed by the Goa Foundation and q
uashed the relaxation in the case of Indian Coun
cil for Enviro-Legal Action v. Union of India [(1
996) 5 SCC 281]. No fresh reasons are provided
for the relaxation once again with the impugned
notification. It is therefore bound to be set aside

on the same grounds as earlier.

Further, the relaxation has been given subject to envi
ronmental safeguards mentioned in page 31 of the C

RZ Notification, 2019, reproduced below.

“(ii) ............Provided that the CRZ limit of 50 mete
rs or width of the creek whichever is less, shall be su
bject to revision and final approval of the respective
CZMPs as per this notification, framed with due con|
sultative process, public hearing etc. and environme

ntal safeguards enlisted therein

I. That the Environment (Protection) Act, |
086 was enacted to give effect to the decisions ]
aken at the United Nations Conference on the H
uman Environment held at Stockholm in June, 1
972, in which India participated, to take appropr]
iate steps for the protection and improvement of]
the human environment. It is now settled la
w that the Precautionary principle, the Principl
e of Sustainable Development and Intergenerat

ional Equity are fundamental concepts of India

n law recognized under Article 21,48-A and 51

The Applicant’s contentions are denied. In the prese
nt case of CRZ Notification, 2019, the CRZ Notifica
tion, 2019 contains various stringent provisions for e
nvironmental safeguards, in paras (ii), 4. (x), 5.1.1 (i
), 5.2(vi), 5.3(iii), 5.3(v), 5.4(xv), 10.2 (ii)(b), etc, W

hich ensures protection of the environment.
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-A(g) of the Constitution. They are integral to {|
he scheme of protection of environment as envis
aged under the Environment(Protection)Act 198
6. Unless excluded, these principles form par
t of the substantive as well as all delegated legi
|slations under this Act. That, the nature of conte
nt of the Impugned Notification is opposed to th
e principles of Sustainable Development, Interg]
enerational Equity and the Precautionary Princip
[le and also in direct opposition to its own stated
purpose. Para 1 of the Impugned Notification stal
tes the purpose of the notification as

"the Central Government, with a view to conser
ve and protect the unique environment of coastal
| stretches and marine areas, besides livelihood
security to the fisher communities and other loc
al

communities in the coastal areas and to promote
sustainable development based on scientific
principles taking into account the dangers of na|

tural hazards, sea level rise due to global warmi

-
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Whereas, the Impugned Notification instead
prescribes an increased number of hazardous
activities in coastal areas and a relaxation in the
norms for grant of environmental clearance to
several activities that undermine its stated purpo
se

and intent. The willful reduction and dilution in
the protections guaranteed vide the Coastal Reg
ulation Zone Notification, 2011 to coastal enviro
nments, is an arbitrary, ucanalized and therefor]
e illegal exercise of power conferred upon the C
entral Government under Section 3 (2)(v) read W
ith Rule 5 of the Environment (Protection) Act,
1986 and the Environment Protection Rules, 198

6, respectively.

J. The legislative scheme in EPA, 1986 p

ovides under Section 3 of EPA that the Central

es of protecting, improving the quality of th
e environment, preventing, controlling and abal

ting environmental pollution. Section (3)(1) cle

Para 4 (i) of CRZ Notification, 2019 prohibits setting
up of new industries and expansion of existing indus
Government may take measures for the purpostries, operations or processes. Thus, the contentions 0

fthe Applicant are without any basis.

—_
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larly states that all measures taken by the Central
Government will be subject to the provisions of]
the E.P. Act, 1986. Section 3(2) (v) in particular,
states that this power may be exercised to lay do
wn restrictions of areas in which any industries,
operations or processes or class of industries or]
operations or processes shall not be carried out o
r shall be carried out subject to certain safeguard
s. Rule 5 of the Environment Protection Rules
! 1986 specifically deals with prohibitio
n and restriction on the location of industries
and the carrying on of processes and operations i
n different areas. It does not provide for the rem
oval of prohibitions or restrictions imposed. Ho
wever, Respondent No.l has used these prov
isions to remove restrictions and prohibitions on
industries, projects and operations and has
introduced provisions that run directly contradic]
tory to the object and purpose of the Act of 1986)
. Itis therefore perverse that the Respondent No

.1 is using these provisions of the EPA and the r

_—
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ules framed thereunder to dilute protections gran
ted under the Act and Rules.

In the current context, when the environmental
crisis has only increased, together with the acco
mpanying risks, such a grave and impactful dilu
tion of the statutory protections and safeguards b
y Respondent No. 1, without any explanations w
hatsoever, is questionable and defies logic, The
Respondent No. 1 has failed to explain why inst|
ead of implementing the legal provisions, streng
thening existing provisions and amending laws {
o the advantage of the environment, such advers
¢ statutory changes have been introduced. The i
mpugned notification runs contradictory to both
the Act and the Rules and is ex-facie ultra vires t
he same. The impugned is in violation of multip|
le provisions under the E. P. Act, 1986 and seek|
s to dilute the regime of environmental protectio
n. The actions of the first respondent are mala fi
de and colorable and amount to a gross and flagr|
ant misused and abuse of its rules making power]

s. On this ground also the impugned nonfiction i
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s ultra vides of the Environmental Protection Ac

t, 1986 and is liable to be set aside.

K. The Notification introduces a very comp(The above sweeping statement is an opinion/allegati
licated classification of zones: CRZ-IA and CRZ|on of the Applicant and is only subjective and self-se
-IB; CRZ II; CRZ 1lIA and CRZ 11IB, CRZ IVA[rving. No specific objection has been given.

and CRZIVB. The original 4 zones are now sub
divided into 7, which is bound to make impleme|Seven well defined CRZ zones provide a better fram
ntation a nightmare and a hopeless exercise, thulework for various regulatory requirements.

s defeating the purpose of the notification. If a sif
mpler notification of 4 zones was half-heartedly
implemented as the authorities claimed it was di
fficult to implement, it is difficult to conceive m
ore effective implementation or regulation with

7 zones.

L. The Notification results in reduced differ|The Applicant’s contentions are denied. Activities p
entiation of protection in 3 principal zones. Thjermitted in CRZ-IIIB are not permitted in CRZ-II an
e activities permitted in CRZ IB will now be perjd CRZ-IB and activities permitted in CRZ-II are not
mitted in CRZ Il and CRZ IIIB zones. Thus all tpermitted in CRZ-IB. Thus, the Applicant’s stateme
he three zones, entirely different ecological featint “all the three zones, entirely different ecological f
ures and characteristics, will now be consideredleatures and characteristics, will now be considered 1
the same for the purpose of the activities permittlie same for the purpose of the activities permitted”, i

ed. s baseless.

,‘?@L’%ﬁ }
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o simplify and at the same time diminish, enviro
nmental legislation perceived as too complex an
d an economic climate which favors developme]
nt at the expense of protection of environment.
While the doctrine of progressive realization of 1
ights was recognized, its obverse, the doctrine o
f non-regression of laws is also now recognized
under Indian law vide the judgment of the Natio|
nal Green Tribunal in Society for Protection of E
nvironment & Biodiversity v. Union of India (2
017 SCC Online NGT 981, OA No. 677 of 2016
: M.A. No. 148 of 2017) delivered on 8th Decem
ber, 2017. The attempt at dilution of environmen
tal protections by Respondent No. 1 is therefore

a colourable exercise of power and a fit case for]
ST

M. Under International law, the Doctrine of{The Applicant’s contentions are denied. In the prese
Non-Regression is an accepted norm. It is foundjnt case of CRZ Notification, 2019, the CRZ Notifica
ed on the idea that environmental law should nojtion, 2019 contains various stringent provisions for e
t be modified to the detriment of erwironmentalﬁnvironmental safeguards, in paras (ii), 4. (x), 5.1.1 (i
protection. Environmental law is facing a numb), 5.2(vi), 5.3(iii), 5.3(v), 5.4(xv), 10.2 (ii)(b), etc, W

er of threats such as deregulation, a movement thich ensures protection of the environment.

g—
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the application of the doctrine. The Impugned N
otification is therefore contrary to law and invali

d.

N. Respondent No.l is duty bound by the|
Directive Principles of State Policy provided in
the Constitution of India to protect and improve
the environment. Articles 39 and 48A imposes aj
duty on the State to act in a fair and just manner,
to protect and improve the natural environment
including forests, lakes, rivers and wildlife, and
to have compassion for living creatures. Under
Article S51A(g) every citizen has the fundamental
duty to protect the environment. Under Article
21 of the Constitution, every citizen has a

fundamental right to healthy environment and

ecology.

|The Applicant has quoted the Constitution of India a

nd no specific objection has been given.

In the present case of CRZ Notification, 2019, the C
RZ Notification, 2019 contains various stringent pro
visions for environmental safeguards, in paras (ii), 4.
(x), 5.1.1 (i), 5.2(vi), 5.3(iii), 5.3(v), 5.4(xv), 10.2 (ii
)(b), etc, which ensures protection of the environmen

L.

0. The impugned notification compl
ctely violates the Precautionary Principle. It also

violates the Principle of Intergenerational Equity

, as it will ensure that beaches turn into concrete

(Notification No. S.0.2502(E) dated 12/07/2019 (An
nexure R1-6), permits the following activities in the
Coastal Regulation Zone (CRZ) areas, to achieve the,

internationally recognized highest standard for the p

zones, thus eliminating the very idea of sandy b

urpose of beach management, planning and executio

i
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eaches for the coming generations to which they

have a right.

n of projects for infrastructure development, cleanlin|
ess, safety and security services, for beaches identiﬁq

ed for Blue Flag Certification in different States and

Union territories, subject to maintaining a minimum

distance of 10 meters from HTL viz:.

(a) Container based toilet blocks, change rooms, sho
wer panels;

(b) Mini grey water treatment plant enclosed in temp
orary structures;

(c) Mini solid waste recycling plant enclosed in temp
orary structures;

(d) Off grid solar PV panels;

(e) Purified drinking water kiosk;

(f) Beach access pathway to bathing zone made of in
terlinking paver blocks;

(g) LED landscape lighting with poles duly grouted;
(h) Portable bamboo made seating benches and sit-o
ut umbrellas;

(i) Outdoor children play equipment;

(J) Container based CCTV control room and First aid

station;
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(k) Watch towers; and
(1) Beach Information hoarding boards and beach lay|

out map hoarding boards.

The above activities which are limited to only certai
n pockets identified for temporary tourism facilities aj
nd approved after following the due process, will not

turn the beaches into concrete zones.

ing Special Consideration in Para 8 (V) of CRZ

he Impugned Notification. Provisions relating to

Khazan Lands in Goa have been completely rem

0 development on inner backwater/ inland island
s weakened. Further, although both notifications
provide for Critically Vulnerable Coastal Areas

("CVCA"), these areas are yet to be notified.

P. That provisions relating to Areas Requir{The following Amendment to the CRZ Notification 2

2011 have also been considerably weakened in tjment No. S.0. 4886(E) dated 26/11/2021 (copy encl

oved without giving reasons and those relating t|(3) in case there exists a bund or a sluice gate constr]

019, has been notified vide per para (d)(i) of amend

osed as Annexure R1-1).

ucted prior to the date of notification issued vide S.0
. 114(E) dated 19th February, 1991, the HTL shall b
e restricted up to the line long along the bund or the

sluice gate, however, in such a case, area under man

Wgroves arising due to saline water ingress bevond th

e bund or sluice gate shall be classified as CRZ-14 ir

respective of the extent of the area bevond the bund o

4 /
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r sluice gate and such areas under mangroves shall

be protected and shall not be diverted for any develo

mental activities.”

Thus, all areas under mangroves arising due to saline
water ingress beyond the bund or sluice gate shall be
classified as CRZ-IA irrespective of the extent of the
area beyond the bund or sluice gate and such areas u
nder mangroves shall be protected and shall not be d
iverted for any developmental activities. This includ
es Khazan lands also where mangroves are present d
ue to the tidal action.

The following Amendment to the CRZ Notification 2
019, has been notified vide per para (d)(i) of amend
ment No. S.0. 5495 (E) dated 24/11/2022 (copy encl|

osed as Annexure R1-3).

“in sub-paragraph 10.2, for clause (iii), the followin|
g clause shall be substituted, namely,

“(iii) Integrated Island Management Plans, as appli
cable to smaller islands in Lakshadweep and Andam

an and Nicobar by notification vide number 8.0, 124

(-_‘_______-v
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2 (E), dated the 8th March, 2019 (ICRZ Notification
. 2019), shall be formulated by respective State Gove
rnments or the Union territory Administration for all
such islands and submitted to the Central Governme
nt and till the Integrated Island Management Plans a
re framed, provisions of this notification shall not ap
ply and the Coastal Zone Management Plan as per p|
rovisions of Coastal Regulation Zone notification, 2
011 number S.0.19(E), dated the 6th January, 2011,

shall continue to apply.”

Thus, IIMPs are to be prepared for the backwater isl
ands and islands along the mainland coast, as per the
provisions contained in the ICRZ Notification, 2019
(copy enclosed as Annexure R1-4), which is applical
ble to smaller islands in Lakshadweep and Andaman

and Nicobar.

Now, para 6(iii) of the ICRZ Notification, 2019 (An

nexure R1-4), states as follows:

-1-"’-’
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“In view of the unique coastal systems and space lim
itations in these islands, a No Development Zone (N
DZ) of 20 meters from the HTL on the landward sidl
e shall uniformly apply to such islands and activities|

shall be regulated as under... .....":

Thus, the NDZ/CRZ of 20 m in the [IMPs of backwal
ter islands and islands along the mainland coast, pro
vided for in the CRZ Notification, 2019 is valid.

The Applicant has not challenged the ICRZ Notifical
tion, 2019 (Annexure R1-4) and hence cannot challe]
nge provisions under para 10.2 of CRZ Notification,
2019, which flows from the provisions under para 6(

iii) of the ICRZ Notification, 2019.

The CRZ/NDZ of 20 m for the IIMPs of Lakshadwe
ep Islands has been upheld by the Hon’ble Supreme
Court of India in Judgement dated 19/08/2015, in Ci
vil Appeal No. 4625-4626/2012 [UNION TERRITO

RY OF LAKSHADWEEP & ORS Vs SEASHELLS

’BEACH RESORT & ORS.].( A true copy of the ord

.-
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er dated 19/08/2015 is annexed herewith and marked

as Annexure-R1-5.)

The CVCA areas are also already part of the approve

d CZMPs.

Q.

The focus on welfare of the fishing com

zero damage to its ecological sensitivity has bee
n diluted in favour of interests who have no spec
[ific need to settle along the coast since they do n
ot conduct business or livelihood traditionally al

ong the coast.

The above sweeping statement is an opinion/allegati

munity and other local communities that have liLon of the Applicant and no specific objection has bee

ved by the sea for hundreds of years and ensured|n given.

In view of the above submissions/replies given to pa
ras | to 10 of the Applicant, it is prayed that the Petit|

ion/OA of the Applicant may kindly be dismissed.

[IREPRESENTATIONS MADE TO

AUTHORITIES,

13. The Applicants submitted a detailed list
of objections to the draft of the impugned

notification during the period set aside

Statement of record submitted by the

applicant.

=TT
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for the purpose. However, the final
notification is almost the same as the
draft and the MOEF&CC has simply
refused to consider public suggestions.
The issue of the draft notification was
therefore in the nature of a charade. A
copy of the detailed representation dt.
16.06.2018 is enclosed at Annexure 6 to

this application

LIMITATION

14. The issues raised in this Application were

first raised before the Hon'ble High Court
of Bombay at Goa in the form of P.n.
W.P. 21/2019. Vide its order dt.
03.01.2023 [enclosed at Annexure 7], the
Hon'ble High Court has disposed of the
said and has granted the Applicants
liberty to raise its contentions before this

Hon'ble Tribunal. The Hon'ble High

m
< WARN,
/o N
a1 Ol \ o )

\
gl -k}f
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Court was pleased to direct that the]
grievance of the Applicants would be
considered on merits without the issue of}
limitation being raised. if the Applicants
approached this Hon'ble Tribunal within
a period of 4 weeks from the date of the
order. This Application has accordingly
been filed within the stipulated 4 week
time period, and as such, there is no delay

in the filing of this OA.

The Applicants therefore pray for the followi
[ng reliefs in public and environmental interes|

t

a. That this Hon'ble Tribunal be pleased to
quash and set aside the CRZ notification

no. G.S.R. 37(E) dated 18.01.2019;

Or, in the alternative:
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b. i) this Hon'ble Tribunal be pleased to
quash and set aside the impugned
provisions of the Notification, 2019,
(Annexure "3" hereto) as set out in

paragraph 11 of this Application;

and

Interim reliefs:

c. That pending the hearing and final
disposal of this Application, this Hon'ble
Tribunal be pleased to stay the operation,
effect and implementation of the
impugned provisions of the CRZ
Notification, 2019 (4nnexure "3" hereto)
as set out in paragraph 11 of this
Application;

d. That this Hon'ble Tribunal be pleased to
restrain the Respondents by themselves,
their servants, agents, and / o
subordinates from in any manner]

whatsoever implementing and / or acting

-(_’__‘_,_.-n

- 1
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pursuant to the said impugned provisions
of the Notification, 2019 (Annexure "3'
hereto) as set out in paragraph 11 of this|
Application;

e. Pending hearing and final disposal, that
this Hon'ble Tribunal may further grant
stay of any change in land use in the
Khazan areas of the State of Goa;

f. Pending hearing and final disposal, that
this Hon'ble Tribunal may further grant
stay of any development on the turtle
nesting beaches of Morjim, Mandrem,
Agonda and Galgibag;

g. For costs;

h. For such other and further reliefs as this
Hon'ble Tribunal may deem fit and
proper and as the nature and
circumstances of the present case may

require.

For the above reliefs, the applicants are very gra

teful

= i

-1
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6. In addition to the Para-wise reply above, the Respondent Ministry begs to submit the details of
two important matters which are pending before Hon’ble NGT wherein direction has been
passed to expedite the updation of the CZMP as per CRZ Notification, 2019, The details are as
under:
* 0.A. No. 04 of 2013 with Appeal No. 18 of 2017 (NGT, SZ) titled C.H. Balamohan
vs. Union of India & Ors
The Hon’ble, NGT (SZ) vide order dated 11/04/2022 in O.A. No. 04 of 2013 with Appeal No. 18
of 2017 titled C.H. Balamohan vs. Union of India & Ors., had directed as follows:
“83. Accordingly, we direct Chief Secretaries of the Costal State/UT to finalise the CZMP and
get them approved by MoEF within 2 months. The approved CZMP shall contain the parameters
as listed in the CRZ 2019 Notification including high, medium and low erosion stretches for
such erosion prone areas...”
A true copy of the order dated 11/04/2022 is annexed herewith and marked as Annexure-R1-7
* 0.A. No. 249 0f 2023 in re: News item published in Newspaper The Hindu dated
19.03.2023 titled “India’s Sinking Island with O.A. No. 795 of 2023 titled News item
titled, “Third of India’s coastline vulnerable to erosion- here are the worst-hit states
appearing in Indian Express dated 06/12/2023
7.1t is humbly submitted that in O.A. No. 249 of 2023- In re: News item published in Newspaper
The Hindu dated 19.03.2023 titled “India’s Sinking Island” wherein the Hon’ble National Green

Tribunal, Principal Bench has taken suo moto cognizance. Moreover, the Hon’ble NGT, PB in

B
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0.A. No. 795 of 2023 vide order dated 16/01/2024 has taken suo moto cognizance of newspaper
report published in Indian Express dated 06.12.2023 with the title "Third of India’s coastline
vulnerable to erosion - here are the worst hit states". Report says that various beaches in Coastal
areas/States like Maharashtra, Tamil Nadu, Kerala, Karnataka etc. are vulnerable to erosion and
are getting damaged on account of lack of proper management due to non-finalization of Coastal
Regulatory provisions i.e. Coastal Zone Management Plan. Vide order dated 16/01/2024, O.A. No

795 of 2023 has been tagged along with O.A. No. 249 of 2023.

The Hon’ble Tribunal in the aforesaid matters vide order dated 08/01/2024 has directed that,
..Since, in spite of the direction of NCZMA, the CZMP/ICRZP have not formulated the plan.
Hence respondent no. 14 is required to ensure that the plan is prepared by each Coastal
Management Authority and Union Territory Coastal Management Authority expeditiously within
a time bound period...” Moreover, as per the last order dated 13/03/2024, the Hon’ble Tribunal
has directed the Chief Secretaries/ LGs of Coastal States/Union Territories under consideration to
file the affidavit before the Tribunal within six weeks disclosing the outer limit within which the
CZMP/ICRZP as per CRZ Notification, 2019 will be finally be formulated/revised and submitted
to the MoEF&CC, failing which the Concerned Chief Secretary will appear virtually on the next
date of hearing and explain the reason for non- submission of such an affidavit.

A true copy of the order dated 08/01/2024 is annexed herewith and marked as Annexure-R1-8.

8. It is humbly submitted that strict directions have been passed by the Hon’ble Tribunals to

expedite the updation of the CZMP as per CRZ Notification, 2019. It is humbly submitted that
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as on date, CZMP as per CRZ Notification, 2019 have been approved for the State of Odisha,

Karnataka and Maharashtra. The ICRZP as per ICRZ Notification, 2019 has been approved for

Great Nicobar Island and Little Andaman Island. That, for the rest of the Coastal States,

CZMP/ICRZP as per CRZ Notification, 2011 and IPZ Notification, 2011 are presently applicable.

9. It is humbly submitted that in compliance of the above, this Ministry has been taking all

necessary measures to expedite the CZMP updation as per CRZ Notification, 2019. Further, it may

also be noted that status of preparation of CZMPs as per CRZ Notification, 2019 for rest of the

coastal states has progressed significantly in almost all coastal states / UTs and the same is bing

actively monitored by this Ministry. As per the information available with this Ministry, status of

the CZMP/ICRZP/IIMP in the country is being submitted herein for kind information of this

Hon’ble Tribunal:

S.N.

Coastal State’s / UT’s

Agency preparing

CZMP/ICRZP-2019

affidavit

Expected date of completion as

communicated by SCZMA as per

Andhra Pradesh

NCSCM

October, 2024

2. |Andaman & NicobarlNCSCM Before the outer time limit of 36
(UT) months
[No concrete timeline provided.
3. [Daman & Diu INCSCM October, 2024
4. |Goa INCESS January, 2025
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5. |Gujarat INCSCM A period of about 04 months i.e. end
of September, 2024 is likely to be
consumed for holding and completing|
the consultation process and sending

comments, suggestions and objections

to the NCSCM, Chennai.
6. |Kerala INCESS June, 2024
7. |Lakshadweep (UT) |[NCSCM December, 2024
8. [Puducherry (UT) INCSCM July, 2024
9. [Tamil Nadu INCSCM October, 2024
10. [West Bengal IESWM October, 2024

10. In view of the above, it is respectfully submitted that the respondent Ministry has issued CRZ
Notification, 2019 following all due procedure as laid down in law and with the objective of
meeting the aspirations of coastal communities besides ensuring welfare of poor and vulnerable
populations that would result in greater economic growth while conserving the coastal eco-
systems, thereby creating greater livelihood opportunities and better quality of life of coastal
communities.

,g\f‘ll That, based on representations received from the various coastal state Governments, Union

itdfy administrations and other stakeholders in the need to undertake a comprehﬂfllS'lV/ngLiSion
: e
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of the earlier notification of 2011, Shailesh Nayak Committee had examined the various issues and
concerns of Coastal States/UTs and other stakeholders before recommending appropriate changes
in the CRZ Notification, 2011.The recommendations were further examined in consultation with
Members of Parliament of Coastal States and Union Territories besides other concerned Ministries
of Government of India and a draft notification viz. CRZ Notification, 2018 in supersession of
CRZ Notification, 2011 was issued in April, 2018 for inviting comments from public at large. A
number of suggestions and comments (appx. 3830) were received by the Central Government. The
comments/ suggestions, have been examined and considered. Furthermore, Inter—Ministerial
consultations were also held and inputs from all such consultations have been taken into account
while framing the final Notification. Thus, based on overall imperative of sustainable development
of coastal areas and need for conserving the coastal environment and upon vetting by the Ministry
of Law and Justice, the Union Cabinet has approved the new Coastal Regulation Zone Notification
on 31/12/2018 and finally issued vide G.S.R 37(E), dated 18/01/2019.

12. That, as enumerated above, CRZ/ ICRZ Notification 2019 is already applicable in three major
coastal states namely Maharashtra, Odisha and Karnataka and in two islands namely Great Nicobar
Island and Little Andaman Island. Further, remaining coastal states/ UTs have also made

significant progress towards finalisation of CZMP as per CRZ/ICRZ Notification 2019 as may be

seen in the table at para 9.

13. In view of above submissions, this answering respondent, therefore humbly prays that

the instant Original Application may Kindly be dismissed and the Hon'ble Court may pass

such order as may deem fit in the interest of justice for filing such unnecessary, malafide and

frivolous application and wasting the precious time of this Hon’ble Court.

]
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14. 1t is respectfully also submitted that the answering respondent without prejudice reserves his

right to file an additional affidavit at a later stage, if so necessary.

DEPONENT

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan
IVth Floor, E&F Wings, Bengaluru - 560 034.

VERIFICATION

I, the above named Deponent, do hereby verify that the contents of the above affidavit are true and
correct to my knowledge as per the records of the answering respondents. No 1 part of it is false

and nothing material has been concealed there from.
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Law/LCLI329/2021 . Dola Bhaﬁacharj ee
Term Expiry on Scientist ‘B’
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Integrated Regional Office, Kendriya Sadan
IVth Floor, E&F Wings, Bengaluru - 560 034,

SWORN TO BEFORE ME

LM on—"

B.M. CHANDRASHEKAR
Advocate & Notary Public
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Annexure-R1-1

I 4. ST.u.- 33004/99 REGD. No. D. L.-33004/99

Rd & a59A
Che Gazette of India

Ir.50.-31.Te.-31.-26112021-231407
CG-DL-E-26112021-231407

YT
EXTRAORDINARY
AW [I—E's 3—37-UVS (i)
PART II—Section 3—Sub-section (ii)

TR & TSI
PUBLISHED BY AUTHORITY

. 4517) 7% el T, TaWIT 26, 2021/3U-TET 5, 1943
No. 4517] NEW DELHI, FRIDAY, NOVEMBER 26, 2021/AGRAHAYANA 5, 1943
T a9 Sl A TRaay §aed

72 faeety, 26 TawaT, 2021

F.3M. 4886(37).—Fa T ATEHN 7 WT L& & TAEX a9 ¥ TAaTg TRaa Ga1ed hr
Afe=ET &, ArALE. 37(37), arE 18 S=a<y, 2019 (B =8¢ za+ wearq aéw AfFTaa si=
STerE=AT, 2019 Tl TAT §) FIT TS &1 Hl HiqaF qeig Afazae & (R 268 3896 7997 Jiesie
Fgl AT 8) o &q § =TT 63T AT 3T 39 ST § IR 30l TTIAT AT 6w, T=1a T T6ehor 9%
e srfefoa o o,

T Fel T HLH A ST G | SIS ATTLAAT | 39 3T Hl FAETAT A 6 forQ
AITIET TTd gU &, ST HIsTe A=, 2011 H T8 51 S &, AT aTe/STAAN o0l @I G
H 399 SAT <@T (THEUA) & HHHT & e a0 Hed, oo gl § TIInTd GHaE g0 Jd 919 &
THFAT 3T Fradad Sqed o | TAEIUA 3T HATeS Tl & @il & gael § dYeesre Afeg=er,
2019 ¥ e T &;

Y gravad SaHed otd § Jie/STadn § ol iH 9¥ 399 SaT¥ @7 & AT a7 THE U
ST HeTsie Warl & YT § Haiad ST ATe=T 7. .3, 1422(37), a1 9%, 2020 F F9rre
T Hieeste afeg=dT, 2011 ® aftafera &Fu U o, aafv, T Susy dremse sfee=ar, 2019 #
aftafera T2 e ST &9 9, FfF T aiE 18 S=ady, 2019 T A9 ST a1 9%, 2020 F T2l
e & T

6878 G1/2021 1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

ST HSTSE &A1 § IR qHaTE 51T 9a #19 & U0 § Seiad 39 =T &, F1.3T.
19(37), AT 6 STHa<T, 2019 F ATEAH & HIASIE Atee@=AT, 2011 ¥ "feafoa o o 3, o, T
qraLE. 7. 1227(31), T 6 TFqEY, 2017 T TeATqad! qrea| ¥ Todm F e T o 37 =6 TH
Trg HrTSTE ATeg=AT, 2019 # Fivafera 78T foram ST &t o7 ;

AT T TET T TFLGT TTEFRCON(TAEHSSUHT) F arire 23 97+, 2021 T rviora I+t
427F Sz ® 7g Torwrier it g o IUCraa Suae ST Hiarste Ate=aT, 2011 | 98l 7 g IuAsd ¥ 37
ST Hreesie Ateg=eT, 2019 H AFTE=ar 3% Tl § g AT g, Hissre Ateg==r, 2019 ¥ afrqfera
e ST,

AT AT F TAe F ITSe ST Hieore Aterg=d1, 2011 RT 98 & &f AN gl, Hiesie
Fteg=AT, 2019 # "fFAfera oy s % forw yeartaa B sita € i sfes=mT & yeariaa genas gy
FrE U Aedee 71 wtaver sfefoa 98 o s w® €, zaforn aatawn(@wen) FHaw, 1986 F =W 5 %
YT (3) F G (F) F AT FTAAT AT SAUAT F ARG § ATHHFT &F SATAT &

qq:, qd, Feald TR T (H2eq0n) 9w, 1986 * 7w 5 F SUFIwW (4) F 91 qfeq
TRITEeT (8T e, 1986 (1986 FT 29) Fit &Y 3 Fit ITETT (1) ¥ ITETT (2) F ©T (V) FRT
SEed Tl FT TN T gU qeid [AaHa ST A=, 2019 F7 A feriad dereas FTdl g, TAC-

1. 3%q ATIL=AT H,--
(i) T=T 1 % = (i) H, TCEERIT & T 9T Ao ST T@r ST, -
TR, —=H ATLAAT 6 TATSAL o oI, -

(F) TEEUS & I 9T UHT @1 ATHAT & TET T AT 2 ATl SATE & I IoadH STA@l Tgadi &,
ST T et aferarstl & STa e qad aeid Y94q &ex (TAETaEUR) T dAieha e =
TET TSAT ST T ST il IUA FAT AT &,

(@) 37 =T |, ST F.3M. 114(37), = 19 w2adt, 1991 T ST ATSg=a1 i ara ¥ 0@ diHHa
T AT TAATT (S| g, TASTA, T T TAHR o THTHTAL AT LT T (A8 g, ToTd UHy 3orm
H T AT STAATT F T GTL AT 6 T 6 FH0T 3G9 Ho, aqeqtd & AL &, TG AT STAAT 6 9 &
& fawa uT e AU AT Hiemsie-arsu & €9 | aufigd fohaT SO $iiY Fog a=eqid & sTefie Uar &
Tefera g i fheel fasmaTers fharerardi & forg e T=i o st 1”7

2. 37 2 % ITIT 2.1.1 & G (F) & ITEE (V) F A 92 (A oriaa @1 ST, Tid-

“(v) grazad ST weo Rorg 6t 297 & ffam et 29 Af9g=ar & Suadl F AqET HIsie a0 7
TFUSA @R AT HTAere HHTRT BT SIToe, S #eo Rorat afgd gt (J@eeqorn) srferf=em,
1972 (1972 T 53), = (=) AR, 1980 (1980 T 69) T TATATI (Feeqm) afdrfera, 1972
(1972 =7 53) = ST & TfT AL IJAH, THAT 9T, A0, ToF a9, F=asiia w=Eam 6w o3
e &

feoqur:- qrawaw Saved R & Hiay {7 @i, T 98T 31T JATE R0 0 T el JaTe
FTT SAATTST TehTehd Tarer TS o ATeqH F Yaterd o s,

3. 137 5 % ITIT 5.1.2 § ITET (xviii) F T9AT Mferiad STee siaeamiua Bham ST, sreria-

“(xix) FFFe ST T T F o0 TORRT & GRT gd {9 & THAT & (o0 9d Hiesie Aqafd
srafera 2t g 1

[®T.8. 19-112/2013-3m=T I11(F1E7)]
T, go(Iq AT AT, HaFd di=d

feroqor: g Srfarg=mT AT F T, ", 9 1, 9T 3, 3U-E< (i) #§ g, 7. 37(3N), arg 18
STHE<T, 2019 ST TRTTT it T8 off |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th November, 2021

S.0. 4886(E).—WHEREAS by notification of the Government of India in the Ministry of
Environment, Forest and Climate Change, number G.S.R. 37(E), dated the 18" January, 2019 (hereinafter
referred to as the Coastal Regulation Zone Notification, 2019), the Central Government declared certain
coastal stretches as Coastal Regulation Zone (CRZ) and restrictions were imposed on the setting up and
expansion of industries, operations and processes in the said zone;

AND WHEREAS, the Central Government have received representations from the State
Governments for inclusion of those provisions in CRZ Notification 2019, which were already available in
the CRZ Notification, 2011 but have been missed out in the CRZ Notification 2019, with regard to
restricting demarcation of High Tide Line (HTL) in Khazan Land to the bund / sluice gate, collection of
dead shells by traditional communities in CRZ areas and delineation of HTL and CRZ categories in the
Sundarbans Biosphere Reserve;

AND WHEREAS, the provisions related to demarcation of High Tide Line (HTL) in Khazan Land
to the bund / sluice gate and delineation of HTL and CRZ categories in the Sundarbans Biosphere Reserve
were incorporated in the CRZ Notification 2011, through amendment vide notification number S.O. 1422
(E), dated the 1* May 2020, however, these provisions could not be incorporated in CRZ Notification 2019,
as it was notified on 18" January, 2019 i.e. before the above-said amendment dated the 1% May 2020;

AND WHEREAS, the provisions related to collection of dead shells by traditional communities in
CRZ areas was included in the CRZ Notification 2011 through notification number S.O. 19(E), dated the
6" January 2019, however, the same was erroneously left out in the subsequent amendment vide number
G.S.R. 1227(E), dated the 6™ October 2017, and as such, the same could not be incorporated in the CRZ
Notification 2019;

AND WHEREAS, the National Coastal Zone Management Authority (NCZMA) in its 42™ meeting
held on the 23™ March, 2021 has recommended that the above-said provisions which were already
available in the CRZ Notification, 2011 and had been inadvertently or erroneously missed out in the CRZ
Notification, 2019, shall be included in the CRZ Notification, 2019;

AND WHEREAS, in view of the fact that the provisions already applicable vide CRZ Notification,
2011, are proposed to be included in the CRZ Notification, 2019, and as there is no fresh restriction or
prohibition being imposed vide proposed amendment notification, therefore, the requirement of notice
under clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 is hereby dispensed
with in public interest;

NOW THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of
rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby makes the following
amendments in the Coastal Regulation Zone Notification, 2019, namely: -

1. In the said notification, -

(i) in paragraph 1, in clause (i), for the Explanation, the following Explanation shall be substituted,
namely, -

“Explanation. - For the purposes of this notification,-

(a) the HTL means the line on the land upto which the highest water line reaches during the spring tide
as demarcated by the National Centre for Sustainable Coastal Management (NCSCM) in accordance with
the laid down procedures and made available to various coastal States and Union territories;

(b) in case there exists a bund or a sluice gate constructed prior to the date of notification issued vide
S.0. 114(E) dated 19" February, 1991, the HTL shall be restricted up to the line long along the bund or the
sluice gate, however, in such a case, area under mangroves arising due to saline water ingress beyond the
bund or sluice gate shall be classified as CRZ-14 irrespective of the extent of the area beyond the bund or
sluice gate and such areas under mangroves shall be protected and shall not be diverted for any
developmental activities.”
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2. In paragraph 2, in sub-para 2.1.1, in clause (a), in sub-clause (v), the following sub-clause shall be
inserted after the words ‘Biosphere Reserves’, namely: -

“(v)  ..except in the case of the Sundarbans Biosphere Reserve, wherein, the categorization of CRZ and
delineation of the HTL and CRZ boundaries shall be done in consonance with the provisions of this
Notification”.

Note: The CVCA delineated within the Sundarbans Biosphere Reserve shall be managed through the
Integrated Management Plan prepared by the State Government and approved by the Central
Government.”

3. In paragraph 5, in sub-para 5.1.2, after sub-clause (xviii), the following sub-clause shall be inserted,
namely: -

“(xix) Collection of dead shells by traditional communities for poultry and animal feed supplements and
shall not require prior CRZ clearance;”

[F.No0.19-112/2013 -IA III (pt)]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii), vide number G.S.R. 37(E), dated the 18" January, 2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  A| OK KUMAR 2!y sianed by siok kuar

Date: 2021.11.26 22:26:01 +05'30"
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Press Information Bureau
Government of India
Prime Minister's Office

30-June-2008 14:45 IST
PM releases National Action Plan on Climate Change

Prime Minister Dr. Manmohan Singh today released India's National Action Plan on Climate Change, in a brief

ceremony in New Delhi today.

The National Action Plan has been prepared under the guidance and direction of Prime Minister’s Council on

Climate Change.

Members of Prime Minister’s Council on Climate Change, senior members of the Union Cabinet, representatives

of civil society and senior officials of Government, were present on the occasion.

Prime Minister made a brief speech on the occasion. He said that the release of the National Action Plan reflected
the importance the Government attaches to mobilizing our national energies to meet the challenge of climate
change.

The National Action Plan focuses attention of 8 priorities National Missions. These are:

1. Solar Energy

2. Enhanced Energy Efficiency

3. Sustainable Habitat

4. Conserving Water

5. Sustaining the Himalayan Ecosystem

6. A “Green India”

7. Sustainable agriculture

8. Strategic Knowledge Platform for Climate Change

The National Mission of Solar Energy, occupies a pre-eminent place, whose success, Prime Minister said, has the

potential of transforming the face of India.

Prime Minister emphasized the global dimension of the challenge of climate change, which demands a global

and cooperative effort on the basis of the principle of equity. India, he said, was ready to play its role as a
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responsible member of the international community and to make its own contribution. He added that India
believed that every citizen of this planet should have an equal share of the planetary atmospheric space and
therefore, long-term convergence of per capita GHG emissions was the only equitable basis for a global
agreement to tackle climate change. In this context, the Prime Minister reaffirmed India’s pledge that as it
pursued sustainable development, its per capita GHC emissions would not exceed the per capita GHG emissions

of developed countries, despite our developmental imperatives.
Prime Minister clarified that the National Action Plan would evolve and change in the light of changing
circumstances and therefore invited broader interaction with civil society as a means to further improve the

various elements of the Plan.

In his concluding remarks the Prime Minister recalled Mahatma Gandhi’s sage advice : “The earth has enough

resources to meet the needs of people, but will never have enough to serve their greed”.

ook skosk ok

AD/SH/LV
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T €. S1.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

.5, -31.Ue.-31.-25112022-240560
CG-DL -E-25112022-240560

ETETIOT
EXTRAORDINARY
AT | —Eve 3—I9-TvE (i)
PART I1—Section 3—Sub-section (ii)

grfee T THfaT
PUBLISHED BY AUTHORITY

", 5266] 7% faeetT, JeerfaaTs, Taw 24, 2022/ 3, 1944
No. 5266] NEW DELHI, THURSDAY, NOVEMBER 24, 2022/AGRAHAYANA 3, 1944

TN, A 3R ST TREd HoArad
CIPECET

T feeett, 24 TawaT, 2022

FLAT. 5495(37).—FvalT TLHIE, ARG & L&A, FATITO, 9N 2, ©=-3, IT@e (i) #
TeaT |1.#7.. 37(31), I 18 SHast, 2019 T YHAT ATeE=AT (TqH 38 TeATq qeid A==
ST STTere=AT, 2019 FgT AT &) T HAUT TET &1 Al aag HHTa7T S % &9 § =qua Bar o7 i
IFT &S H TR T FATHOT F2 7 [Aeaqe e, T97e i g6 a7 giaeae afaog o 7w 3

AT, FT GCRT 7 AT FRTemhl a7 7T GhT 3fi¥ greSrhTad HI=eerTer & ATeaq
T UEIferTw i wTfas i w9 § 3 Afaaaa S safag==r, 2019 #§ wfaaT deveat #1 F27 &
T srvameree 9o gU 8 S e a1l & A1-AT, Hiesie-| 3T AtV &5 # ated grer
HAEAAT TRATSHATAL & T TeT TET ST TFLT TTHLT IT 5T TEAR Fl qeig A Ha| =T ST Hs
T A % forw o "R &7 TATaora i, dIamase-1T &1 7 Sghe SO0 =auureas 3T i
Teg ATl il e o, TAT HeTIT ey A8 ST SAreg=dT, 2011 § T2 § 3T et ai=
(THz <) ATIRTT IS FT AT FIA 3T IFq Il &l T T2 A1 § FFearig Fa, e 9
A, 2011 ¥ 8 FEaY, 2011 & HTITAT FATIF F HIEAT F Ugdl & 3Uasd T fafazwe st srferg=er,
2019 ¥ Ul * 79 IrTfeF THErE g7 ¥ gAt % gard w1 AGHd AT oY w2 10.2 (i) §
FATHS HTLT FLAT ST T,

ST, TCE T ST TG TR0 F 23 AT, 2021 T AT 4237 55F § e [AAFAT ST
STtere@=AT, 2019 H HTg FT il FTer & g;

7848 G1/2022 )
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T, TATALOT (F2EA0T) AfAfaa, 1986 (1986 =T 29) Y &mer 3 i IT-4TT (2) F TUe (V) AT &
(Xiv) TAT IT-TT (3) F ATT qroq ST-GTT (1) FWT TEd TRAT T TANT Fieh ST TATALT (FTE)
9w, 1986 F fA9w 5 & IT-A=\ (3) FT ATATTHAT UH AT ATIGAAT HEAT F.3A. 4547 (), TG 1
Taa¥, 2021 FIRT AT o TSI, AT, 90 2, @< 3, IuEe (i) § warforg @it w5 oft, oo 3o
ATEAAT SArATa e TSI il FTAAT SAAT I ITASH FAT A hF qarirg & 60 &7 Fi sater & fiaw,
SEH TATAT g1 ATel T SFAAT | SIIAT ST GAT AHT o0 TT 2,

T, I ATg=AT i Ifa"t 1 7897, 2021 FT AT F o7 Iuerse Frs T2 AT,

AT, FET TR FRT UL Ifodtad I ATEHAT F Ta< § TTeq Aradi T qgAar i
TEEAT A o o1 U ferwst |t &7 T B @ g;

3T, SFq s |aufa it e siv Fov seafaa =T Afeg=ar & Y@ § ured a«dt
AT ST GHATAT T Fa T TEHTE FIRT T80F &9 F 5= w¢ forar ww g;

AT AT FalT LR TATGLT (F2eqon) farfaaw, 1986 (1986 FT 29) it amer 3 Hi IT-4TT (1)
3IY IT-4TT (2) & @ (V) FTT T ARAT &1 TINT Fd gy, a1, 37(37), T 18 Si=ast, 2019
BT YHTTAT 39 qeid [ATaHT ST A=, 2019 § A foriaa demeas Fad! §, TATq-

I A=A H, -

(F) T 5, IT-TT75.1.2 |, G (xix) & TeATq Aefeiad @< siq:eafua T s,
TAT-

“(XX) T-ATAEA Tgiei & G qUid: STEATe ST HTEHT SEAT3 (AT ATTISAT) T ATETLOTqAT
UEERER RS I
T, T GAATsN | ST FALTU, HIFEA & Aaidi 6 a0 Tarad | dgi Taiil’;

(@) T 7 H, 39-97 (i) F T ux Aeferied S9-0e @t ST, o -
“(ii) #Hremsre-l siw Hemse-lv o aet § fefafad svart @ gewy, g wsft
TR eI FTAFATAT T TRATSTATS, ST 7 SATEEAT % Aa At a1 T =T 8, &
oy H Gt T ST TaedT w0 Sl ST & AR T Hx 1T T g e
Terfeareer ST ST o for srears it STuaft, o7 -

TET-UAM Sgl, Aive Fad, AT, TeATE 390 3T Sqvad a9 3 (S ¥E,
H-ate, AAH, FFATeH, STATT 95T, HT AR fe)

o o= gefara T e Taae ITTesReor gI=T FTears &t ST’
(M T8 H-
i S99 (i) H, 9T (T.) F T 9 MEfeted g9 w@r S, seid-

“(3.) FT TEEIT FIT ATHSATT USITRET FRT "@efdd adw g & fow i
T 8 Yo" Fg g gur-fafafese, vadiue, vadiue sz ariRatad
& & Hagaefie &=l & HIHEwT H TAN Fd g0 1:4000 &6t H T FfHTa1T S

WA AT BT =T 81
i SR (i) @, @ (), (@) ST (M) F forg e e @ S, st

‘(F) TITEXY FATHTG THeieor srefie stter=r, 2006 H&AT 1. 3. 1533 (31),
g 14 Fava<, 2006 F = e arett IRA ST A Frdwardr & oo
TET ST Taerd ATIARTor st Rrerfvert 1 swwer: 9ofy “w7sfiw aoft “@” £
TRATSATSN g§q Fard TR AT ST T FHTATT Heiaor JTreeRaer &
FUTIT HAT QT T FHATATT (HEor Afeg=mr, 2006 * 7T v+
HAFT F[LT T&T T ST Tohl
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(@) qET S TEET T, =7 qfgg=er F 4w 7 % 3097 (i) § geas
TRATSATS AT FAFATAT T FEFL, ST TRATSATA T FAFaATA 6 e
FET TLHRTT FT ATAT ARTRen Sfua e ST 997a<or gureTg Heareor

AfrRgEAT, 2006 # onfier 78t £, fiq T8 SfEg=T 9 9% ANy v 2 e
Hreesre-| T Hesre-1V &=t # a2

(1) 3T IRATSATS AT FTARATIT ST TATALT FGHTATT LT STeg=T, 2006 H
ot gt 8, g o9 9 7g Afem=mT ) gt € a9 9 "Hrersre-1l AT
Hraresre-1l &= | Rod 8 a7 37 IR ISHTel 31 FAFRATI, ST 7 ATe==T
% U7 7 % SU-U7 (i) § qH9E ©, F Gae H GAEd aer ST T ATTeewr
FT AR Y&aras & g7 T&d1d STed g1 & 1% &1 & ofaw w511 & forw
[EEISERIESITUL

froqur ;. gvwT S AT AT e T suEr ToEiaE AT §ReT HgedT § Hedl
TSN & Hataa aet [Ar Sl & g9 § Feaid gehT g qatdd
TET A TG Trierwor it Frerfer F sreme uw adi AfFeae S st seEr
AIEA AT Y& 4 o [T FATs hl ST 3T T80 o TITSHETS ATH T5t
BT ST HTeesre-1| sroraT Hramesie-l| § ford g o79@r 927 7 % 39 9027 (i) § g=as
g 3Y [SIeg, hae aer [AfAaae ST A/ 1 aea=har gl

(F) 109, -
(i) ST =T 10.2 %, g2 (jii) * T+ 9% AT @< &1 T&r S o911 -

“(iif) FT.AT. 1242(31) A 8 W, 2019 FWT AfEgT ThiEd T
TSR TISTHTY, TAGT T FSH A e § e groasgl a7 727
FIIATST TH AT Z0 o 70 Faterd Trsat a1 89 75T &1 g7 dIATL 0l
TR Y el OXaRTe A T&qd F STt 3T UhrRa fT T
TISHATSAN o AT B a% 26 AEaAT & 3999 AN dal gl S e
= st sfaeg=eT, 2011 gw=aT &noam 19 (), IR 6 S9add,
2011 3 ST % ATHTT, TEIT ST THLT TTSTAT AR ST TgaTl”;

(i) 37T 10.3 F qeaTq Mo 3T 9w &7 q e R s,
AT -

“10.4 & FAfFEwe T &= 3@ AT FT AT AMT - TAREH
TET &= & Gl G Aasariid &9 % Hia¥ ad 4T qefeiga
ET ATTId TUTSAT F ¥ LT I AT STUIT| TS TLATL AT T
TS FATAT FEd ATd &1 | ¥d & geM & 0w Fquq &y 1u
T FHETAT o SARAT T TSRO TohT ST T 9Tt o reqefie
faferse arm wfgq fReT e g 7 Afafes awamats § @z
TIE & BT o (o0 STHIT T&TT T qhell g AT IH ATTUF AT qT

TATHT FH"

[T, 19-112/2013-Ar5T-11| (I7E)]

feoqur: g ATEET AT TSI, ST, 9N 2, @ 3, 39 @< (i) # wam 37(¥)  arE 18
Sad, 2019 FTRT TRTTAT FT T T < Siaw 7% F1.3M. 4886(3) T 26 Taa<, 2021 FT
Tonrtera fram = am
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 24th November, 2022

S.0. 5495(E).—Whereas the Central Government by the notification published in the Gazette of India,
Extraordinary, Part Il, Section 3, Sub-section (ii), number G.S.R. 37(E), dated the 18" January 2019 (hereinafter
referred to as the Coastal Regulation Zone notification, 2019), declared certain coastal stretches as Coastal Regulation
Zone and restrictions were imposed on the setting up and expansion of industries, operations and processes in the said
Zone;

And whereas, the Central Government have received representations from different stakeholders viz. the
State Governments and Ministry of Petroleum and Natural Gas through Director General of Hydrocarbon for making
certain amendments in Coastal Regulation Zone notification, 2019, inter-alia, for delegating the powers of giving
Coastal Regulation Zone clearance to the State Coastal Zone Management Authorities or State Governments for small
infrastructure projects located in CRZ-1 and CRZ-1V areas, exempting exploratory drilling and associated facilities
thereto except CRZ-IA areas, including the provision of temporary beach shacks as already available in Coastal
Regulation Zone notification, 2011 as amended and expanding the said provision to all coastal states, allowing
removal of sand bars by traditional communities under the provisions of the Coastal Regulation Zone notification,
2019 as already available through Office Memorandum dated the 9™ June, 2011 and the 8™ November, 2011 and
making factual correction in clause 10.2 (iii);

And whereas, the National Coastal Zone Management Authority in its 42" meeting held on the 23" March,
2021 has recommended making amendments to the Coastal Regulation Zone notification, 2019;

And, whereas, a draft notification, required under sub-rule (3) of rule 5 of the Environment (Protection)
Rules, 1986 and in exercise of the powers conferred by sub-section (1), read with clause (v) and clause (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) was published in
the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide number S.0.4547(E), dated the 1%
November, 2021 inviting objections and suggestions from all persons likely to be affected thereby within a period of
sixty days from the date on which copies of the Gazette containing the said notification were made available to the
public;

And whereas, copies of the said notification were made available to the public on the 1% November, 2021;

And whereas, the Central Government has constituted an Expert Committee to examine the objections and
suggestions received in response to the above-mentioned draft notification;

And whereas, the recommendations of the said Expert Committee and all objections and suggestions received
in response to the above-mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the
following amendment in the said Coastal Regulation Zone notification, 2019, published vide G.S.R. 37(E), dated the
18" January 2019, namely: -

In the said notification, —

(@) in paragraph 5, in sub-paragraph 5.1.2, after clause (xix), the following clause shall be inserted
namely:-

“(xx) Purely temporary and seasonal structures (e.g. shacks) customarily put up during non-
monsoon months:

Provided that the facilities available in these structures shall remain non-operational during
monsoon months.” ;

(b) in paragraph 7, for sub-paragraph (ii) the following sub-paragraph shall be substituted, namely: —
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“(ii) All development activities or projects in CRZ-1 and CRZ-1V areas, which are regulated or
permissible as per this notification, shall be dealt with by the Central Government for Coastal
Regulation Zone clearance, based on the recommendation of the concerned Coastal Zone
Management Authority with the following exceptions, namely: —

Stand-alone jetties, Salt works, Slipways, Temporary structures and Erosion Control Measures (like
Bunds, Seawall, Groynes, Breakwaters, Submerged reef, Sand nourishment, etc.)

which shall be dealt by concerned Coastal Zone Management Authority.”;
(c) inparagraph 8, —
(i)  insub-paragraph (i), for clause (e), the following clause shall be substituted, namely: —

“(e) Coastal Regulation Zone map in 1:4000 scale, drawn up by the agencies identified by the
Central Government using the demarcation of the HTL, LTL and ecologically sensitive areas as
specified by National Centre for Sustainable Coastal Management for the concerned coastal
area.”;

(if) in sub-paragraph (ii), for clauses (a), (b) and (c), the following clauses shall be substituted,
namely: —

‘(a) For the projects or activities also attracting the Environment Impact Assessment Notification,
2006 number S.O. 1533(E), dated 14" September, 2006, the Coastal Zone Management Authority
shall forward its recommendations to the Central Government or State Environment Impact
Assessment Authority for Category “A” and Category “B” projects respectively, to enable a
composite clearance under the Environment Impact Assessment Notification, 2006.

(b) Coastal Zone Management Authority shall forward its recommendations to the Central
Government for the projects or activities not covered in the Environment Impact Assessment
Notification, 2006, but attracting this Notification and located in CRZ-1 or CRZ-1V areas, except
in respect of those projects or activities listed in sub-paragraph (ii) of paragraph 7 of this
notification.

(c) Projects or activities not covered in the Environment Impact Assessment Notification, 2006,
but attracting this Notification and located in CRZ-1I or CRZ-IIl areas or those projects or
activities listed in sub-paragraph (ii) of paragraph 7 of this notification, shall be considered for
clearance by the concerned Coastal Zone Management Authority within sixty days of the receipt
of the complete proposal from the proponent.

Note: All construction activities related to projects of the Department of Atomic Energy or related to
National Defence or Strategic or Security importance shall be dealt with by the Central Government
for Coastal Regulation Zone clearance or composite clearance, as the case may be, based on the
recommendation of the concerned Coastal Zone Management Authority, except those located in
CRZ-Il or CRZ-III or listed in sub-paragraph (ii) of paragraph 7 and requiring only Coastal
Regulation Zone clearance.’;

(d) inparagraph 10, —
(i)  insub-paragraph 10.2, for clause (iii), the following clause shall be substituted, namely:-

“(iii) Integrated Island Management Plans, as applicable to smaller islands in Lakshadweep and
Andaman and Nicobar by notification vide number S.0.1242 (E), dated the 8" March, 2019, shall
be formulated by respective State Governments or the Union territory Administration for all
such islands and submitted to the Central Government and till the Integrated Island Management
Plans are framed, provisions of this notification shall not apply and the Coastal Zone
Management Plan as per provisions of Coastal Regulation Zone notification, 2011 number
S.0.19(E), dated the 6" January, 2011, shall continue to apply.” ;
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(if)  after sub-paragraph 10.3, the following sub-paragraph shall be inserted, namely:—

“10.4. Removal of sand bars in Coastal Regulation Zone.- The sand bars in the intertidal areas
shall be removed by traditional coastal communities only through a non-mechanised manual
method. The State Governments and Union territory Administration may permit such removal of
sand in the specified time period in a particular area along with a specific quantity subject to
conditions such as registration of local community persons permitted to remove the sand
manually and shall be renewed on yearly basis.”.

[F.No. 19-112/2013-1A 111(pt)]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (ii), vide number G.S.R. 37(E), dated the 18" January, 2019 and last amended, vide S.O.
4886(E), dated the 26™ November, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. wuosmssvews
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AT Fo Elo TA0-33004/99 REGD. NO. D. L.-33004/99

;_ITRH <ISiU4d
Che Gazette of India

EXTRAORDINARY
"I [[—EUE 3—39-WUs (ii)
PART II—Section 3—Sub-section (ii)

IR | yeRtfvTa
PUBLISHED BY AUTHORITY
€. 1106] =2 faoett, Yehaw, W=l 8, 2019/WEH 17, 1940
No. 1106] NEW DELHI, FRIDAY, MARCH 8, 2019/ PHALGUNA 17, 1940

YT, 7 SR 9T IREa §aad

FfgET
7% fa=eft, 8 AT, 2019

FLAT. 1242(3).— T TATE 3T a9 AATAT § AT TLHIT 6l AT HeAT FH1.3. 20
(31) A 6 Sa, 2011 (BF =87 =9 T9ATT 19 S0 & Aterg=ar, 2011 Fgl TAT ) T F5id
LR 7 gt (F2erv) srfafaas, 1986 HF &mer 3 F srefia siewm™ v s o aagiv % 7 adT
&1 T BT LT & (STEH THH T9ATT eHISe gl 127 &) =iva o om;

ST IATER, a9 ST FAary Iaad JArdd wl THar a9 qeid qeffasn a5 & 649 ug
T, AT & | e, wriRatahg-aTed, TET g3 § @A aTol GHAEE 6l SHidat & Aol qar
g e Tearfs % |9y & srefiore afeg=er, 2011 § Fg I9a’ % 91 H o7 qureTiat % offafead,
TAZNT T SSH U e &9 57 &30 F SI¥q19ad I gu &,

sie fafer=r quremfat § @fawo, a9 3T SeEr afiads §AeT § arediee Afe=Er, 2011 %
TEs | & AT S agA e & "aterq Havst w1 R w3 #°7 s R E;

TATE, A ST FAATY TRATT HATAT 7 Edioe ATag=ar, 2011 F "@aer # e qaf qon
T T/ T &= 3 fAfse qorgmlRat it [=arst 7 = T2aq1e 3 7 39 ATSg=a1 § FH=T
afede ST S it frhTer 3 o forw =7, Siorer ATk i steaetaT § e giuta &1 I ChA o,

=¥, SrreT ATAF FIT TEqA At T RO i HArT § = A T ¢ Wl 39 qae # Aty qoremfat
% Aoy st B T E)

1578 GI/2019 )]
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AT T TATALOT (FLeT0T) rfAfta=m, 1986 it & 3 Fir ITUTT (2) T ITLUTRT (1) AT @S (v) gT
Tacd AREAT T AN Fd gU ST 51T HLE07 & Aree=ar 2011, &A1 F1.37. 20 (), T 6 JT9aT,
2011 =T & F2d gu, UH sfeswmaw & qd w0 37 e & Tg 70 F % R, wei g adi
ST W AT THETAT A 7 T THETAT il AT il GLEAT 3T AT STITEHT, e aTHT 6
FIO qHE Fq¥ § Fhg & @A & €419 § T@d g a=AT+e Hgial a2 reanfeq aaq & &7 ggrar a7 %
Afafad, TET &= 3T THaT &5 & AGd T TITELT 6 HL0T A qLAT 6 3297 § gLl dSHE Ud
A § o3 98 AgETET Gl STq 7ed eHE, Icadl sewm, Fferft deaM, I MaEm, s,
gaai®, forfear siewma, e e, fier ofiw |1 g1 390 % TE & o7 39 f &= e A7 T F 79
&9 T 41T T EAfRwe & (78t 28+ are areehsmsre F &7 7 fAfate) % =0 # Awaa =g w7 @ 2

(i) -l 519 JEl & forg s== sa v (B =7 28 9o=Tq u=eiue % &9 # [Afdee) 7
FHT TR q€ F THIIAE YA T AT AT 200 Frew w1 -8 37 a9e-1 51 9981
T 9z T % FHTEG 7 & A AT 100 He? FT -8

(ii) AT ST Arae (arEHtemse 9T 9qgl) § o9 92 AgEnRT grar w At
Tl H T SO,
TE-I: 1000 =<7 {3+, & erfars Wimifers aaher arer 69 S gfeft
FSHTH, HLT ASHTA, Icddl AT 3T I fAshrarl

aE-I: 100 =7 T3+, & stfers fohq 1000 a7 6. #T. & &\ wiTifersd erhet
T G1T ST T, orfee a1, gaai® ol H-Aaan|

TSRO =9 AfSEAT F 32T T, THAIUS § ¥ 9T I ¥@T AfHAT ¢ ST qTF I g AT
SATY % B S=adH S L@l gl ¢, ST (Aeifed airarsi % ofqam s aaq JErT Jaee
g (TTHTTHHITH) T qATILON, a9 3T FAary Tfadd g g Afgga e sfdereor g
HrwifeRa o T 21

iy  (F)  ATSHIASE HHE H g S9 -HAl T AN FET ST SARIT YA AT S
et & A 9 f ae afme e w tedua & 20 dfew ar g
TET (1) AT =TT, ST 9 g1, % o= fRaa -9 ¢ o o= @ 9% o
JATT AT T A3t F AT BemaTeas wrdswarar wF fafaataa G ST g,
IEFT AHAT I G, ST % SaTL % T97d, Toreawt [Feizor o it grohaw safa %
grae 7Tft T2 i g g (Frdd) arnt i srEefta gigar F sy 9w G
ST, weEd 3w S €, % aEw R S s S g 9% s aee
TEE 0 ST £ 99 qEET A9 a8 ST S A (SEE T TeEn
AT ATl F &9 7 Sfoatad) #§ wave &9 & Jiysra g1 Hwitra frar
ST
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(@) A TAIEd S HHEA § A9 AEHIAESE A 36 THY Heied g0 H aaqar
AT TET T Taee Frera (e zod o9 918 aredisreredt s &7 § - fAfdw)
T Hrifra BT st

@M T, T A Tty & ol sreHteSe ", Tw wfegEer, e sta
R I E RS G G ) E T 1 B O 0 O T o R 1 B
AEHTATSTE ATSATS % HLTed TAT Afeqw AqHIEA Y T0H TAFE TavuiT
AT % Aeaefi| grftl =9 srfermeT 7 sreeheresre FromTst #1 dqareT ge
T, 100 ez 7T ik it =ATgre i =, v fF w9 g, AN gRi

TICEFRAO - (F) T 3T I & AT SA AT A 1At 7 oef g @Iet, &t qgT, 7at,

I, dFATEY, ANH 3T ATATS AT § THFE F SATET T & TAT=T St fawr)

(iv)  SOE-SATE & orTq U=etue g e sardia v (S 2o 289+ 918 Tadiud Higl 191
?) & wexr foura sfwr &)

(v)  SaTE & st St A # o, a9 siT Ster % 9rher § uediue 7 &efi ster HfiEr (12
TET M) F FeT A U T & 3T -4 & FFAT I TALUA F & % &7 hAr Ay
faudfa fRem # v 9% FT 9 &=

2. ST & FTROr — TET &A1 3% THET T 6 HLEAT ST AT F TATSTATST ATSHIATSTS &

Fr eaq artiea AT ST, oo -

(i) FrEfEeIT -1 & Tt £ 3P & qatfas deaqefie § siv ew2 o fAwaaq astiga T sroem:
(ii) - sreEfiTGE- %
(F) se-emesre-17 & arifRafadr & gfe § degmdhe (Svan) =iv g-engfa it Eowaret e
Ao &= orTtHe g, ST 92 ol T@SAT Hl Gy Tad | SHHT [F97d g o791
(i) Fog, AT | ATE Fog aaeatd &5 1000 a7 e F qfdeh g 91 Fog aaeaid & A 20
Hra? o &7 T T & o T § IUeTsd HLTAT ATUIT S U e § - wHramasre-| & d¥ ofoer
Ll
(i) wET 3T Tt

(i) AT F A
(iv)  SIfas &9 F G00T TG (AEFIC);

(v)  Saued foEt aiga gesha (@) sfafaam, a= (@) sfafaea a1 wteor (@)
AT o TS F Avaid AT IATH, A&l T, AT, RSd a4, F=asia &
ST o7 Teferd &,

(vi)  =EliT TerEe;
(Vi) g SIS €,

(viii) ~ FIH-9] Fawg FHT THTATH,
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(ix)  FE&T ST F HE,
(x)  FEE AT
(xi)  OferIT F TSI FT T,

(xii)  TRTATICA® HEged & & AT HILAATY ¥ g € |

(@)  AgEE-l ¥ TATART o7 sreEteese # U fReAaen % s U ey gaqq aerd TaHdT Feg
(TAENTUHETTH) GIT TAT ARG Gatad o= § UH qrieqiaenl & g T gaaqeia &1 & o
T TF ST T Ueh Foreqd qataeor Taem AT av1s STusil|

(i) derSE-l § Ha-SEaRT 89 g A e YEr s 359 9w Y@r 4 A" w8
ArEEteTSIe-1= § i g |

(iv) srgHtEmSE-I|

(F)  ersEhsmeSe-1 # e W {ETeR A1 e Fermm wrEt €9 & sttt gy et o e
Wil o 50 Taerd & STfaT gra gu T TAlel & SAqqTd F A1 TATd faeestd g ofiT STgi g qor
O TEFI ST 7T ATETAATHE AU STH STATI 37T AA-2TAT SIS AT S7aeqT 6T T2 21, 5
7Y qed@T I A7 28 gHI i gfe & erfaer gim

(@)  arEHEteTSre || § Rua g arR At () AT ST F I9TE AT -t & R R e
Tl AT sEHreeSre || 3 =7 § fived a1 ST o 5| T 9% Sarig T979 a1l ST (Hahrat, S
g T 92 8, ® e g & A afinpe anr v § 20 diew ar 5w wrEt (R i
ATSTE, S AT FA 21, F A= B -8 F T H AEHTSE 1 ehad ar san g =i S| @
T TH ST TATF a1 9 i & A e srasar w1 R B s g,
IEHT AT IH T, T % sa & w1, o [aieor a0 i qowraw sate F g /iy 7
T Tt gee (THeT) STr 67 Faofi Jidr & e 9% ohar STos, 7gge T Sird &, & aqar
B sroam s e @ 9% sarie yaTe geEw U e 39 g g i e S

ST (THH THF TAT ATSHIASE AT % &9 § Ifeafeaq) § oo &7 F 4= q=n
it AT s

(v) orgfiemEe-lll U i &9 ST ST sgeqdiud (7T Infor g Toare) § e S
ATSHTATCSTE-1| F FvasTd Agl od 8, Argehsmesre-111 # omfier gimn

qE | 519 #Hg1 * for:
T - i T AT arer AR Y U § 100 Hiew 99 % &7 A Ay TadadHe 9 (TASE) F
=7 ¥ Ayiha BT smoem

g T8 fF miRfRfada-mes s & FEm & e vasioe 50 Hex R T siewm ud MEE
TETTHA A AT HY o TgaeT THEE & fZal &l Tord: T&T 2rl

T Il g TEt & o ff i 97 arer w7 uEdiua § 50 Wiew 9% F &7 A Al Sadade S
(TASISIE) & &9 § gt T s
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i T T IT-19eq Fraard & @ & o vaiore 20 Hiex g 7 SEA ™ Ud [aean Ty 98

iRt wv & FegemeT aqar & Bai #7 quia: 21 2

(vi)  srEHtsTere || § fRog t=Eua & 20 Hiew 9% A1 i f Fier S oft w9 g, % -4 A ot
TASoE & w9 # fafred frar strom siw e @ 9% saritT yara arer ster [, S oas 1 92
g, & e i fr e sfSrge 9 9= u=dne & 20 Hew 71 g wrEr (Few) £ e, | oft
FH M, & A1 BAT -7 % T H TASISE F AHAT AT ST & Y ™E T 7% UH sanig
TATE AT STt (et o Foheme fermarenss et it fAfeatae G ST 8, saer s 59
T, Tl % Sa % w9, St Feateor o § soraw sater F gom ardft 7 9= vfw e
(FTHTE) ATt it FaviT Fiwar & AT 92 AT S, aqad Y ST 8, Saqare AT s
v o T 9% sar wad dged T ST § S99 dEET 51T g T S FreEeh (e
THH THH TLAT ATSHISASIE TTSIATSAN Fgl AT 7)) § TICE & | SIS AT HIHTha AT STUAT

froqur : uSiSie srfega dawTe i Y HArei F siww am Aoy @ 9% AN T8l g

(vii) SrEERRSE-IV: sTEHTaSTE-IV & St & oAt 219 3fiT Tee ot e asfta forar srosm:

(viii) SrFERIGIE-IV & - 95 AT T a1 91 92 q17E (12) THET T qTF [0 Sa T@T 6 9 ST 8o
ST THE T & seEtenTsre-1V & & emfaa gi|

(ix) Irzf=eE-IV g - Hrenwee-V @ &= #§ s91e § gqrfag 9o [t F Fae 9w vl {7 s %

TS AT a9 6 LCHTH HIHT % I T4 ART T g (T HT Ta0Iqar & 99% § S (G &
e 7 fawga gree frare &t forodia fren § vadive & = oot & sfiw Jar & erfaer g

3. argfisree ¥ fiax shiftg By - g fetfg G # i @ aefarse &
sfafrg foRaT STosm qate, Tk srvaTe gt it deree S, S srEEesmse-, 1, 1 S IV E
A/ ERAET o RaTseTT & 37 SATEI=AT & 927 5 o T STael % g7 eTaa AT Sros|

()  wETet 7 v FRaT S

(i) a7 &=, TIET AT HheldeT TSIadl 6 AE TAT ToAG9 €Al § 3T T AH-979 ¥q FT
G |

(i) TEATAT o FHE AT A AT TN T S G FHTT (TFRT A7)
(iv) ¥ I T FATIAT ST =T =, =1 a1 TeRarat &1 fFeam

(v) UFTERY, a9 3T Soary aRadd g it steeEEr § 7o fAfAfEse, g w1 ffRetr 7 guares,
GALATS TRTAT FT AT A7 e

(Vi) TS AFT TEERTOT THRTSAT T 2T T ST
(vii) I T, A& ST & SAATEAE TATg T2 T AT ST AT IqH 1T STAAT|

(viil) ST, oTg<l AT AR qAT 3 AT afeaat 7 srenfera sraforee iz afg:=wat 1 et sem
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(iX) -9 F AT § G T 94T, ARRE M6 AIUee, FAEu digd A8 IT T 5
AT T AT

(X) TS F ATF FeTd AT &A1 H TG AT TATAT |
(xi) ¥, =FgTel aAT A=t aagt § s aretiy w1 =)

(xii) | ¥@ ST AT FeTs AT ITH FeATa|
(xiii) ST TOTTEAT ST FHAT ST Stra it qar F o a7 51 &= § wrtees w1 Fuew sfaftg G
STTUATT| STEETEASTE | wATiees: arRiy % Yaree i fem & form maieq sam R s
(xiv) 9q-STeT T e |
4. argHenGiE # agAg ATy w1 R
0] E| EGHE s G
(ii) FEHMET—| F - T &7 TIRRITA® T § JATIF Faaaefier § i araa ®7 7 AreHase-|
F el § [Aeteriad Soaret afgd, s hAThRarT gl AT ST

() TH ATHAAT F AGHT, AqHIET AHraee § [Afdte, Uy aR-aded AT F
e efie, ATIASTT &= | o 0 qH, FoT TN, TTHIds A7 SeATlS S ariy- wfes
e, g Stera wemeft afern/ s qaars & gemma e ST gy e
ATEEHTATSIE AT | TAT GATGE, T EAdEw & § Faaqeiier g & qated a0t
LATITIT ST ATALTAAT 6 A

(@) Fog W TEC A W Fae U TRaTeema S ouTeT ATeHl, arwer |redl &7 fEawrr
ST, ATed AU/ @ 9T @Ei AT 9T HEH &0 i, el S
ITATIATSAT § SAFATHAT TSAT 8, T STTATd &F ST

@) STHTATSIE-| F &1 § T F ZTT A5 3 Gl 9% JAT I aTel Tl 6 aqatd

FAA AIATIRF ATHAT | L&, O TATSTAT 3 ST ITATHaren & oy, U sF-ame
TR AT Gt TATILOT WIS SR AT FE1 6 e &t Sty et Rrerfrer adT o=
T STTEaR T (HSEUHT) FIRT %00 1% 21 ¥ SEehl  9h1@e, a9 3T Saary aradd
HATAT FIT T &1 T 21 ST Afe Ut At 7 (HAior Fo G &= § grnt ot ©
T IHH Foeg, AT AT TGRIAT F I, FF F FH A4 G A0 Tga 0l GATEAT
g, q1 TAIEd a7 Afaued a1 Fersued Fog 9ffH &7 9% Ia@s geamaer g f&Fw
ST

(i) srdieTeE-I T -

SrEHTASTE- 1 &t | haererrat &1 ey & rfRatia/ar s G s

(i) I U o7 g At sarfe i sufa e vE Barsers & forg & St S
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(F) T GEAUTE, S G83@MME, SIS, 51e, QIS 91e, WehH, FATadaeo 74, I, e  fou
BIa¥ 91 3 H3al 9¢ TATR|

(@) T, TOHA ST qReT Syl & foro e,

@@ e 3= SaT YET 9%, 99 O 9EF Fe7d UHT EFT A, 0 A v are o7 F o
#t st = forg wrfdepa |gt o stroam
T T2 A T qguw At T % IR A Aqad Fad 9 STATHIArE, SE AT,
@t a1 agfaer afvaga yomeht, adt s ggag 99 IuAriaret & [Eir s st

ot Teft afvaree qorrelt 3 s=rere % For semesge s o B a1 goeitas Rreae
TorTet, srETITe fRSTeAt % uRage foamw wwer; Rt senfe s=mrem, avewa qer

AL T FISH, *h (o707 & ST
(=) e A F o s
(F)  STAHATM, AL 3T TETET ST TeLAT * 7T grae qIet 7 SIqeeq siT qhrs

() T SIS A A, sAT AT it e, auiser ATt 7 9T ST 97 T90rdr 6
T F THETEr B ST 37T TSI S T YA A % o 3ur)

(i) ToRr & Hefard haThetTa a7 SaGal T2 TIarad, =JTel, TWahHl, g J1el, FHerd Ha=rr Iqra,
THATeH, TTST ATSHAl, AT2e gIedl, AT qeAT qraemt, T o TeoMl, AT qe 4T
TEQTAT ST THT T o 3177 TohaTehet ™ Sieft Teged =9 § saeds THg deny i

(i) ¥ T STt st g R T agag qiaemd

(iv)  GOTATH TaTET I, Tal o SRl 2fH aar e TR ot 7 eewated Brar ST s ffwdes
ST

(v)  UErorI® ST WiEfas | Wererw #, 99 IS e fAwarew grr S fRemfAwen s
THAE UHRUTSH T FIT ST fRemfagen af2a qear A=At & Fwaieaad & Jeqde, aqag-11 §
e da EroTs STITaT #Y aeeishd TTHide 9 i YT ST 9SSR & forw e, 77y
g 3 Ut et saat S9 S\, SR v, e T a9, Y F5 a9 ST St
TACHT o ToIT Sraedeh Fo=l ATARET st 9T 3fiv S & forw gn

(viy  SITe=a 9Tl § X GAATE H AT @I O Sa<h! ST GIITAT T AST|

(vii) &= ST ARt i GTHtad T H qETET AT
(viiy  fEerT weer yeEeer et At ordt % sregefa sy waeEt % form, 25 widera
st e MO & (Fae ATIREFT ITER Y TGO ITTAT o [o7T) FT ITANT FT Tha | &

(F)  UH QARHATT FT TRUGSATS, ST A AT AT ARSI 6 TR AT 6 ST Aqacd
THTHAE T T T 27
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(@)  arfateed Toferer & FT Qi ha G & Tl a7 of 2|
(@  Hag TEdEE TEET F SEE|

(ix)  eroforse i FfE:smat % forw erree giergm s anfea stgamat w1 ag|

(x)  =ut 5 * for A

(xi) TR, e aTaiE, TaT § Hata TRATSEe ST awHy FS1 AN B TR F w5 H°
EiESRIEIEEIGRERIR DI

(xii)y  SeasATT &, gAq T '@ (o) sfaf=as, 1957 &t T99 SAqg=T & AN @ & e
arfergfa awwy mfast &1, SH w9 # A1 uF Av s wR{l F 9, A W A9 g

SIS @A TS o STETY TTHT] FST (ST G T8 AT T geaarard ae+|

TReq AE [ SIasatii & & HIaY geq ATd G H1d UH A1 Hl [Sarterd Feh ohar T &
ST SIASATET A%k AT @A % HUgW & oIy It o grIwrast o1 AR F2d g i S
ATHITET @A AT % STETE Sasaritd & § 9ad 37 faehre a1 gt aref gia wefasdt &1 w3
ERRERUETSRIR T

(xiii) T ST GRS T A G o AR qur Iww getda gy Gharwer s gl

(Xiv)  TITET, a9 ST A Taad $Aread g AT TaEaeei ATeE Y Had g0 AEer
e (T ffiet) 71 TS gguer FEEer i (medEiET) 7T osguer e ataf (S, st
Rt g1, & dag fRen-[Aae F &9, T AT & Tagd & o qeny quferq qiaemd, 327 wed
T ST At T g Grarams, Feraiimr s+ saafs % oo s f s i onfera srfere 5
FT 1T e a1 arfr fEeE @@= & 327 F33 ar S A g [ F o qer S
AT gt =R

(xv) IO ATEAT A TS AT AT Haag Turmierdi|

(xvi)  =HATAT #l Td FAAT 1 FRIHT & (07T S8 T AN Y0 §9, 999 ¥ 9ga5 e

(xvi)) THEF THIAT AT AgaF A0
(xviii)  fAetarofiwor @9 ofw agag giaemd)
(xix)  FAETT S for T T g
g 7g T YT % @ae A SAEia AegTEn Tayd 6T (A2 H), Aes g 7T Hieed fr-arfiead s
ATAITET AT |, TUSHTA ¥ FhaT HSeUHT FIET & ST, ST e feried & seqei= g
(F) A ArTe §, YAt faiReE, wget, seasal, afer R Seer a9 F el 9T 99
Tefera o= aigd geeadfter adtT ariv-soreft it afa i T & forg vt gRetar i
et TR ST
(@) @A T ST aTer ¥ & g JrEr e At (e |5 1995 #it 2002) § 9T Seaan
TATAT % A@ 7 9%, 2002 F AT T 479 § T@d gu #aa i S|
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(iv)

(M) T % @A i TR SEHT Y R ST 94E % SILSAATA GIT AT6d AIHTd 51T %0
STy, ™ (1) H&T 9=, SEA i MaE, (2) 9=, w3iawor o9 (3) =@, s«
TATYA AT (4) Fa, d=A A% [ o Far @anT (5) 936w, a9 Y Taqaryg
fEds 5o & ity wraterd, aaeay w1 g $i (6) senm i Aaeme § g
et westten =1 ua wfafater emfae g

e teTeE-|
(i) ArEEteTSIe-| @ | ST FRaTherTa, T TS sneHtarsre-11 # oft srgara g

(i) ArETETT AL, e, sreuarel, "eeTst, wrEierdl, g el Teare ko
Tl & AT At SR, fFeme 925 % o it 9% arer & a7 a1 Feme ateea
e |JeaaTstt & {67 T0F a1 &5 92 &7 S0, 97eq T2 & Ut et 92 924, S
et o W= & Twg 7 S 9Tl 85 U¥ aTE TS 2, o W AT G vy 8 97 qaH
F Ffemtor £ sqafa 781 < SToh

(i) U (i) F TAT AT HAA, THT-THT T AN I ATl ST 79T I AT
oAt sfiv = sfergm=aT % Toros & yerferd g i ardiE Fr An] el T e ar
el &1 ST F T A0 ATt % Teqefiq g 3T T ATAH=AT F TS H weHrerT Ay
At & ToaTq TRUHETE % HTH I AGLARAT g1 % HIHA |, Tl T [Hahra sreram
T TS S TIATAA T TeF & F qg 97 Yaed TieasHeor (feeuan) & qreaq 9
TN, 9 3T T TREAT FATAT T T FAT 7 St Aq H=wHT =6 qraer =t
T T U 3T TEATT Al ARIT T G TFGT TEHI0 (TAHSSUAT) F I Sfod
FOM TAT TIA, THHSEUHT FA-IALTel, TATA0T FREATATIT offa o IqAeear S
BT T=gqell &7 = FEM A Tg ETHT AT qarad gL AT TR HT
SCALETTICH gINTT T3 318 ATTACET T ZATAT FaTerd S| AqTee FFHi F AqEme 7ar st
ST oY ST TE o STLTITeE HA-STe &l d< 9 AT TeIT A § A5l 9graT S[1av gl

(iv)  STTEFd Al &1 @i, Jqa i ST § 9Ead o &b 1 J99-9899 97 an]
T A {7 ITRT AT "ated Afaei o7 36 afgg=mr & [ 1 7isEr =
TUH TS AT B9 &1 ST % Teele erqAa T STt sie 39 srferg=eT & e §
ST AT AT % T99Tq TRUHSTS 6 HTed i aeTHal gl & ATHe |, Mgl T
ST SToraT O ST S TATH T ST &F F AT G Yo" Wi (fesuan) F
HTEAH | TITE, a9 S TAarq Tadd §37ad § 695 HOT A qatad Seeuay o
HTHA AT T 3 gU 39 TEATH il TCT TErT &7 Taed TEHe0r (TAEHSEUaT) % I
SATIT FT TAT TIT, TAHSSUAT SH-FAET3H, TATEL0T LTI AT T ITAsar
S fafee agaelt it S FO i 7g g wAT SEted gy AT rtesweer A

SCALETIICH T T3 318 ATTACET T ZATAT FaTerd S| AqTree FHi & AqEme 7ar st
2 S ToRelt TR o AeNTerd HeA-Se1 i 92 9% AT T80T ST § dgi agrAT Sav 2l
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v)

(%)

(v)  agEg-ll § & T2 erai/feenfadent ¥ seweim wg 9T v Rec/geat wiew e
atrsTTE % Rt % foro amrtafEa &= § =t 02 gu g-wst &7 &)

(Vi)  IHE qei UT AEATAT Tded ey Tqad i STur S|d Fae FelL, A=meg JT F e,
FUL TIAT F [T Fed, ATAT Ao, TETATTRT TaT 51 STET ATRAT FT ITART F2d g0
At fFo o smamme 9nt, Saser giaemd, seq & sgaeert, Sa-hET wE-wart 9
Hag qiaemd snfx & anfaer g sfiw U gieeamd == sfegEaT % aqae Faa st
qerqoff TERAT 37 SH-gaTE TR FIRT ST T TS Auied Arse e ¥ 297 S W@l
T ATSAT o AT ST AN UHT AT % goid gq TAeiua & 10 Hied i =Faaw 0
T gU ATTHATSIE ASATel § g tag TATa o qeeraral & e = saa it Jrusf|

(vi) HISEURT FRT 99 qEF Iod T9E & O sremeq qiaee & =i a1 qeend i
AT ATHA-GT-HTH % SETT T & ST Fohell g

(vii)y @™ & gfas (B va f@fReme) ateff=e, 1957 (1957 #1 67) i ageft sraget &
ART-7 % i srfegf=a avany afesi & S €9 § @99 A7 TWAT] S0 AH, AR
AYHIT FIT TIEFd Ut TSRl g7 UF A7 U F AfF @i % a7 qeAn] gt
SAFATOT SIY STAE T AEerer g 7 it T @9 TSHT F SJqa1e =]

arsdtsmcrE-ll

ArEEtaTSIe-| @ § ST R 0 FEERATI T ATy Frearste-1l| § o st R straem

TAEIE # FrFard #1 fafaae: tasiore § Amtafea #1 sema/fatateg G smem:

(i) srzEfteTste-1l # TAastore & fiaw, =9 A=A % dgd T T FIAHATI & [oI, saeds
ATTET TG T ST I Fa=gdl dl SAGeATA Hl AT FHd gU, TgarT qaqard
ST TR e, HHET A AETH T TR o FATy/IAAAT T wrEwer & o
srferaTa giewre afgd, 1@ # #igs e dea-rsh, Sad v @0g svee, |isar oo
TRAT UF WiS@ET B Tgd § Af9E T g, T aeFEq AT A F SIEw], T off
fAmTor 1 i sreEa Jer AT St

(i) F, SATFF-, IATAL, FLNME, T, T 6 o0 HITT ST FTA]|

iy ~ HOEURT T ATHAT-SC-HTHAT YT 9T = [aredt & o smgegs siwemeray,
e, aut 91 | F=9 gq QS E AT T, qETAE A, T, GEF, AT
LT, AATARTT TOTAT, ATRd 7A o AT, qaaTeyg, Fag Y fFea qa-weemt v
fAmton)

(v) ~ wEferd gguer e i srrEr @fafa F 9d eqHed ¥ 9 ared 79, IUEN T
T % forg a9Ts ST ATet SereAt At gatea et v FEt
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M

(v) T AT "RETEt  forw st qiFurd S9 awet g & wiemn, Sent F o
gier, SITel it gveng & fore s, qveqenra |t |t s, v w95, % dre| arer
TR, Fg ot Hary f giaerd T

(viy el T smeEemTSTe-ll & F UASIeE |/ TS STET TS TS W T 8, T8 q5F F
qg AT AT ATt fGom # sl wies qiagry S oftaTa, S w9, UISd T i
FEaTT FEIR AT 7 91 "Rt

(vi)  TASTere ® Ut wEel A Gff At A7 arett fon # Rate/ge i agag qiEwst £ swta
A STOE qarfy, Y giegmen ft amta wEw 9 AfiEEAr ¥ awT aqHied
ATSHTATTSIE TS § e TISAT % THTHLT TAT SAqag-11 # «F T 9t e fRomtaaen
& qeAeie <F AT

(viiiy  STEETSTE-lI| § TS U7 9E det ¥ FeArdt aded iyt sHd d ot shv vy
st qiagret § Faa AT, A=eT AT |, FUL gEdd & U w4, amEY a9,
SEXANEAT Ja¥ s(® STl AT &1 ST F3d g0 AiHa 0 T0 sEnma qn, 3e
e, S T SAGEATY, TA-FIST FTI-FATI o Helg qIAeTT ATt gF oTHeT g e ey
et = ATEREET % ATET e Shra qeraeff ThRT T I9-gaars sfs g a9 f
TE AT SMEHITSE | F9TE AT YT Tded AISET e i oy Ut qiaresti &
g9 &q TAUA ¥ 10 Hiex & qAaH T T@d gu A Jreere § gHiaE
AN qLEATIET % SALqE T AqAq i FATOAT|

(x) @ i =waw (B va affaee) sfefaaw, 1957 (1957 #1 67) #it aget sIqa=T %
AN % T AT T @IS % I €T § @9 AT TLHI Sl [FFRT, ST
AT T TTEda UHT TSiEAl g U A7 UF § AT Giasii o qref GCHT] it
AT ST ST Ao g7 73T i1 TS @9 ST & a1 @]

TIENIE & a1gT srgdisrere-ll &=t % forg sdsamd & agew ) Rfgfe fftaes f=

TR § T s

(i) agag-ll § a7 T2 oqi/fRen-FeEen F srexefi aqz @ w REfe/geal @ea Tww
atrsrTsH % Rt % foro i &=t 7 arett 92 g winet #r faw,

(i) AETHT TAHRTSAT FHT [HIT AIGT AT ST % [ 9g TRAE ATIRR ST ®ied
ITART S 3 AISET Age<T TqaTT & WAl e i aifer % siEw g1 TF [uior strer 0=
fAmtor gg AT safa Fas &7 997 (qaa+TF J9) died afgwaq 9 Hew 9% it g6y
FATE FiRd T A ST g sArSET AIwt £ o F sremefi= grm

(i) AN AIZT AT THETAT FT HISET waEl & oo &=/fSsres sraar snranT § qaiadaq
TorT foAT ‘T & 3 A7eW & THed &l G a9 o o7 SIqad 3T ST 9hdT gl
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(iv) 9T ST & T4 % (o0 qrasTie aul s €41, Qs =i, S A saae9T,
FTeaHd e, F=T T A1 &1 Ha
(v)  HISSUAT ZIRT AT-3TT ATHAT 6 AT 92 THE T Ihord 91 & o q@aa=-res
Tieremelt & [T sroeET aenEa F99 g A AT S g9t g
(@ g-reft 5o w1 e s sEs getea Feter wr ow e § sgt, Ty aEry A w3 g s
ST e 36 STANT 6 T &, F Fredh? TAeiud 7 200 HieT T & & § Tiauterd &Har S
THEUA & 200-500 Hex TF & I &A1 §, J-THT T HT ARG FH TIST, IO, F ST

Ao oTfe & forg |remeor F3ff & Ared™ § qrE AW G AqHd AT ST SFaT €, S ST Hw
TS AT HT ITAS 7 I THE A F TAT G TATIAT & H T Qi 290 T8 FIT
ATHITESE STTEETOr ZIT UH AR 9% STae e AT ST 9T gl

(F)  TTHT @A AU ST AAELTT FHeemad GT @A AISAT & ST, TEHT] Ho(1 (Sq0, 97d
AT FIT AT IR U8 ATt g @ i giaer (e i forffawe) siferfaas, 1957

(1957 FT 67) it TgetT ST F ATT-G & (ad TTAT T8 ThTY S2AAT U STTAT 377 Al 6
T § qT0 ST ATl TEHTI] FIAST T e o7 ST g

VI. sV

Hraresie |V &t § Reaforfea srwar #iv aqema s @it B s

() T FHETA ZIRT IS &7 8 0 S a7 T I 3fY g Haward|

(i) Fae At wEward & o g-3512 o gear [t suf & srema B s, S,

(F) orde qiAeTsh S ud, 98T, o, "Te, Jead, Raud, g, aqg o o a v & form
B Tead |

(@) qe Tereh Figd Ter, ToEaE ST qgeear wars & forg afersmr)

(M) Ezor R forg 3um

()  STAHTI, AT 3T TR T TG A IAHRT AT

(F) STATARMET FT FA9 F THA, ST [SHITHERT FT FEITIH, T A TATg AT 1 g 3w
FANTAT AFaIHA & ST T A % [VATS o (AT g ST % forw a7

(i) Tt Sf¥ AITRI, SIgt, "Tel, qeadl, &0 =0 I, TRl (FFared), Teadarsai, aidaed
AT LT ST TET AT AT AT T T F SATF e raemshi F Gaiaad wmrdaward|

(iv) T-ITERRIT Sl Sl Y agaE graest e g HEa|

(v) ITal F Ieqat O GadATeh Tarei w7 S|

(Vi) SITErEf=d qeaql § @I I, IALT ST @I S8 -0 EHen T ST T G|
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(vi)) STerHTIT # Io=Tha afgemat F e F o i)

(Viil) TeTersh TET qIAT Aeash qigd THITdH 37 AT Harefy aRarsEret & w9 § aufiha qias=rd]

(ix) IO ST feoremT i aRarsET)

(x) T ST AT T G s et qur Ted e adt R st giae)

(xi)y =& T @b (B o [EEEe), afaf==e, 1957 (1957 #T 67) &0 98l AT & AN-F %

e AT T8 TR AT o G (G TN F A7 U g "t (@) % w9
H 7T ST ATel TLATI] GiASTi ol @ISl S G|

(xii) TAT sRrae e Fa 7T % qfagd fF giagrd, ofiqem Sor F seadiger quar arg R w69 9
ITATT SATTACE A ATAT STqed ST o [FAEAT0T g HgTo il LT STUTerd gt g1 T=T&<, a9
Y STAaTg IEdd HATAd G AT = Taiaeoi AT 3 hard Jguer fFasrr o (+hfieie)
AAAT ST VU HIAT e (TEAETET) FHET Tguer I gt (fEtE) F 'a F=een &
ATET, Food WA & TAA g qAdTell i STueAT offaele ST T ITANT e o (o7 Frems a1 ara
e |9 & ITATT AT T 3T SfTaad s1r o Heaor g qerd il qEars uterd gir gl

(xiii) TTEAATSA, IO ATSAT AIZd TATC TOTTIAT

(xiv) FHATT % QATTH, HETENE HIET THeEhTH, Haa Sl TgIad raera sl M’ gq 9aq =7
5. v 787 RffTEe &= NeET Erddereed)

() =@ Afg=AT ¥ IuEdt F AqER, FEUE @7 AT gomEa arsdiee afdeEET, 2011 % adfi|
FATS T AT FATET AT T AT &5 AT (e Tmi=d) T TTET STTaT ST2ae H
S = ofTEraw AAHIEATS TIaw9, a9 3T SAarg Tadd HArad H T&qd HT| 39 Tt TS T
FTAFHATAL, ST =7 ATEG=AT F ST AW 21T &, HT ToAThT T ATS=AT 6l 2T A A
TISTATA 3 STET FFaT ST Suferd g ST 9 9 TS A 6 TR HeITerd/sr=ray qei fhar
STAT 8, 99 T 39 ATIG=AT F ITSY THATAT ol givl 3fT THT TRATSHATA & et i Hemere
=gt o srefiere sferg=mT, 2011 % It 3 AET A T TE AT HT ATEL0T FRAT ST
&,

(i) TS qaT AAASAT TATAE FEAT (FEATE) JT THEL, TT AL TAATY TAAT FATAT F AT qAd
TET yaga e (B8 =98 o+ veam vaehvadiun #gr @ 8) afed o7 afsweon &
AT Feeh TAT HaTd TTRAT 6 q1T THET Feh AT TASE ST I JTATL/A=AT
[ERIRCIKERIR

(iii) (F) IT=T ATSTATSAT HT ATTHAAT % UG-V H 70 0 fRorr-Faert, Sas o sear & qarasd F:3Ar o4
AR 8, F AT Hafad ST &30 & e AHIAAS &= H AT A a(1had Fed gy
1:25,000 ATY F AT~ & 931 3T S,
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(@) =7 ATTHLATT § FAaE T [AFHTETHT FEFATI Hl STET HF ATHAT 21, §9 7T &7 T,
TR IIF A7 Fa9d HWSUAY g7 39 AGHAFT § I9adl % AqaR UHl Aqaied
ST ATSIATAT, o FTAE % siax At frar sroe;

(iv) TS AT T TITEC (F2E0) AT, 1986 F sAferantara ToRam(3l) F SIqaTe, IULFd Tt
o fRrTtRert 3 |1 geath  forw seame i MewEme dieeua & awer yeqa R s,

(v) TEUEId 9ATEAT, a9 ¥ STAary Tradd §arad TreHTst q¥ E=me F ofiT SHeT STqaiad He|

(vi) STSHTATSE TTSATA T ATHITAT 979 a9 &t Taier § T8 "qenfad dgi A o, Sees 9w
TETET H T[T &3 TATHA AL Flel I A=A HT T

6. faow &7 & A= g o ¥ farg sl &= : s ok RseR F & v T3 T e

() st Yot & AT gHiag SEHTASIe Tal il Gl e o7 A & a4t gre-are
FITT AT AAGT T 9 T ATg==T % siasta ot e som)

(i) = Wre-wre g9t FT YaoT Fated Uhigd g7 Jaoa Arsrre (Seg 288 38 q99rq s uadt
TTSATE gl TAT ) F ATAHT T AT ST THEHT 5T TG TS0 (A uAdT), Aqag-IV &
satate fRem-Aaen & e vE A+t gdf F o 96fdq 99 5T &350 g1 dFq &l ST &Y
AIHIEA o ToT GATEX, a9 3T TAary Tade 9oad o1 Sertaefie seqa it o e uadt
TIATT T TF TH ATHAAT & ST AN qgl g T AeHIeIe ATeF=AT, 2011 F ITSET % ATHIT,
AEATSTHHY T STATAT ST LT

(i) =9 FrI-THET A Afad T aEg TurTterat a9 T HATe F e, iE & A7 vEdua 7 20 Hex

FT 4§47 fome &1 (uasiore) U8 dio-awEt & o a6 &9 § 96 g 3w 39 ey ferE
[EIRRIECAEAUS IS

(F) =H QAT % T GHETAT & =T e uwal i T AT SR AT UEaud |
20 Hiew F siaw o STue o qenf, =0 &= § fareft o At & st 78t gt

(@) erde gEgrd S¥ "l T9hed & o Sgt, el gE & forw v, Srer it 7o F o
ATE, Tt 0 F AT I AT Ao YEER, AT [Eter w5 Are, a9 |99, A A
HYHAT ST THT THT F ofg 1, Shrd qataveii geermamat & sreaefa uasive g &
ST

@M TET A A, SA-sATT &7 e iRafad 3P T waaefier et # G sty arer we,
T ATILFAT & 2T 4 F AT ATSHTAS-| Y AT Ae-1V &5 % AT & AT T
[ElRRICGAERdEInal

() =TT ET TRl § THETS F 20 Wew § 9v FH qatdd sreersuady i a7 ARy e
farfRat g i grm)
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7.0 sa/ffafe seiwat F g adderee ssmaR-remse

(i) T ATGEAT & U AR g arett a9t srpea/fafRataa afaser St w5 e e
T H T STSH AT SATIRT TToT FHTeAT STuferd grit)

(i) AreETeTCSre-| 3T swEHteTTSE-IV &t § gy AT Grarserat sret afersren, s
ATEEEAT & FER aEa/ss §, F 999 § 99970, a9 Y FIaary 9add JArad g
Tatera desuHT it [RRTHer F e 9% wars i STt

(iiy = AfAHEAT F AER avw adY e s AR Ghrwerar, S Rgs = T srEferere-l
Y arseteTsre-1I| &t 7 anq €, % for efea WSy g srEetense sy Y8 # F
ey ¥ = o sroem srEetenTSe-l| 7 || weiera URT arAs e, S s HeeTe-|
/AT arEAtaSe IV et ® T ardl 2, F mEHieST dAi a9 & "qay H diseuny iy
TERTTelT o ALY 92 et TIaw, a9 A Tqary Iaad e g fa=re T o)

(iv)  UHET IRISETE d¥ET AT A SEEr 39 AT F IUS i qT-AT SIS0 SATegET,
2006 F 3T ft AN BT &, T Hag H AT ATHIGHAR TTIAFIOT T Fafaa ey iy
e % YT 9T, TATASHI, 971G Y99 @ T Fav ‘F % forw swwen a7 waieaeofi g9
AR TTrerEee (R S8 =9 99ATq THEAsuU Fgl 37 8) i 93iEe, a9 Y Seary
qfadd 919, & AEN SeeU Ateg=Ar, 2006 % Jgd AHT TAEIINT 3T SEH SIS
saTaiy 3 form FeaTs i ST

(v)  wEe ST et oS, S Sy sttaREar % Suadt H an] F & oy et atdemaw
HoT & w9 [T &erna g, F 9T H, I aRIISETet w Seted ST 9 ST 85 AT

STTEERT GTNT 0 STTEREAT % STETe HSeuay & Seqiaar ITed 7 % IUdd Aqarad far
ST

(vi)  FaEe F 300 a9 H. F T &= a% it =-smare sweAt F foru, Hiseuwy fi deqiaat i
serT o faeT "etea s rfeesreor grer srEes wa R Stroem gty o9 e
AHIEH Y& H3 § 3 39 ATSGAAT 6 TRHeT H T&q1d il ST FHe |

8.0 Ay AR Rfafa wrfwarat & fag srsdisrie efisfa yra w3 H afewr

() oS T, ArEHEST AEgEAT & dgd T4 AATI T FA 2q Aefetead s b
T AT T ST & o AT &1 TG TTEH0T Hl e Teqd Hedl:

(F) =T SUTE-V ¥ SATHT TR ISAT {9 H ST
(@)  wad At RS AT sraTe S F i SIS arieE ST WTefeE Hed, ST AR
2T, afed @i Sy fars)

(M)  =F AEHAAT F Ted dITE Al T ASHIALSSHT F ATAE, TS TRATSAIG FF AT TLH
FTT AT AR H g Ry g (Sersu AfiEET ® IuEEt i An) wd gq i

Page 127 of 257



16

692

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(%)

(=)

(1)

FaefiaT ¥ w0 AT & arei waa [t afserei/arar i et w7 Sew), ar
i % for =t srema=t & Ay g Samsul

SR qedisd aIE ST SIaT Taed AT, ST ATEAAT % Il Hl AR FA 2q
fgtta s o w=v [Afde g aeh w97 Ffgio afsErsi/eETET T @
E1EER

TATIL, A ST TAATY TEdd HATAT & qrrd 14 A7, 2014 F FEATAT A9 H&AT A~
17011/8/92-320-11| 3 dga srfersira srfrsreon & & et erfersreor 317 1:4000 779 & F31
P mr arEtarse wHtE, Sad oaEfivadon g o o dfimiE ¥ oaaa
TFEUS AT TASTUS T ITANT TR 47 2

=0 ATEEAT F AefiT AqITea ArEAtSE A F AT, TS HATEr ST gfErSET ®

FAEAT T ATSEteITSE Wl dl g¥IEd: § I9Td U IUYFT AT 9T HeATd
TR F T

ArEHTeTTSTE WA, S araTea: RSt F -9 7 e s i onfier
T 19T 27 3T e srfege miRetashi gt & seamefier et afga sredtarere-, |,
1 3 IV &=t = off gt T g

AF FEETd 3T HA-S F ITATE FEa20r qreft qfFsErst & o "qetad =g
T AT FTET Srorar | T &5 T IguOr (A Afftaat § ‘et we i wgatd”
IqT FAATIRT TS| A(=, TEHT =T FE Srorar Tguor [Ha=r Gt & 99 qgatd e

TEt A T g qT TRF ST F7 AT GharharT oF 9 & T2 TETEasE ZT 39 A=l
srefie Tt e e giafea B smom)

AT A7 Mera Hieeuan, 7ur fFufq, sEifea sreehense FemT a1 arEarsuadt & aqamr
TAT SATSHTATTSE SATEAAT o ATITAT § ITIFA (i) F TEATAS 6l ST HT ST 7 AE h¥ ITier
Y AT | q75 T3 i =ty % siaw Metorfeg it fremeet # -

(F)

(=)

S IS AT FEFATT % forg oft, e Sardu afieEET, 2006 @R 2 2, SerE
ATIT=AT F o AT AT YT A F O wew F S et @ aiRasEe gq
HSEUAT AT RATRET TTE, a9 i a1y Tadd Jared 17 THseuU ol ud
FT

TR, ATSETASIE-| AT ArEEeSre-1V & § wafead U want @ afgrsrne & forw of
AEHTSATSTE ATIT 2 sifa™ FEwTier Fhaer qaiawer, a9 =i Saary Tiady §ared gren
HATEd THSATSUT I T SATUIT qTF 98 I TEdTd & gael § 0T a0 AT 37
ATEETTTSIE STATIRY &I T 9

FrEdSeuRT oAt Rt wafawer, 99 o Swary aiEd] eEew @S|
TRTSTATSH /AT & forg srrfua wam, g Sameu stfag=mT, 2006 & efaer a8t fHar
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AT & Tohq I AT ST TeeSTe STTER=AT AN g ¢ ST ST Hisesre-| a1 Hiemsie-1V &=
H srafeq g

@M 9 arErSETE AT, g Sersu sfeegEET, 2006 # anfie a8t A o g g o
Tl ATSETATLSIS ATEAAT AN BIAT & ST ST S TeAie-1| AT ArHtamsre-1l &= # fFoaq
g, T Hafad SIS URT g TEdTas § I YT 9red 2 o6 q18 faAt & offiaw e
ERIES IR

(=) 39 At aResEe, B # Hrersre afeeEar 9] g § uig S steg=e, 2006
F ST FI AR FA o [UTa srafar § w9 [fda o gar €, F Araer § UF wfew

FIT ATHIGT T&E Hld &l GrALTsda a1 & o0 HSeUAT a4t ATl & 9 T57
&7 o SATATSIAT ITTART T ST |

(i) AT a9 ST FAarg TREd AT A e Uy it fRrTtert % smeme a7 9vs faat £ safy F
aT U URATSET WEATEl A SMEHISESE ATIEAT F odgd ST WEd w7 A
AT

(iv) =TT ASHISSUAT 39 TATeA 94T hegl e o & Brarelier 7 gf, a1 I8 99 1T &3 JeImad
& qATaer 9T, ST SEH TSI FSETe AT AEAS AT F AT §, 1 a1 g T ag
A ATEHAT F ST T &9T9 § T@d gu Tearai q¢ feoqoft 3 siiw 39 a7 ey w3

(v) () =8 afeg=aT & erehia afRrrsETst #r & T2 smTaty |/ aut S eaty F oo fatemrer grf,
Fordt 3 fAwTor weeft framsrera Ut smTafy S A i AT & 9T a9t F eET QX gl S i
TATAT AT gl AT
() FEaT T ATIFAY T AT A AT F o e fAwaried Fhar ST aar g, T90d & sreas g
FeTAT T AATT F (GT HTAd §F ST & qeT & TGga ITAFHI g7 AT Hil TeaT 6
fareaTe g #F 7 FArRTier F arer-arey gafea urfereer v sraa yeqa T S

(vi) 9= s R -

(F) TRATSEAT TEqTa® & o0 a8 AHard g &% a8 T Feiee a9 &f 1 99 7 31 feawaw #if
e Fi Fatera e srfdrmeon £ g€ s aive gfa=t & wataofia st & Fetfa
TRaeT TaT ordt % Hae § sredarits Squrad farE Teqa HY ST TRATSET JEdTEs g1 TEa
T TS UHT TAT AqITAT ATST T qlocteh ST § THITAT FhAT SATUIAT TAT Haferg Ao vy
FI ATAET L T I Ifaat Bt of =g~ 1 Suetsy F3 Sruhy

(@) sruTes RdTe F "eted At arteereor 6t aearse v € wafda B smom)
(viiy  HSEUHT FT FTEAVOTAT § IEAT 9970 W@ g, FSSUHT FT T A g (4 a8 TH aHiad
JgHTEE FT Giord F¢ AT IT 9T FwAAT, FAged, fFo u GfReway, smmty o=, e,

IeeraAl U T TS FEATS TAT AT AT F A< Tigd AT ATl 37 Hafea 9 T
877 F 5T T FT AT SATEHTATSE ST AT STSAETHAT T ATATS FiL |
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9. ArEH eI FAgET 1 yad

(i) ataver (FeeA) srfafaae, 1986 F srefiv <o SIfa=mT % Iusdl % Fraieaad i Jada aaT Iqh
A Fd ordl F AT & YA & (o, orfhdt a1 af g9 €9 § A997 TAAST €9 H
TATE, a9 T AT TEdd AT, T T &5 TUTHA, TAHSEUAT 3T THHISSUAT 6

I ITAH T,

(i)  TAHSISUHT ST OST 9T AT §F ST G F GIGSUHT il HCAAT, FTAR AL ATAET HT
TTELOT, a9 3T AT TREad GATT T AT I=adq¥ =T grer 1993 & fe arf=e
664 # faw U sraert F AqET Tg o srtag i T S e 2

(iiiy ¥ ST & T HISISUAT, TH ATSEHAAT % T ST AT gq TAT 6 Fd § qraam F:3 6q
T €7 | Ica<ardl gl a9T 9 TsT &5 Hafaa ST Fiorege i sreqeqar # oer s qiufaat
T ST HAT o0 AGART Aigd ST TR TET THETAT % HF T FF diF JTdeer o
BT &9 TS & v "afaa e afvrege ¥ w@w uw = afeREET F yadq & forw afatem
TEATITSA T2 T T ThdT 2l

(iv) gl afed TURnTd aerT qHETAl i SaTy TH1EAl, oAt e srfeeEar 2011 F Iuaet &
savTa AqAT T off, SR 39 Ty § Sudad AfSREET & Savd Haterd STierwu F =T
FHTEA ITeT Al FRAT AT 8, 39 u% "@etda '@ ey &7 % Hseunu gr e G s s
e TR Al i Awforfer ordt F stexefia fafaataa B sosm, st
(@) =T 3 fT arfortsae hareery % fore a8t frar o)

@)  zve forel -TuRRTT qét T A feshia srerar siafa q9t R st
[®T.H, 12-14/2018-3m5T-111]
fer T fiE, Hea af=a
agEg-|

yiRfeafasir dadt et (Suav) F forg deor, g ik yduw ai=r

T 7 qEr RRafahT d9d 45 (SUHT) 67 §-FITE @AAuard, 9 F #w1F1 w a9 @ §

Teaqut giar Fardt 1 F=g ameata, a9z 92, yara i zote, a8 Fere, qever afiadE, g arr

F g9 A, FEa 79 & 9gaRT 39 8 Y 98T "asl 99 JEIHT g, Fwardl 9 qEnEat & GAeg

TS Y% % ®F H A HLd gl SUAU, TET SASTEFT (o7 T 3T AT I-uTel Fa10 Y&

Fh T2 AT SATa AGUSAT ] TAT0 T@AT g1 THE AT, AT agied Trarash i fFaEa e §f a2
F 9T fRrd g &1 o, ST &=/ [T arsti/ el 1 6EA Y LAT HIAT AT gl ST &l

1. g 39

()  IUUE SAFEST FT TINT Fih TANUHNTA geT aff Suaw it qg=m it St siv diar-Er
gt i sroshy
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(i) SUHT F HEEAT AT AT FT Ioor@ FA gU, ATg=AT H [AfRd fen-Fden F sqame wsa/Es ey
& FEHTL, TTTEEa USiTedl o AIEAH F HISSUHYT JITT HIM

(i) =9 ATERHAT F TS AT FIAFHATAT DI HISSTAGT H THA AT ST

oS SUET % G, GLEAT 3 Taere o forg erqems 7€ faforse ot feforfem € -

11 =g 3«

(i) Fog, ATEITS T a9 G Ay, 1980 F agd a9 & &9 § =TI Fhar 747 2

= AtIg=AT § [Aiga BT o= a1a % g a2 A, Haterd 99 T &5 TATHAT 7 67 931 51T VAT Fog
FAEITT T a9 (HeeAn) sfafagw, 1980 F qgd aqf™ & w7 & =g o w31 g e 9% Faer a7 (wwer)
srferfar, 1980 & Iusigr gt AR g

(i) == wweror srferfeee, 1980 F dgd JuT Agl il TS o aTeTid|

(F) AR M § Fog aqeqid Hf Gared ToA/69 1T &5 i G G0 JITE 0 S aTet faegd
TISHT % e 92 w@ferg fhar Smovm afs =g a=aeafa &= 1000 =1 #iew & wfes g a1 w0
Fereata & T IR o Ara-A1 20 We FT TET &7 IuSAsY FAT JATUAT| 20%eT F T T &

FT ITANT, I T foa w2, Foeg aaeqtd Sa-fafaerar & qaterd sqaem qiaemsi, @ver & fou
IAEst oY THT YT F = FAT & {0 Sa-qiaemsii gq Har ST g g

(@) i 9ff ® =g aaeata & org a6 o it smaeaar a8l gril|

1.2 va R ya RriRet i) gdg Safafaea:

() wraTer 3 sarer iR oY 39 AH-aT & S R At HAT TS ted FraheT gl

(i) Faer AT TS ufer w9 7 § yarer o yare gt i grewe adt wir afag
TG ST

(i) sETer S sarer oy w1 TIraer FrEEATT S oft IEga g saed® g, aegstia (H2EA)

afefaaw 1972 F q2q Ma9T® STAHIGT ITed FIA & T9ATT AT ITod TS SeAm=i 9
ERIES I

(iv) ¥a 3fiz/errar faate T T YaTe &0 T STAige 3T TAeTaq AT SITuT| YA oY Jard
TR 7 ST i qReT Mead il S
(F) wtdrsTa s A= &t 7 90T ST geiia Tarer S yare (R wr g iawor (52E)
srferfaam, 1986 & dga urifeafadia =1 & goeaefie &= % = & =nfoq =i sfegfa
T ST
(@) =g gitaa AT Srow & saret, yare MR oY 9 Sag Satafdedr & @resy &
o giesrs i ft FEAFATT S @9, TR ST Josd w7 =, [y,
FATEE T FH AEET, 9T A gATS, qT T 9 § 97 A Ao § Ta7
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1.3

14

1.5

(i)

(ii)

(iif)

AT, FATT FEAFATT i IHh ATET FTEFRATT TATA ST o6 AL ST Iqh AFITH
T B S
Feastra (F2eqon) sfaf=ay, 1972 (1972 #1 53), a9 &zeqor srfafaaw, 1980 (1980 T 69) srorar
qataT (Svem) AT, 1986 (1986 FT 29) 3 WAL ¥ aEd Tiud U T sy 99,
YIEAdl I, AFAAT, AT a91, aeasiia -2l Y =7 i &= qigd araehaT
frsrat it fMeea w@fem i qetera fBrar s,

()  SudrEd gHtag T T S T Seror o g, detaa srtafRami/srfig=are Rerfagen
& Ul & AT R S

(i)  FEd T THIAL, SATT-ATET A TR & S AT ATA Hf (6 Ao & o 98T &= § a9
& | ghag FLA & o0 T3 o S[rusn|

(i) ST ST FIRTYET ATHHT TRLT eed doe T Tq07 TTAT AGEATT & (o0 FqHe qrHdt
T FTA % TTAT AT-ETA AT g VS SUTT FlA o (o0 T [Tt Ta&re w4

w9 e

FAAUT TAGH T LA 3T FLAT Had shi STt

() AT TAGA * ST H A@erd AT AT AT SO Y FauiiT Tdad § TS
Safafaear &1 q9dw =9 F o s e s

(i) FAA AATES FrAUN/STAHIT Faed T TAHT AT haeq w1 ST BSmge F oo
AT9TF FIAFATI T 21 STaa e stroam)

(i)  OTEEATE €Y GEAT ThedT qq0T aaad & | ATHT gl

(iv) “EviT Totad &1 F qEaTE qemh adeq giagret av RemReat § fMytha o o+
HTAEST F AT F2 7 o o Teqefie = frar S ahar 2

(v) TEEHUEE T g AT S oS uEdy gy {9 U U wn SEfaterear arer wtaag
T TAGH AT I FToe T FTAHATH 6 forw 3= B3 ST &ehar 8

FGA! I ST A ATt A Y Feraa gl s d@xfEm R smom
Hafera wrsai/ae arfad waent g afdsra v T Fgett g T ¥ arer gfy #1972 F
FEAST (HTEA) ATTAR o AT FIerq Fohar ol
TGl T SIST 3 ATl H H ¥ Iq6 N TTH TH AT AT TgUT IT L aTed
FTAFHATT Higd Tl AT FIADATT T AT TLEAT ST TLEAT o [oIT FUTTT HIARATT Hl GIEhT
AT TE fohTT S|
Haterd TTSA/ET ATIET T 6 TTEHIOT 1T Fgell g1 ST & aratl i &1 qiera @ &
forT &t SaeT AISATG 90 T FATRAT T ST
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1.6 T HahgET AETE-29<| il Avaq gt ik w<fé frar smom:
(i) ATHSATT ATH-TAAT TT HLEA 3T FLAT & F1 AT ST

(i) = AE-T § T IR ATHUTH VAT FIE FEARATT Al AT ST ST AT HohaT it
TIRSOTSAT T TTiET F

1.7 S uE FTRAT F e geita s d<f@a e srom
() TSI TG =TE FATAT T e e qferd oAt S|
(i)  vET FE FERETEE Fwrwery, S s e F ATt 9w viase 39 g, O del har
ST
(iiiy  TrAT/EE onfEa waelt T St WY §9a Y, T A ST F ATA-ATT THAT A FATAT FT
LT FE o o7 TaTe Fohw SO i g v (6 % =7 § F1 F:7dr gl
1.8 T g HigeT a9 arelt gfi v e geita s s B smom:
()  fEEt g SEer A ATt g G S I YAl AR 6T qReT it S a6
Ffgat #1 f[etor, areor areat @ T, s s, afgg we ot Seewr e
&1 § qTerdl g0 SEaT aar At i ST TaTE & AR 9 Tahd T979 g 96l 8, il IF
SERERIEE

(i) 3T AT AT FA TAGA W T AT Tl A (MHAT il STATAdedr g a1 qigd a9
ST ST HUTT AEL0T § Fhog Fed o ToIT ST TR ST, qrreh aferai o forg S aa &=
IqAS BT Tohl

1.9  s-agfa e it g/ wgaget &=t w e gt s y&iga B smom:
(i) AT Iq o Al 0l (AFad Sferd e giera BT s

(F) AT T F AT H TH @G (FTE) ATAEH, 1986 F qEa AteE=a BRAr ST,

(@) T A, T ST e #7 Rfeee 9¥ IR Tania-gie § aqEe deardt whed ey
T&TH T Tl BIEH IS [AHTHIHT FIAFATT STAT Tl AT STTUIT

@M YT % EAT T AFAT FAAT T ATEHA Td FT TN FLah 3T T H [T97HT gAF &t
GIASIT T g1 T GISH I o oAt F < FT G TA 8T FraHenT gl

() @ F A I UET FE FARATT Agl AT SO S| afRomaeasa @@ & S #i
sroas/famTer g

() T H AT IT Fa 9T ATEATS AT & AR TRAT ST
(@) Troa/Ee omea Teer HrHithd Ry T 3 F et forT serere TS I
(i) W EE e

(F) T STIET IUYFT ¥d H VAN F0eh Irad qvg °F TR Feh THT @Sl & grey | @A
T BIEHT LT THF qel T2 @A Traafed gl
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(=)

(T)

STa ATHT FEwETHS FwATT 9% qef 9¥ U ST g, a9 T FEuadt o= § 99g a¢
T afq AT grar 8, a9 et & forw gfogfd w7 % forg afasmT srfesent g a9qg
Tl 9¢ AELTF q95 qcd [N FaT SO ST S8aT Sraiare SIqeedw 396 g0
GG ERER IS I

TS/ AT T SR o0 T THqE Tel o [olT TSee TS0 aa1 |

(i) ST &7 & gieT degfy

(%)

(@)

TST/ALCHRTL/ET QT T2 TATHA F TZAN H TAHTUAYIUH, = G AT €T T qhong
GRS ST T STTOSM

T(ST/E TTHT Y9 UH HHiTHRG T 0 ST T F q66T TR 6 o0 SggT e
TATT FET

1.10 YUGE Wgd Hl €AY 3 g8 Weed & 94T &7 ¢

(i)

WIAca SATTHRI, HaTed AT T=awi/ATe=ara/fQenaent F Iqaei & AqE AT
TRTACH HA AT FIT SATHSAT o0l T T TRIAcT STl ST ggT Il o T ST qe
F for SeawaTt g

THT AE FAFATT, ST SATHATT ST AT [WIded AT gogT Hged il qeaqren & fow
EIAHT &, T ATHT Tal (AT ST

Tg giafera frar ST & 2w d@v=msi srar o=t i afiwfea B S s v seaEst
% AYATT/IAT T faAT aRaftda B seEam B STo OHT SeEETed i argdl areg
SATHFHETAT T TRatdd oy T SAraie AT 6 SraeTas AraHerdT F3 % 99ard 99
HTAHT o ATHTE STIRT F4A gq =12 A ST |96ar gl

Erceal

AEHTAEIE-ALT FT FNEH ASHTAE § AR F forg srgwa e 9 s St # gt

(i)

(vii)
(viii)
(ix)

F= AT A,

FATF TETfora 3,
Hrex e,

ERUEEK
[ERIEEIELEH

EE RIGESIE
KEIEIEAIS IR
A,

EIERF
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(x) "R gt i
(xi)  STOIT;
(xi)) A AT,
(xii) =T TEHT TAT TIH;
(xiv) ST ST i,

(xv)
(xvi)
(xvii)
(xviii)
(XiX)
(xx)
(xxi)
(xxii)

(xxiii)

IATF F IATHI F ICATEA g FodT qI;
Tt s,

HIAT SATAAT FATSHIA|

EREIECIE]

EOR

ECEASIEY]

AT

Ffees

faza=

age-lil

T srédftereie &=t & fiw Reet ar Qieet a1 vzéa e ufRdiemret ¥ faww gadft Rmfader
1. =Tl

TFel AT AT F sga & forg srsehemesre- 1 % [Raiia = § di= fRenet/grest w1 fAmtor et
9Tt o ST T, ST~

(i) TATor 7 1= A r=m a2 a1 =mm wiegsa aiia swaarsi Sof G & a0 & o &

STt

(i) TSN Feafcedt & AH-TT9 FAeqTd & Aied dIEaTs a9T Helol are-are 1 Aqard af STuT F9rd 1oh

AIaTE | TRt T avg S 9% SAar & -9 § 91T T 921

(i) ¥ = EAT H GHAA Tl AT SITUIT,

(iv) &= glagrs & o M 9iee, 92 e o7 A7 e F afafiera R ot sy wre et A
LA T 2

(v)  dEETe % [Auior i aquia =7 e a7 & S qdr g B ga i s e st & == ara v
AT THTT 957 ITeq T o6 A7 37 &5 § G-I A & TFd a1 Hl TATAT Aol HT

(Vi)  HETEd -7 ST AT 6 T & AATT(cq THTIT T ST HIA | Tgol hg GEahT T AT 7y
o fRem-fAgert v e ¥ T
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(viiy  TRTSET &5 | ITATG ITgeTal, 316 ATT!, ISl ahl Toracdl q9T &atd TqT hald Ud asF
TEUT R 1€ qoT qEtawr (H@ve) atefaae, 1986 afga wew st g Aetha areent
= AT g

(viiiy SfgETal 3T 3| ATTAT F ITAN % o0 qraeaq® yag Ty S0 & 7g gAfeaa & s &
AATATA ITZETAl T ST ATTATE FT [HHSIT ST H FTAT A= 9T 7 3T 10, T qigema qar
Y raforse 7 fFast = o 7 BT S

(ix)  =fe af=rsET § aacae yaeEt & fore a9 sgf® #1 uanr enfae g, v a9 (5weorn) stterfaaw, 1980
& SaTd UTerd T ST i ST $fe aRasET % o @) s S T s fatear i
STUETS T T F3hAT STTUAIT, AT T AT 69 10T &4 & qded Ao mr it sTqata areq @t s

2, arstemcA=-ll

qATHHAT AT AT % eTs-faare gq srsHtemeere-11 % Myt o= § &= faret a1 great & =t

it afdfRutat 3 stexei= i, srufa;

(i) fAsft Fvafeat & sra-ame aaeafa o afgd araTe 3o FEET T-aTg 6T Tqafd & STt
Ford o areare o et off 998 = 92 ST9ar & A9-ST1 § a91e7 7 9L

(i) ¥ % AT A FHAA Al AT ST,

(i) T ghaemst F fow, Mo T, 92 e T A7 gree & srfafied Bl oft wwe % el
frTor =67 srgafe T2 2,

(iv)  @egEr & fAmior it swfa =9 sneme o & S "t g B s st s arfgere & ==
ST T AT THTO-05 e fmar Stroem fo var Amieard ow & § g-nsfir oo &
T TATE 1 TAgdl & F TATET Tel H,

(v) - ST ATTEERTOT, S ThTL T AATTIT THIT T ST FIA F Tgel dheg TLRIT G ST
o 1T fRer-fAgent w= fB=me

(viy =TT e aiaivg &5 § T 09 SSH hl 99T & forw Rt off e & e i
AT AR €, TATT ¥ J-TUE FT A%, oeH ag anr o enfaer grm s o
giaftig &= & Said orar g, F1 ot e § T@r S,

(viiy T TAT (FAR) FT TA THT AT &4, -TUS % T M 6 33 TiAera & rfdw a8t 2w
AT U, AATT FARL TF T2a9 0.33 F ATF Tl g1 ATZT TAT GAT &5 THAA g AT
St Faeafa=t & sr=srteq grm;

(viii)y  TAHTT-FT, AH-9T9 A TIATHT TF T AEqHRaAT el 6 AT g,
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(ix)  FwFe § ga i oo FAE 9 Hew | SATaT 71 g 37T &1 99 F SATET (K1 Fw aT T
I FUT T eT) T FHATor T2 e,

(x)  SETHA-STS FT 3=9 SaTe @T | 200 Hiex % #1= & /gl oA Sruwm; 200-500 Hiew F 7§
TH Fea T AT T TST &7 % -5 A1l TgATd F F (o131 ST JhaT &

(xi) =9 SET @I % 500 HieT i A H T FT GAA, THAA FHIAT T AT Fl GIAT, el Taq
FT giaT a1 TR O FT DIEFT ST TEH B
(xii)  OTITSET 97 § IITATA FigeTal, 319 FAL, ISl A 1= o Tq< T TH THL F AT
it UrEr, FEF TG FEEA e AT /9 wsA & yguer s wfafa a@fga gew
TTTEERTOT ZTT TATa0T (HEAT) STTerf=ae, 1986 # Tefid =TT U HIAFI 6 AL g,
(xiii) STEETET TAT T8 FAL % ITATL gq AT AGEATH T AT ATRY AT TH a1d Hl AT FHIAT
FIRT T A= ITZETE TAT S| FHAL KT AT H AT S99 6l 7 S0, TAT Rl €@ e a1
STE FAT, d 19 T BT Aol SITUAT,
(xiv) &= 9 AR A IET AT AT B o fheel &l gleat A1 S RSAtet F wex W 7 w9 20 He i
FATETS AT A7qLA gMT AU, A TRt off Forfa # o1 stearer 500 HieX & 7 Fgi g, a9T

(xv)  F(E IRATSET § Fcq? TSI & (0 a9 I 1 ST AT &, T (F2e0r) fert=a9, 1980
F ST SUTErd TP ST 2l STUIT S TRATSAT & o0 AR 7T hald q97 a7 fafear i
YT T T FRAT SITUIIT, TAT T AT 69 T757 &7 & Thed FaamT i srAta ared 6 ST
feoqofy:  oiRufofir =7 & geemdie &= (Safs aaar o, @9, garatsty, qEert #1999 @
A T &, aAsNd TATATEH TAT UH 7 & S e AT §F TS &0 TATEA G AT =
o w1 1) 7 <= fisrie A greett 6 Ravor it safa T8t gt
AqEg-IV &
v 787 Rffgaa i (erddfiesnee) Ao AR w0 g Rar-fAda
1. I=9 SqTL @7 AR 1 sa= @t 1 Hegia

TAHNUHER U g7 399 Sa Y@l (THEUd) 37 A s Y@ (madiue) &1 BRar s deiwa gt
=9 AtergEAT & erefia a9t wrSEt % forw @ g

2, Mg

a5 A Tioear (uaeers) g Gl auarate § gu o w7 gy, a9 w7 § i o 9 v
TREddl (ITE/EAAA) F FR -7 H a1+ fGEaw @ e # wEd gu o Sies v a6
i T ST 7T 81 STem YET T SUANT g ST ST T Ay AT 9T ated

TET TATAL % 1T SATTRT TG FISHT a7 2q U STHLI o dI¥ 92 AT SITOT| T F8arai
F¥ e § FH FA 37 "aa sshifEwr gt = % B @ fioeuadh #r G w79 g9
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SITTw YT 3 T & S % & F o iy wanr f At sara a6y Sorary afiEdy #ie
Fed@T qiadt & U TqTET Fl &7 | @7 T

rEdieTee wAfE & fRwir

(i)

(iif)

(iv)

(v)

1:25,000 THTH FT A& AT T4 A 0T (THMAE) & AfSTa FBHar STom & st
FAT AT 1:25,000 THTT FT AT IUAY Tl T a7 UHT ot § e /9= T3 F:77
F ggTs9 % T 1:50,000 THTY 3 AT 1 1:25,000 9% FET ek TANT AT ST a7
T watae it AT At F s g -

THE ; 7.5 e X 7.5 fAme

R : 9 it Tivear £ ofie it arearsd 1z F aqar

TAT T : TAYEE AT TS TUH 84

FEATHT ALTT ; T TR w07 (THUHU)

TATATHI : L %1 R 1 1 i 2 B> K o s M B 1 e A )
TSR AT URAS RIENTE & ITINT Fd g0 T2raq
FTAT SITUATTI

AT, A T AT TRAAT HATAT & HIATAT QLT H&AT F-17011/8/92-320-111,
TTE 14 |1+, 2014 F grer Atoysira By ofr stfesreor g S== sa Y= a1 tadue F
HIHTHT T ITINT Fd g0 1:25,000 THI &7 SATSHIASE A= 94 fHFar o,
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th March, 2019

S.0.1242(E).—Whereas by notification of the Government of India in the erstwhile Ministry of Environment
and Forests number S.0.20 (E),dated the 6" January, 2011 (hereinafter referred to as the Island Protection Zone
Notification, 2011), the Central Government declared certain coastal stretches of Andaman and Nicobar and
Lakshadweep as the Island Protection Zone (hereinafter referred to as the IPZ); under Section 3 of Environment
(Protection) Act, 1986;

And Whereas, the Ministry of Environment, Forest and Climate Change has received representations from
Union territories (UTs) of Lakshadweep and Andaman and Nicobar, besides other stakeholders, regarding certain
provisions in the IPZ Notification, 2011 related to management and conservation of marine and coastal ecosystems,
development in coastal areas, eco-tourism, livelihood options and sustainable development of coastal communities etc;

And Whereas, various stakeholders have requested the Ministry of Environment, Forest and Climate Change to
address the concerns related to coastal environment and sustainable development with respect to the IPZ Notification,
2011,

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a Committee under the
Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns of coastal states and Union territories and
various stakeholders, relating to the IPZ Notification 2011 and to recommend appropriate changes in the said
Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in the Ministry and
consultations have been held with various stakeholders in this regard;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 and in supersession of Island Protection Zone Notification 2011,
vide number S.0.20(E), dated the 6™ January, 2011, except as respects things done or omitted to be done before such
supersession, the Central Government, with a view to conserve and protect the unique environment of coastal stretches
and marine areas, besides livelihood security to the fisher communities and other local communities in the coastal areas
and to promote sustainable development based on scientific principles taking into account the dangers of natural
hazards, sea level rise due to global warming, does hereby, declare the coastal stretches of the eight bigger oceanic
islands in Andaman and Nicobar namely, Middle Andaman, North Andaman, South Andaman, Great Nicobar,
Baratang, Havelock, Little Andaman, Car Nicobar Islands and the water area up to territorial water limits of the country,
as the Island Coastal Regulation Zone (hereinafter referred to as the ICRZ) as under:

1) The land area from High Tide Line (hereinafter referred to as the HTL) to 200 meters on the landward
side along the sea front for Group-I Islands and 100 meters on the landward side along the sea front
for Group-II Islands.

(ii) The eight bigger oceanic islands in Andaman and Nicobar (ICRZ Islands) shall be grouped as follows:

Group-I: Islands with geographical areas >1000 sq.km such as South Andaman, Middle
Andaman, North Andaman and Great Nicobar.

Group-II: Islands with geographical areas >100 sq.km but < 1000 sq.km such as Baratang,
Little Andaman, Havelock and Car Nicobar.

Explanation,- For the purposes of this Notification, the expression “High Tide Line” means the line on
the land upto which the highest water line reaches during the spring tide, as demarcated by the
National Centre for Sustainable Coastal Management (NCSCM), Chennai in accordance with the laid
down procedures.

(iii)(a) The ICRZ shall apply to the land area between HTL to 20 meters or width of the creek, whichever is
less on the landward side along the tidal influenced water bodies that are connected to the sea and the
distance upto which development along such tidal influenced water bodies is to be regulated shall be
governed by the distance upto which the tidal effects are experienced which shall be determined based
on salinity concentration of five parts per thousand (ppt) measured during the driest period of the year
and distance up to which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the Island Coastal Regional Zone Plans (hereinafter referred to as the ICRZ Plans).

(b) The distance of the ICRZ along the tidal influence water bodies, thus determined, shall be demarcated
accordingly in the Island Coastal Zone Management Plan (hereinafter referred to as the ICRZP).
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®
(i)

(iii)

@iv)

(©) The ICRZ boundaries along the creeks etc. as above shall however be subject to revision and final
approval of the respective ICRZ Plans as per this Notification, framed with due consultative process
and public hearing etc. and environmental safeguards enlisted therein. Till such time the ICRZ Plans
to this notification is approved, the limit of 100 meters or width of the creek whichever is less, shall
continue to apply.

Explanation: For the purposes of this sub-paragraph the expression tidal influenced water bodies
means the water bodies influenced by tidal effects from sea in the bays, estuaries, rivers, creeks,
backwaters, lagoons and ponds etc. that are connected to the sea.

(iv) The intertidal zone means the land area between the HTL and the Low Tide Line (hereinafter referred
to as the LTL).

) The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of sea and
the water and the bed area between LTL at the bank to the LTL on the opposite side of the bank, of
tidal influenced water bodies.

Classification of the ICRZ - For the purpose of conserving and protecting the coastal areas and marine waters,
the ICRZ area shall be classified as follows, namely:-

ICRZ-I areas are environmentally most critical and shall be further classified as under:
ICRZ-1A:

(a) The ICRZ-I A shall constitute the following ecologically sensitive areas and the geo- morphological features
which play a role in the maintaining the integrity of the coast viz.:

@) Mangroves. In case mangrove area is more than 1000 square meters, a buffer of 20 meters along the
mangroves shall be provided and such area shall also constitute CRZ -I A.

(i1) Corals and coral reefs;
(iii)  Sand Dunes;
(iv)  Biologically active Mudflats;

) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other protected areas under
the provisions of Wild Life (Protection) Act, the Forest (Conservation) Actor Environment (Protection)
Act; including Biosphere Reserves;

(vi)  Salt Marshes;

(vii) Turtle nesting grounds;

(viii) Horse shoe crab’s habitat;

(ix)  Sea grass beds;

(x) Seaweeds,

(xi)  Nesting grounds of birds;

(xii) Areas or structures of archaeological importance and heritage sites.

(b) A detailed environment management plan shall be formulated by the Union territories for such ecologically
sensitive areas (ESAs) in respective territories, as mapped out by NCSCM, based on guidelines as contained in
Annexure-I and integrated in the ICRZ Plans.

ICRZ-I B: The CCRZ-IB shall consist of the intertidal zone i.e. the area between Low Tide Line and High
Tide Line shall constitute the ICRZ-I B.

ICRZ-1I:

(a) The ICRZ-II shall constitute the developed land areas up to or close to the shoreline, within the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up with a
ratio of built up plots to that of total plots being more than 50% and have been provided with drainage and
approach roads and other infrastructural facilities, such as water supply and sewerage mains etc.

(b) The Land areas along the creeks or tidal influence water bodies, located in the ICRZ 1II shall also be
earmarked as ICRZ II and the distance upto which the ICRZ is to be reckoned as the land area between
HTL to 20 meters or width of the creek, whichever is less on the landward side along the tidal influenced
water bodies that are connected to the sea and the distance upto which development along such tidal
influenced water bodies is to be regulated shall be governed by the distance upto which the tidal effects are
experienced which shall be determined based on salinity concentration of five parts per thousand (ppt)
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measured during the driest period of the year and distance up to which tidal effects are experienced shall be
clearly identified and demarcated accordingly in the Island Coastal Regional Zone Plans (hereinafter
referred to as the ICRZ Plans).

v) ICRZ-III: The land areas that are relatively undisturbed (viz. rural areas etc.) and those do not fall under
ICRZ-II, shall constitute ICRZ-III.

Explanation.- 1. For Group-I Islands, the area up to 100 meter from the HTL on the landward side shall be
earmarked as the No Development Zone (NDZ).

Provided that the NDZ for development of eco-tourism activities shall be 50 m and the Andaman and Nicobar
administration shall ensure that the concerns of the fishing community are fully protected.

2. For Group-II Islands, the area up to 50 mts from the HTL on the landward side shall be earmarked as
the No Development Zone (NDZ).

Provided that the NDZ for development of eco-tourism activities shall be 20 m and the A&N administration
shall ensure that the concerns of the fishing community are fully protected.

(vi) Land area up to 20 m from the HTL, or width of the creek whichever is less, along the tidal influenced water
bodies in the CRZ III, shall also be earmarked as the NDZ and the distance upto which the NDZ is to be
reckoned as the land area between HTL to 20 meters or width of the creek, whichever is less on the landward
side along the tidal influenced water bodies that are connected to the sea and the distance upto which
development along such tidal influenced water bodies is to be regulated shall be governed by the distance upto
which the tidal effects are experienced which shall be determined based on salinity concentration of five parts
per thousand (ppt) measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Island Coastal Regional Zone Plans
(hereinafter referred to as the ICRZ Plans).

Note: The NDZ shall not be applicable in such areas falling within notified Port limits.
(vii)) ICRZ-IV.- The ICRZ - 1V shall constitute the water area and shall be further classified as under:

(viii)  ICRZ- IVA.- The water area and the sea bed area between the Low Tide Line up to twelve (12) nautical miles
on the seaward side shall constitute ICRZ-IV A.

(ix) ICRZ- IVB.- ICRZ-1IV B areas shall include the water area and the bed area between LTL at the bank of the
tidal influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the water
body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during the driest season
of the year.

3. Prohibited activities within ICRZ.- The following activities shall be prohibited, in general, within the entire
ICRZ. Exceptions to these and other permissible or regulated activities in specific ICRZ categories viz. ICRZ-I,
II, I & IV, shall however be governed by the provisions under para 5 of this Notification:

6 destruction of corals.

(ii)) mining of sand from in and around coral areas, nesting and breeding grounds of endemic and
endangered species.

(iii))  shore protection works (hard constructions) on the seaward side of the corals.
(iv)  setting up of new industries and expansion of existing industries, operations or processes.

(v)  manufacture or handling of oil, storage or disposal of hazardous substances as specified in the
notification of Ministry of Environment, Forest & Climate Change.

(vi)  setting up of new fish processing units.
(vii) land reclamation, bunding or disturbing the natural course of seawater.
(viii) discharge of untreated waste and effluents from industries, cities or towns and other human settlements.

(ix) dumping of city or town wastes including construction debris, industrial solid wastes, fly ash for the
purpose of land filling.

(x)  port and harbour projects in high eroding stretches of the coast.
(xi)  mining of sand, rocks and other sub-strata materials.

(xii) dressing or altering active sand dunes.
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(xiii) in order to safeguard the aquatic system and marine life, disposal of plastic into the coastal waters shall
be prohibited. Adequate measures for management and disposal of plastic materials shall be undertaken
in the ICRZ.

(xiv) drawal of ground water.

4. Regulation of permissible activities in the ICRZ
@ ICRZ-I1.-
I ICRZ-IA - These areas are ecologically most sensitive and generally no activities shall be permitted to be

carried out in the ICRZ-I A areas, with following exceptions:

(a) Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified stretches
areas subject to such eco-tourism plan featuring in the approved ICRZ Plans as per this Notification,
framed with due consultative process/ public hearing etc. and further subject to environmental
safeguards and precautions related to the Ecologically Sensitive Areas, as enlisted in the ICRZ Plans.

(b) In the mangrove buffer, only such activities shall be permitted like laying of pipelines, transmission
lines, conveyance systems/mechanisms and construction of road on stilts etc. that are required for
public utilities.

(©) Construction of roads and roads on stilts, by way of reclamation in ICRZ-IA areas, shall be permitted
only in exceptional cases for defence , strategic purposes and public utilities, subject to a detailed
marine or terrestrial environment impact assessment or both, to be recommended by the Coastal Zone
Management Authority (CZMA) and approved by the Ministry of Environment, Forest and Climate
Change; and in case construction of such roads passes through mangrove areas or is likely to damage
the mangroves, a minimum three times the mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory plantation of mangroves.

11  ICRZ-IB.-
The activities shall be regulated or permissible in the ICRZ-I B areas as under:
(i) Land reclamation and bunding etc. shall be permitted only for activities such as;

(a) Foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover ports for coast
guard and sea links etc.

(b) Projects for Defence, strategic and security purpose;

(c) Road on stilts, provided that such roads shall not be authorized for permitting development on the
landward side of such roads, till the existing High Tide Line:

Provided that the use of reclaimed land may be permitted only for public utilities such as mass rapid or
multimodal transit system, construction and installation of all necessary associated public utilities and
infrastructure to operate such transit or transport system including those for electrical or electronic
signaling system, transit stopover of permitted designs; except for any industrial operation, repair and
maintenance.

(d) Measures for control of erosion.
(e) Maintenance and clearing of waterways, channels, ports and hover ports for coast guard.

(f) Measures to prevent sand bars, installation of tidal regulators, laying of storm water drains or for structure
for prevention of salinity ingress and freshwater recharge.

(i) Activities related to waterfront or directly needing foreshore facilities such as ports and harbours, jetties, quays,
wharves, erosion control measures, breakwaters, pipelines, lighthouses, navigational safety facilities, coastal
police stations, Indian coast guard stations and the like.

(iii) Power by non-conventional energy sources and associated facilities.
(iv) Transfer of hazardous substances from ships to Ports, terminals and refineries and vice versa.

(v) Facilities for receipt and storage of petroleum products and liquefied natural gas as specified in Annexure-II,
subject to implementation of safety regulations including guidelines issued by the Oil Industry Safety
Directorate in the Ministry of Petroleum and Natural Gas, provided that such facilities are for receipt and
storage of fertilizers and raw materials required for fertilizers, like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid etc.
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(vi) Storage of non-hazardous cargo i.e. edible oil, fertilizers & food grains in notified Ports.
(vii)Hatchery and natural fish drying.

(viii) Existing fish processing units may utilize 25% additional plinth area for modernization purposes (only for
additional equipments and pollution control measures) subject to the following:

(a) FSI of such reconstruction not exceeding the permissible FSI permissible as per prevalent town and
country planning regulations.

(b) Additional plinth area is constructed only to the landward side.

(c) Approval of the concerned State Pollution Control Board or the Pollution Control Committee.
(ix) Treatment facilities for waste and effluents and conveyance of treated effluents.
(x) Storm water drains.

(xi) Projects classified or identified as strategic, Defence related projects and Projects of Department of Atomic
Energy.

(xii) Manual mining of atomic mineral(s) notified under Part-B of First Schedule of Mines and Minerals
(Development and Regulation) Act, 1957 occurring as such or in association with one or other minerals in the
inter-tidal zone by such agencies as authorised by Department of Atomic Energy, as per mining plan approved
by the Department of Atomic Energy.

Provided that the manual mining operations are carried out only by deploying persons using baskets and hand
spades for collection of ore or mineral within the intertidal zone and as per approved mining plan, without
deploying or using drilling and blasting or Heavy Earth Moving Machinery in the intertidal zone.

(xiii) Exploration and extraction of oil and natural gas and all associated activities and facilities thereto;

(xiv) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water, intake water
for desalination plants etc., and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment, Forest and
Climate Change and relevant directions of Central Pollution Control Board (CPCB) or the State Pollution
Control Board (SPCB) or the Pollution Control Committee (PCC), as the case may be.

(xv) Pipelines, conveying systems including transmission lines.

(xvi) Weather radar for monitoring of cyclones prediction ocean observation platforms, movement and associated
facilities.

(xvii) Salt harvesting and associated facilities.
(xviii) Desalination plants and associated facilities.
(xix) Mining of sand for construction purposes:

Provided that the mining of sand shall be permitted by Andaman and Nicobar CZMA in identified non-eco
sensitive and approved sites, as identified by Institute of Ocean Management (IOM), Chennai, subject to the
following, namely:-

(a) the mining plans shall stipulate sufficient safeguards to prevent damage to the sensitive coastal eco-system
including corals, turtles, crocodiles, bird nesting sites and other protected areas.

(b) total quality of sand to be mined shall be fixed taking into consideration the order of Hon’ble Supreme
Court, dated 7" May, 2002 in Writ Petition (Civil No.2002 of 1995).

(c) the sand mining shall be monitored by a constituted Committee by the Lieutenant Governor of Andaman
and Nicobar comprising of (1) Chief Secretary, Andaman & Nicobar, (2) Secretary, Department of
Environment, (3) Secretary, Department of Water Resources, (4) Secretary, Andaman and Nicobar Public
Works Department, (5) Representative from the Regional Office of Ministry of Environment, Forest and
Climate Change, Bhubaneshwar and (6) Representative of an NGO based at Andaman and Nicobar.

av) ICRZ-1I

@) Activities as permitted in ICRZ-I B, shall also be permissible in ICRZ-II, as applicable.
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(ii) Construction of buildings for residential purposes, schools, hospitals, institutions, offices, public places etc.
shall be permitted only on the landward side of the existing road, or on the landward side of existing authorized
fixed structures; provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

(iii) Buildings permitted as in (ii) above, shall be subject to the local town and country planning regulations as
applicable from time to time, and the norms for the Floor Space Index or Floor Area Ratio prevailing as on the
date of this notification in the official gazette, and in the event that there is a need for amendment of the FSI
after the date of publication of this notification in the official Gazette, the Urban Local Body or the Union
territory Administration shall approach the Ministry of Environment, Forest and Climate Change through the
concerned Union territory Coastal Zone Management Authority (CZMA) and the concerned CZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its views in the
matter, and the NCZMA shall thereafter examine various aspects like availability of public amenities,
environment protection measures, etc. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the solid Wastes are handled as per
respective Solid Waste Management Rules and no untreated sewage is discharged on the coast or coastal
waters.

@iv) Reconstruction of authorized buildings shall be permitted, without change in present land use, subject to the
local town and country planning regulations as applicable from time to time, and the norms for the Floor Space
Index or Floor Area Ratio, prevailing as on the date of this Notification. and in the event that there is a need for
amendment of the FSI after the date of publication of this notification in the official Gazette, the Urban Local
Body or the Union territory Administration shall approach the Ministry of Environment, Forest and Climate
Change through the concerned Union territory Coastal Zone Management Authority (CZMA) and the
concerned CZMA shall forward the proposal to the National Coastal Zone Management Authority (NCZMA)
with its views in the matter, and the NCZMA shall thereafter examine various aspects like availability of public
amenities, environment protection measures, etc. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the solid Wastes are handled as per
respective Solid Waste Management Rules and no untreated sewage is discharged on the coast or coastal
waters.

v) Development of vacant plots in designated areas for construction of beach resorts/hotels/tourism development
projects subject to the conditions or guidelines at Annexure-III.

(vi) Temporary tourism facilities shall be permissible in the beaches which shall only include shacks, toilets or
washrooms, change rooms, shower panels; walk ways constructed using interlocking paver blocks and the like,
drinking water facilities, seating arrangements, facilities associated for water sports activities etc. and such
facilities shall however be permitted only subject to the tourism plan featuring in the approved ICRZ Plan as
per this Notification, framed with due consultative process and public hearing etc. and further subject to
maintaining a minimum distance of 10 meters from HTL for setting up of such facilities and environmental
safeguards enlisted in the ICRZ Plans.

(vii) Construction or repairs of infrastructure facilities for Marine Coastal Police Stations may be permitted on a case
to case basis by CZMA.

(viii)  Mining of atomic minerals notified under Part-B of the First Schedule to Mines and Minerals (Development
and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or other minerals by such
agencies as authorised by the Department of Atomic Energy, Government of India, as per mining plan by the
Atomic Mineral Directorate for Exploration and Research.

\%) ICRZ-III:
(a)  Activities as permitted in ICRZ-I B, shall also be permissible in ICRZ-III, as applicable.
(b)  Regulation of activities in the NDZ: Following activities shall be permitted or regulated in the NDZ.-

@) no construction shall be permitted within NDZ in ICRZ-III, except for repairs or reconstruction of
existing authorized structure not exceeding existing Floor Space Index, existing plinth area and existing
density; for permissible activities under the notification including facilities essential for activities and
construction/reconstruction of dwelling units of traditional coastal communities including fisher folk,
incorporating necessary disaster management provisions and proper sanitation arrangements.

(ii) agriculture, horticulture, gardens, pastures, parks, playfields and forestry.
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(©)

(d

(e)

(VD
®
(i)

(iii) construction of dispensaries, schools, public rain shelter, community toilets, bridges, roads, provision of

facilities for water supply, drainage, sewerage, crematoria, cemeteries and electric sub-station which are
required for the local inhabitants may be permitted on a case to case basis by CZMA.

@iv) construction of units or auxiliary thereto for domestic sewage, treatment and disposal with the prior

(v

(v

(v

(v

approval of the concerned Pollution Control Board or Committee.

) facilities required for local fishing communities such as fish drying yards, auction halls, net mending
yards, traditional boat building yards, ice plant, ice crushing units, fish curing facilities and the like;
1) wherever there is a national or state highway passing through the NDZ of ICRZ-III areas, temporary

tourism facilities such as toilets, change rooms, drinking water facility and temporary shacks can be
taken up on the seaward side of the road.

ii) on landward side of such roads in the NDZ, Resorts / hotels and associated tourism facilities shall be
permitted. Such facilities shall, however, be permitted only subject to the incorporation of tourism plan
in the approved ICRZ Plans as per this Notification and the conditions / guidelines at Annexure-III, as
applicable.

iii)  temporary tourism facilities shall be permissible in the NDZ and beaches in the ICRZ-III areas and such

temporary facilities shall only include shacks, toilets or washrooms, change rooms, shower panels; walk
ways constructed using interlocking paver blocks and the like, drinking water facilities, seating
arrangements, facilities associated for water sports activities etc. and such facilities shall however be
permitted only subject to the tourism plan featuring in the approved ICRZ Plan as per this Notification
framed with due consultative process and public hearing etc. and further subject to maintaining a
minimum distance of 10 meters from HTL for setting up of such facilities and environmental safeguards
enlisted in the ICRZ Plans.

(ix) mining of atomic minerals notified under Part-B of the First Schedule to Mines and Minerals

®

(ii)

(iii)

@iv)

)

(Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or
other minerals by such agencies as authorised by the Department of Atomic Energy, Government of
India, as per mining plan by the Atomic Mineral Directorate for Exploration and Research.

For ICRZ-III Areas beyond the NDZ, activities shall be permissible and regulated as under:

development of vacant plots in designated areas for construction of beach resorts or hotels or tourism
development projects subject to the conditions / guidelines at Annexure-III;

construction or reconstruction of dwelling units so long it is within the ambit of traditional rights and
customary uses such as existing fishing villages etc. Building permission for such construction or
reconstruction will be subject to local town and country planning rules with an overall height of
construction not exceeding nine meters and with only two floors (ground + one floor);

the local communities including fishermen can be permitted to facilitate tourism through ‘home stay’
without changing the plinth area/ design or facade of the existing houses.

construction of public rain shelters, community toilets, water supply drainage, sewerage, roads and bridges
etc.

Construction or repairs of infrastructure facilities for Marine Coastal Police Stations may be permitted on a
case to case basis by CZMA.

Drawing of groundwater and construction related thereto shall be prohibited within 200 meters of HTL except
for the use of local communities in areas inhabited by them. In the areas between 200 meters - 500 meters of
the HTL, groundwater withdrawal can be permitted only through manual means from ordinary wells for
drinking, horticulture, agriculture and fisheries etc. where no other source of water is available. Restrictions for
such drawal may be imposed by the designated Authority by UT administration in the areas affected by sea
water intrusion.

Mining of atomic minerals notified under Part-B of the First Schedule to Mines and Minerals (Development
and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or other minerals by such
agencies as authorised by the Department of Atomic Energy, Government of India, as per mining plan by the
Atomic Mineral Directorate for Exploration and Research.

ICRZ-1IV.- Activities shall be permitted and regulated in the CRZ IV areas as under:
Traditional fishing and allied activities undertaken by local communities.

Land reclamation and bunding etc. to be permitted only for activities such as;

Page 155 of 257



720

44 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(a) Foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, sea links and hover ports
for coast guard etc.

(b) Projects for Defence, strategic and security purpose including Coast Guard.
(c) Measures for control of erosion.
(d) Maintenance and clearing of waterways, channels and ports.

(e) Measures to prevent sand bars, installation of tidal regulators, laying of storm water drains or for structure
for prevention of salinity ingress and freshwater recharge.

(iii) Activities related to waterfront or directly needing foreshore facilities such as ports and harbours, jetties, quays,
wharves, erosion control measures, breakwaters, pipelines, navigational safety facilities, and the like.

@iv) Power by non-conventional energy sources and associated facilities.
) Transfer of hazardous substances from ships to Ports.
(vi) Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports.
(vii) Facilities for discharging treated effluents into the water course.
(viii) Projects classified as Strategic and Defence related projects including coast guard coastal security network.
(ix) Projects of Department of Atomic Energy.
(x) Exploration and extraction of oil and natural gas and all associated activities and facilities thereto;

(xi) Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the Mines and
Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such or in association with other
mineral(s) and of such associated mineral(s).

(xii) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water and outfall for
discharge of treated wastewater or cooling water from thermal power plants. Foreshore requiring facilities for
transport of raw materials, facilities for intake of cooling water and outfall for discharge of treated wastewater
or cooling water from thermal power plants, in conformity with the environmental standards notified by
Ministry of Environment, Forest and Climate Change and relevant directions of Central Pollution Control
Board (CPCB) or the State Pollution Control Board (SPCB) or the Pollution Control Committee (PCC), as the
case may be.

(xiii) Pipelines, conveying systems including transmission lines.

(xiv) Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement and associated
facilities.

5. Island Coastal Regulation Zone Plan (ICRZP):

@) The Andaman and Nicobar administration shall revise or update their respective island coastal regulation zone
plan (ICRZP) framed under IPZ Notification, 2011, as per provisions of this Notification and submit to the
Ministry of Environment, Forest and Climate Change for approval at the earliest. All the project activities
attracting the provisions of this Notification shall be required to be appraised as per the updated ICRZ Plans to
this Notification. Until and unless the plans are so revised or updated, provisions of this Notification shall not
come in force and the plans as per provisions of IPZ Notification, 2011 shall continue to be followed for
appraisal and CRZ clearance to such projects;

(ii) The ICRZ Plans may be prepared or updated by engaging reputed and experienced scientific institution(s) or
the agencies including the National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the concerned
stakeholders;

(iii)(a) Draft plans shall be prepared in 1:25,000 scale map identifying and classifying the ICRZ areas within the
respective territories in accordance with the guidelines given in Annexure-IV of the notification, which involve
public consultation;

(b) All developmental activities listed in this notification shall be regulated by the Union Territory
Administration, the local authority or the concerned CZMA within the framework of such approved ICRZ
plans, as the case may be, in accordance with provisions of this notification;

@iv) The draft plans shall be submitted to the A&N CZMA for appraisal, including appropriate consultations, and
recommendations in accordance with the procedure(s) laid down in the Environment (Protection) Act, 1986;
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) The Ministry of Environment, Forest and Climate Change shall thereafter consider and approve the plans;
(vi) The ICRZ Plans shall not normally be revised before a period of five years after which, the concerned Union

territory administration may consider undertaking a revision.

6. Areas requiring special consideration: Small Islands of Andaman Islands and Nicobar and
Lakshadweep:

(1) All the smaller Islands in Andaman and Nicobar and Lakshadweep, other than those listed under the ICRZ
categories, shall also be covered under this Notification.

(i)  These smaller islands shall be managed through the respective Integrated Island Management Plans (hereinafter
referred to as the [IMP). Integrated Island Management Plans (IIMPs) shall be formulated by respective Union
territory administration for all such Islands as per guidelines contained in Annexure-IV, and submitted to
Ministry of Environment, Forest and Climate Change for approval at the earliest. Until and unless the IIMPs
are framed, provisions of this Notification shall not come in force and the IIMPs as per provisions of IPZ
Notification 2011 shall continue to be followed.

(iii)  In view of the unique coastal systems and space limitations in these islands, a No Development Zone (NDZ) of
20 meters from the HTL on the landward side shall uniformly apply to such islands and activities shall be
regulated as under:

(a) Existing dwelling units of local communities of these islands may be repaired or reconstructed within 20
meters from the HTL and however, no new construction shall be permitted.

(b) Foreshore facilities such as fishing jetty, fish drying yards, net mending yard, fishing processing by
traditional methods, boat building yards, ice plant, boat repairs and the like, may be taken up in NDZ limits
subject to due environmental safeguards.

(c) Activities in the Coastal Water areas, inter-tidal zone and ecologically sensitive areas shall be permitted or
regulated as in the ICRZ-I and ICRZ-IV areas under Para 4 of this Notification.

(d) Development in these Islands beyond 20 meters of HTL shall be governed by the respective IIMPs and
local regulations, as applicable.

7. ICRZ clearance for permissible or regulated activities- Delegations

@) All permitted or regulated project activities attracting the provisions of this notification shall be required to
obtain ICRZ clearance prior to their commencement.

(ii) All development activities or projects in ICRZ-I and ICRZ-IV areas, which are regulated and permissible as per
this notification, shall be dealt with by the Ministry of Environment, Forest and Climate Change for clearance,
based on the recommendation of the concerned CZMA.

(iii) For all other permissible and regulated activities as per this Notification, which fall purely in ICRZ-II and
ICRZ-III areas, the ICRZ clearance shall be considered by the concerned CZMAs. Such projects in ICRZ —II
and III, which also happen to be traversing through ICRZ-I and/or ICRZ-1V areas, ICRZ clearance shall,
however be considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the CZMA.

@iv) Projects or activities which attract the provisions of this Notification as also the provisions of EIA Notification
2006, shall be dealt with for a composite Environmental and ICRZ clearance under EIA Notification 2006 by
the concerned approving Authority, based on recommendations of concerned CZMA, as per delegations i.e.,
State Environmental Impact Assessment Authority (hereinafter referred to as the SEIAA) for category ‘B’
projects and by the Ministry of Environment, Forest and Climate Change for category ‘A’ projects respectively.

v) In case of building and construction projects with built-up area less than the threshold limit stipulated for
attracting the provisions of the EIA Notification, these shall be approved by the concerned local Union
Territory Planning Authorities in accordance with this notification, after obtaining recommendations of the
CZMA.

(vi) Only for self-dwelling units up to a total built up area of 300 sq. meters, approval shall be accorded by the
concerned local Authority, without the requirement of recommendations of the CZMA. Such authorities shall,
however, examine the proposal from the perspective of this Notification, before according approval.

8. Procedure for ICRZ clearance for permissible and regulated activities:

@) The project proponents shall apply with the following documents to the concerned Union territory Coastal
Zone Management Authority for seeking prior clearance under the ICRZ Notification:
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(a) Project summary details as per Annexure-V of the notification.

(b) Rapid EIA Report including marine and terrestrial component, as applicable, except for building
construction projects or housing schemes.

(c) Comprehensive EIA with cumulative studies for projects, (except for building construction projects or
housing schemes with built-up area less than the threshold limit stipulated for attracting the provisions of
the EIA Notification) if located in low and medium eroding stretches, as per the ICRZP to this notification.

(d) Risk Assessment Report and Disaster Management Plan except for building construction projects or
housing schemes with built-up area less than the threshold limit stipulated for attracting the provisions of
the EIA Notification.

(e) ICRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of Environment,
Forest and Climate Change vide its Office order number J-17011/8/92-IA-III dated 14™ March 2014using
the demarcation of the HTL or LTL, as carried out by NCSCM.

(f) Project layout superimposed on the above map duly indicating the project boundaries and the ICRZ
category of the project location as per the approved ICZMP of this Notification.

(g) The ICRZ map normally covering 7km radius around the project site also indicating the ICRZ-I, II, III and
IV areas including other notified ecologically sensitive areas.

(h) “Consent to establish” or NOC from the concerned State Pollution Control Boards or Union Territory
Pollution Control Committees for the projects involving treated discharge of industrial effluents and
sewage. In case prior consent of Pollution Control Board or Pollution Control Committee is not obtained,
the same shall be ensured by the proponent before the start of the construction activity of the project,
following the clearance under this Notification.

(ii) The Andaman and Nicobar CZMA shall examine the documents as in (i) above, in accordance with the
approved ICRZ Plan or IIMP, as the case may be, and in compliance with ICRZ notification and make
recommendations within a period of sixty days from date of receipt of complete application as under:-

(a) For the projects or activities also attracting the EIA Notification, 2006, the CZMA shall forward its
recommendations to the Ministry of Environment, Forest and Climate Change or SEIAA for category ‘A’
and category ‘B’ projects respectively, to enable according a composite clearance under the EIA
Notification:

Provided that, even for such Category ‘B’ projects located in ICRZ-I or ICRZ-IV areas, final
recommendation for ICRZ clearance shall be made only by Ministry of Environment, Forest and Climate
Change to the concerned SEIAA to enable it accord a composite EC and ICRZ clearance to the proposal.

(b) ICZMAs shall forward their recommendations to the Ministry of Environment, Forest and Climate Change
for the projects/activities not covered in the EIA notification, 2006, but attracting ICRZ Notification and
located in ICRZ-I or ICRZ-1V areas.

(c) Projects or activities not covered in the EIA notification, 2006, but attracting ICRZ Notification and
located in ICRZ-II or ICRZ-III areas shall be considered for clearance by the concerned ICZMA within
sixty days of the receipt of the complete proposal from the proponent.

(d) In case of construction projects attracting CRZ Notification but with built-up area less than the threshold
limit stipulated for attracting the provisions of the EIA Notification 2006, CZMAs shall forward their
recommendations to the Union territory planning authorities, to facilitate granting approval by such

authorities.

(iii) The Ministry of Environment, Forest and Climate Change, shall consider complete project proposals for
clearance under the ICRZ Notification, based on the recommendations of the ICZMA, within a period of
sixty days.

@iv) In case the ICZMAs are not in operation due to their reconstitution or any other reasons, then it shall be

responsibility of the Department of Environment in the Union territory Administrations, who are the custodian
of the ICRZ Plans or IIMPs, to provide comments and recommend the proposals in terms of the provisions of
the said notification.

) (a) The clearance accorded to the projects under this notification shall be valid for a period of seven
years, provided that the construction activities are completed and the operations commence within seven years
from the date of issue of such clearance.

(b) The validity may be further extended for a maximum period of three years, provided an application is
made to the concerned authority by the applicant within the validity period, along with recommendation
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for extension of validity of the clearance by the concerned Union Territory Coastal Zone Management
Authority.

(vi) Post clearance monitoring:-

(a) It shall be mandatory for the project proponent to submit half-yearly compliance reports in respect of the
stipulated terms and conditions of the environmental clearance in hard and soft copies to the regulatory
authority(s) concerned, on 1* June and 31* December of each calendar year and all such compliance
reports submitted by the project proponent shall be published in public domain and its copies shall be
given to any person on application to the concerned CZMA.

(b) The compliance report shall also be displayed on the website of the concerned regulatory authority.

(vii) To maintain transparency in the working of the CZMAs, it shall be the responsibility of the CZMA to create a
dedicated website and post the agenda, minutes, decisions taken, clearance letters, violations, action taken on
the violations and court matters including the Orders of the Hon’ble Court as also the approved ICRZ Plans or
IIMPs of the respective Islands of the Union territory.

9. Enforcement of the ICRZ Notification:

@) For the purpose of implementation and enforcement of the provisions this notification and compliance with
conditions stipulated there under, the powers either original or delegated are available under the Environment
(Protection) Act, 1986 with the Ministry of Environment, Forest and Climate Change, and the Union territory
Administration, NCZMA and SCZMAs;

(ii) The composition, tenure and mandate of NCZMA and State Government or the Union territory CZMAs have
already been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders of
Hon’ble Supreme Court in Writ Petition 664 of 1993;

(iii) The Union territory CZMAs shall primarily be responsible for enforcing and monitoring of this notification and
to assist in this task, the Union Territory shall constitute district level Committees under the Chairmanship of
the District Magistrate concerned comprising at least three representatives of local traditional coastal
communities including from fisherfolk;

@iv) The Union territory administration may consider further delegation of the enforcement of this notification to
the level of respective District Magistrates;

) The dwelling units of the traditional coastal communities including fisher folk as were permissible under the
provisions of the IPZ notification, 2011, but which have not obtained formal approval from concerned
authorities under the aforesaid notification shall be considered by the respective Union territory CZMAs and
the dwelling units shall be regularized subject to the following condition, namely:-

(a) these are not used for any commercial activity.

(b) these are not sold or transferred to non-traditional coastal community.

[F.No.12-14/2018-1A-1I1]
RITESH KUMAR SINGH, Jt. Secy .
Annexure-I
CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ESAs

The coastal and marine Ecologically Sensitive Areas (ESAs) and the geo-morphological features play a vital role in
maintaining the functions of the coast. Mangroves, beaches, coral reefs etc., aid in controlling coastal erosion, shoreline
change, saltwater intrusion and also serve as natural defence against coastal hazards such as storm surges, cyclones and
tsunamis. The ESAs maintain the biological integrity of the coast by providing direct and indirect ecosystem services to
the coastal livelihood. In addition, several invaluable archaeological and heritage sites are also located along the coast.
Hence conservation and protection of the above areas/ features/ sites become necessary.

1. General measures
(6)) All ESAs shall be identified and boundary delineated by NCSCM using satellite data.

(ii) The State/UT Governments through the authorized agencies shall prepare CZMP as per the guidelines
contained in the Notification highlighting the conservation and protection of the ESAs.

(iii) Those activities permissible under this notification shall be included in the CZMPs.
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Specific conditions shall be adopted for the conservation, protection and management of each of the ESAs as under:-
A. Mangroves:
(i) Mangroves declared as forest under Forest Conservation Act, 1980:

Notwithstanding anything contained in this notification, such mangroves declared by the concerned UT
Administrations or the Central Government as forest land under the Forest (Conservation) Act, 1980 shall
attract the provisions of the Forest (Conservation) Act, 1980 only.

(ii) Mangroves not declared under Forest (Conservation) Act, 1980.

(a) Mangroves in Government land shall be protected based on a detailed plan to be prepared by the
concerned State/UT Governments. In case the mangrove area is more than 1000 sq m, a buffer of 20 m
along the periphery of mangrove area shall be provided. This buffer zone of 20 m may be utilized for
public facilities for developing parks, research facilities related to mangrove biodiversity, facilities for
conservation and the like.

(b) Mangroves in private land will not require a buffer zone.

B. Corals and coral reefs and associated biodiversity:
@) Destruction of coral and coral reefs and the surroundings is a prohibited activity.
(ii) All coral and coral reefs shall be protected except for those small quantities required for research
purposes.

(iii) Coral and coral reefs transplantation activities shall be through recognized research institutions wherever
required for regeneration after obtaining necessary approvals under Wildlife (Protection) Act 1972.

@iv) The dead and/or destroyed coral areas shall be taken up for rejuvenation and rehabilitation. The
conservation and protection of corals and coral reefs shall be taken up as follows:

(a) Active and live coral and coral reefs identified and delineated shall be declared and notified as ESA
under Environment (Protection) Act 1986.

(b) It shall be ensured that no activities that are detrimental to the health of corals, coral reefs and its
associated biodiversity such as mining, effluent and sewage discharge, dredging, ballast water
discharge, ship washings, fishing other than traditional non-destructive fisheries, construction
activities and the like are taken up in and around the coral areas.

C. The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other protected areas
declared under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972), the Forest (Conservation) Act
1980 (69 of 1980) or Environment (Protection) Act 1986 (29 of 1986); including Biosphere Reserves would be
conserved and protected as follows:

(6)) Conservation and protection of the above listed areas shall be as per the provisions of the respective
Acts/notifications/guidelines.

(iii) Efforts shall be made to increase the forest area in the coastal region in order to prevent loss of life and
property from increased storms, tides and floods.

(iv) The concerned Union territory administration shall provide for adequate funds for such measures to
undertake shelter belt plantation or bio-shields with planting material suitable to the location.

D. Salt marshes:
The conservation and protection of salt marshes shall be as follows:

(6)) The salt marsh areas shall be conserved and protected and efforts shall be made to promote the endemic
biodiversity in the salt marshes.

(ii) Only those activities required for overhead conveying or transmission of cables and underground laying of
transmission line cables and so on, shall be permissible.

(iii) Traditional fishing is permissible in salt marshes.

@iv) Temporary tourism facilities around the salt marsh areas could be considered subject to adhering to strict
norms laid down in the guidelines.

) Certain salt marshes which have less biodiversity, identified by NCSCM, Chennai and demarcated in
ICRZ Plan can be considered for salt pan activities.
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E. Turtle nesting grounds shall be protected and conserved as follows:

(1)  Turtle nesting grounds identified by the concerned UT shall be protected as per Wildlife (Protection) Act ,
1972.

(i)  No activities shall be permitted in and around the turtle nesting ground including those causing light and sound
pollution except for those required for conservation and protection of these sites.

(iit)  Strict management plans for protecting the turtle nesting grounds shall be undertaken and implemented by the
concerned State/UT Authorities.

F. Horse shoe crab’s habitat shall be protected and conserved as follows:

(i)  The habitat identified shall be taken up for conservation and protection.

(i)  No activities shall be taken up in and around these habitats which affect the horse shoe crab ecosystem.
G. Sea grass beds shall be protected and conserved as follows:

@) Identified sea grass beds shall be conserved and protected.

(i)  No developmental activities that have adverse effect on the sea grass bed shall be undertaken.

(iii)  Efforts shall be made to propagate sea grass beds along the coastal waters where ever possible by States/UTs as
it acts as a carbon sink.

H. Nesting grounds of birds shall be protected and conserved as follows:

(6))] The nesting ground of birds including their local migratory route shall be protected. No developmental
activities which have adverse impact on the nesting grounds and the migratory routes shall be undertaken
including construction of wind mills, transmission lines and the like in the locality.

(i)  Efforts shall be made to increase the forest cover and mangrove cover including enriching the biodiversity of
salt marsh and other coastal water bodies so as to provide for suitable habitat for the avifauna.

I Geo-morphologically Important Zones shall be protected and managed as follows:
@) Sand dunes identified shall be conserved and protected as follows:
(a) Sand dunes identified shall be notified under Environment (Protection) Act, 1986;

(b) No developmental activities be permissible except for providing eco-friendly temporary tourism facilities
on stilts such as walkways, tents and the like;

(c) Mining of sand from sand dunes is a prohibited activity except for the removal of rare earth minerals with
proper replenishment using the tailings or other suitable sand;

(d) No activities on the sand dunes shall be taken up that would lead to erosion/destruction of sand dunes;
(e) Afforestation, if any, on the sand dunes shall be done only with native flora;
(f) The States/UTs shall prepare management plans for the demarcated sand dunes.

(i)  Sandy beaches:

(a) Mining of beach sand is prohibited except for manual mining of atomic minerals with proper replenishment
using the tailings or other suitable sand.

(b) When the permissible developmental activities are taken up on the beaches if loss of beach in the
neighbourhood is predicted, necessary beach nourishment to compensate for the losses shall be undertaken
by the project authorities and its long term maintenance shall be ensured by them.

(c) The States/UTs shall prepare management plans for the demarcated beaches.
(iii) Biologically active Mudflats:

(a) Biologically active mudflats will be identified by NCSCM, Chennai in association with the UT
administration.

(b) The UT administartion shall prepare management plans for such demarcated biologically active mudflats.
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J. Areas or structures of archaeological importance and heritage value sites:

(@)

(i)

(iii)

List of petroleum and chemical products permitted for storage in ICRZ, except in ICRZ-IA

@
(ii)
(iii)
(iv)
v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)
(xvii)
(xviii)
(xix)
(xx)
(xx1)
(xxii)

(xxiii)

Union territory archaeological agencies shall be responsible for conservation and protection of all
archaeological structures and heritage sites identified by Archaeological Survey of India, as per the provisions

of the respective Acts/notifications/guidelines.

No activities that are detrimental to the identified areas or structures of archaeological and heritage value shall

be permitted.

It shall be ensured that these structures or areas are preserved and activities undertaken without changing the
fagade/plinth of such structures. Such structures could be considered for use in accordance with the relevant
norms after undertaking careful designing of the interiors without changing the exterior architectural design of

the structure.

Crude oil;

Liquefied Petroleum Gas;
Motor spirit;

Kerosene;

Aviation fuel;

High speed diesel;
Lubricating oil;

Butane;

Propane;

Compressed Natural Gas;
Naphtha;

Furnace oil;

Low Sulphur Heavy Stock;
Liquefied Natural Gas;
Fertilizers and raw materials for manufacture of fertilizers;
Acetic acid;

Mono ethylene glycol;
Paraxylene;

Ethane;

Butadine;

Methanol;

Caustic;

Bitumen.

Annexure-I1

Annexure-II1

Guidelines for development of Beach Resorts or Hotels or Tourism Development Projects on the designated
ICRZ areas

1.

ICRZ-1I

Construction of beach resorts or hotels in designated areas of ICRZ-II for occupation of tourist or visitors shall be
subject to the following conditions, namely:-

(@)

Construction shall be permitted only to the landward side of an existing road or existing authorized fixed

structures.
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(i) Live fencing and barbed wire fencing with vegetative cover may be allowed around private properties subject
to the condition that such fencing shall in no way hamper public access to the beach;

(iii)  No flattening of sand dunes shall be carried out;

(iv)  No permanent structures for sports facilities shall be permitted except the construction of goal posts, net posts
and lamp posts;

(v)  Construction of basement may be allowed subject to the condition that no objection certification is obtained
from the concerned Ground Water Authority to the effect that such construction will not adversely affect fee
flow of groundwater in that area;

(vi) The concerned Ground Water Authority shall take into consideration the guidelines issued by Central
Government before granting such no objection certificate;

(vii  The quality of treated effluents, solid wastes, emissions and noise levels and the like, from the project area
must conform to the standards laid down by the competent authorities including the Central or State Pollution
Control Board and under the Environment (Protection) Act, 1986;

(viii) Necessary arrangements for the treatment of the effluents and solid wastes must be made and it must be ensured
that the untreated effluents and solid wastes are not discharged into the water or on the beach; and no effluent
or solid waste shall be discharged on the beach;

(ix) If the project involves diversion of forestland for non-forest purposes, clearance as required under the Forest
(Conservation) Act, 1980 shall be obtained and the requirements of other Central and State laws as applicable
to the project shall be met with; and approval of the State or Union territory Tourism Department shall be
obtained.

2. ICRZ-III

Construction of beach resorts or hotels in designated areas of ICRZ- III for occupation of tourists or visitors shall be
subject to the following conditions, namely:-

(6)) Live fencing and barbed wire fencing with vegetative cover may be allowed around private properties
subject to the condition that such fencing shall in no way hamper public access to the beach;

(i) No flattening of sand dunes shall be carried out;

(iii) No permanent structures for sports facilities shall be permitted except construction of goal posts, net posts
and lamp posts;

@iv) Construction of basement may be allowed subject to the condition that no objection certification is
obtained from the Ground Water Authority to the effect that such construction will not adversely affect fee
flow of groundwater in that area;

) The Ground Water Authority shall take into consideration the guidelines issued by Central Government
before granting such no objection certificate;

(vi) Though no construction is allowed in the no development zone for the purposes of calculation of Floor
Space Index, the area of entire plot including the portion which falls within the no development zone shall
be taken into account;

(vii) The total covered area on all floors shall not exceed 33 percent of the plot size i.e., the Floor Space Index
shall not exceed 0.33 and the open area shall be suitably landscaped with appropriate vegetal cover;

(viii)  The construction shall be consistent with the surrounding landscape and local architectural style;

(ix) The overall height of construction up to the highest ridge of the roof, shall not exceed 9metres and the
construction shall not be more than two floors (ground floor plus one upper floor);

(x) Groundwater shall not be tapped within 200 meter of the High Tide Line; within the 200 meter 500 meter
zone it can be tapped only with the concurrence of the Central or Union territory Ground Water Board;

(xi) Extraction of sand, leveling or digging of sandy stretches, except for structural foundation of building or
swimming pool, shall not be permitted within 500 metres of the High Tide Line;

(xii) The quality of treated effluents, solid wastes, emissions and noise levels and the like, from the project area
must conform to the standards laid down by the competent authorities including the Central Pollution
Control Board or UT Pollution Control Committee and under the Environment (Protection) Act, 1986;

(xiii))  Necessary arrangements for the treatment of the effluents and solid wastes must be made and it must be
ensured that the untreated effluents and solid wastes are not discharged into the water or on the beach; and
no effluent or solid waste shall be discharged on the beach;
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(xiv)  To allow public access to the beach, at least a gap of 20metres width shall be provided between any two
hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and

(xv) If the project involves diversion of forestland for non-forest purposes, clearance as required under the
Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and Union
territory laws as applicable to the project shall be met with; and approval of the State or Union territory
Tourism Department shall be obtained.

Note: Construction of beach resorts or hotels shall not be permitted in ecologically sensitive areas (such as marine
parks, mangroves, coral reefs, breeding and spawning grounds of fish, wildlife habitats and such other area as
may be notified by the Central or Union territory administration.

Annexure -IVA
GUIDELINES FOR PREPARATION OF ISLAND COASTAL REGULATION ZONE (ICRZ) PLANS
1. Demarcation of High Tide Line and Low Tide Line

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM shall be applicable
for all purposes under this Notification.

2. Hazard Line:

A ‘Hazard line’ being demarcated by the Survey of India (SOI) taking into account the extent of the flooding
on the land area due to water level fluctuations, sea level rise and shoreline changes(erosion/accretion)
occurring over a period of time. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mitigation measures. With a view to reduce the
vulnerability of the coastal communities and ensuring sustainable livelihood, while drawing the CZMPs, the
land use planning for the area between the Hazard line and HTL shall take into account such impacts of climate
change and shoreline changes.

3. Preparation of ICRZ Maps

@) Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever 1:25,000
maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of base map
preparation and these maps will be of the standard specification given below:

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest satellite

imageries or aerial photographs

(ii) ICRZ Maps of scale 1:25,000 shall be got prepared by any of the agencies identified by the
MOoEF&CC vide its Office order number J-17011/8/92-IA-IIl dated 14™ March 2014 using the
demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(iii) Various regulatory lines viz. at a distance of 20 m, 50 m, 200 m and 500 m from HTL respectively, as
applicable in various ICRZ categories, shall be demarcated and transferred to the ICRZ Maps

@iv) HTL, LTL and ICRZ boundaries, as applicable, shall also be demarcated in the ICRZ maps along the
banks of tidal influenced inland water bodies.

) Classification of different coastal zones shall be done as per the ICRZ notification and Standard
national or international colour codes shall be used.

3. Local level ICRZ Maps

(i) Local level ICRZ Maps are for the use of local bodies and other agencies to facilitate implementation of
the ICRZ Plans

(ii) Cadastral (village) maps in 1:3960 or the nearest scale, as available with revenue authorities shall be used
as the base maps.

(iii) HTL, LTL, other ICRZ regulatory lines shall be demarcated in the cadastral maps and classifications shall
be transferred into local level CZM maps.
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4. Classification of ICRZ areas
(6)) The ICRZ Maps shall clearly demarcate the land use plan of the area and map out the Ecologically

Sensitive Areas (ESAs) or the ICRZ-IA areas as per mapping made available by NCSCM to coastal State
and Union territory administrations. All such ESAs shall be appropriately demarcated with colour codes.

(ii) Buffer zone along mangrove areas of more than 1000sq mts. shall be stipulated with a different colour
distinguishing from the mangrove area. The buffer zone shall also be classified as ICRZ-I area.

(iii) In the ICRZ areas, the fishing villages, common properties of the fishermen communities, fishing jetties,
ice plants, fish drying platforms or areas infrastructure facilities of fishing and local communities such as
dispensaries, roads, schools, and the like, shall be indicated on the cadastral scale maps. States shall
prepare detailed plans for long term housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster preparedness.

@iv) The water areas of ICRZ-IV shall be demarcated and clearly demarcated if the water body is sea, lagoon,
backwater, creek, bay, and estuary and for such classification of the water bodies the terminology used by
Naval Hydrographic Office shall be relied upon.

W) The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.
(vi) The existing authorized developments on the seaward side shall be clearly demarcated.
(vii) The features like cyclone shelters, rain shelters, helipads and other infrastructure including road network

may be clearly indicated on the ICRZ Plans for the purpose of rescue and relief operations during
cyclones, storms, tsunami and the like.

(viii)  Construction of buildings or other activities shall be permitted under the ICRZPs provided adequate
arrangements are made for proper management and disposal of solid and liquid wastes in accordance with
the environmental standards, rules and statutes etc. Under no circumstances, untreated effluents shall be
disposed of in the coastal waters.

5. Public consultations on the ICRZ Plans

@) The draft ICRZPs prepared shall be given wide publicity and suggestions and objections received in
accordance with the Environment (Protection) Act, 1986. Public hearing shall be held at district level by
the concerned CZMAs.

(ii) Based on the suggestions and objections received the ICRZPs shall be revised and approval of the

Ministry of Environment, Forest and Climate Change shall be obtained.

(iii) The approved ICRZP shall be put up on the website of the Ministry of Environment, Forest and Climate
Change, concerned website of the State, Union territory CZMA and hard copy made available in the
Panchayat Office, District Collector Office and the like.

6. Revision of ICRZ Plans

@) Whenever there is a doubt the concerned State or Union territory Coastal Zone Management Authority
shall refer the matter to the National Centre for Sustainable Coastal Management who shall verify the
ICRZP based on latest satellite imagery and ground truthing.

(i) If required the rectified map would be submitted to the Ministry of Environment, Forest and Climate
Change for consideration.

Annexure -IVB
Guidelines for preparation of Integrated Island Management Plan (IIMP)

1. The Integrated Island Management Plan shall be prepared based on scientific methodology and appropriate coastal
protection structures constructed/proposed to be constructed shall be indicated in addition to activities planned in
the area and got approved by the concerned authority in the UT administration. Thereafter it shall be forwarded to
the NCZMA for final approval.

2. The entire island including the aquatic area shall be considered for framing of the Integrated Island Management
Plan (IIMP).

3. Integrated Island Management Plans shall be prepared indicating therein all present and future developments,
conservation and preservation schemes with frame of ten years.

4.  The Integrated Island Management Plan shall address vulnerability to human life and property based on elevation,
geomorphology, sea level trends and horizontal line displacement and indicate suitable areas that are safe for
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locating dwelling units, infrastructure, and the like, and appropriate safeguards measures to protect the life and
property of the local communities, infrastructure from natural hazards shall be indicated in the Integrated Islands
Management Plan.

5. All the existing roads including the internal roads shall be strengthened, as these roads shall serve for the purpose
of livelihood, communication, rescue, relief and evacuation measures during natural hazards.

6.  Adequate cyclone shelters shall be earmarked and constructed on elevated areas or on stilts adjacent to populated
areas.

7.  The existing and as well new schools, market areas and other public facilities (excluding public toilets) where large
number of public congregate, shall normally be located on safe areas preferably in elevated areas or protected areas
shall be suggested.

8. Along the seaward side sufficient bio-shield with local vegetation, trees including mangroves shall be planted and
other soft protection measures.

9. Sand dunes, being natural barrier in the event of flooding, shall be conserved and maintained or regenerated by
planting shrubs or through appropriate measures.

10. There shall be no restriction with regard to traditional fishing by local communities including installation of fish
aggregating device as recommended by the Islands Administrations.

11. The mining of construction material, especially sand from deep sea bed (beyond fifteen meters depth), after
undertaking proper scientific studies may be permitted in the Plan;

(i) The alternative construction material, such as, bamboo, local forest products may be identified and used;
(ii) the other materials, like, metal, hollow brick blocks, and the like, shall be imported from the mainland.

12. Emphasis shall be given for use of non-conventional energy resources especially, wind, solar and tidal energy,
desalination, water recycling, and use of local products.

13. Early warning system shall be provided for cyclone, tsunami, and the like, and an evacuation and relief measure
plan in case of disasters shall be built preferably into the Integrated Islands Management Plan.

14. Necessary provision shall be made in the Integrated Islands Management Plan for relocation and rehabilitation of
people displaced due to natural disasters.

15. Integrated Islands Management Plan shall also include the areas under habitation and make plan for future
development.

16. No developmental activities shall be permitted in the area under reserve forests, protected forests, national parks
and sanctuaries notified under the Forests (Conservation) Act, 1980 (69 of 1980) or the Wildlife (Protection) Act,
1972 (53 of 1972) and the areas protected under the Environment (Protection) Act, 1986 (29 of 1986).

17. The dwelling units or infrastructure of local communities as are existing at the time of preparation of Plan shall not
be displaced.

18. Repair of existing buildings or infrastructure including reconstruction activities shall be allowed.

19. IIMP shall be prepared in 1:25,000 scale map for macro level planning and 1:10000 scale or cadastral scale for
micro level planning.

20. The High Tide Line demarcated by NCSCM, Chennai shall be used for all purpose while preparation of the Plan.

Annexure-V
PROJECT INFORMATION DETAILS
1. PROJECT DETAILS
A. Project Name
B. Survey No./ Village/ Co-ordinates
C. District
D. State
E. Whether the proposal is for (Select relevant field)
(i)  Fresh Clearance under ICRZ
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(i)  Amendment to an already issued ICRZ clearance

(iii)  Extension of validity of an already issued ICRZ clearance
Name of the Applicant
Address of the Applicant

Contact details (Telephone nos. and e-mail address)

- Ea T

Cost of the project (Rs in crores)
BENEFITS OF THE PROJECT

Details of Project Benefits

@ P

Employment Likely to be Generated (Yes/No)
If Yes
(i)  Total Manpower Requirement
(i)  Permanent Employment (Numbers)
(i) Temporary Employment (Numbers)
(iv) Temporary Employment- During Construction (Numbers)
(v) Temporary Employment- During Operation (Numbers)
3.  DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of the project):
A. Resort/Buildings / civic amenities
(i) Total area/Built-up area (in sqm.)
(il) Height of structure
(iii) FSI ratio
(iv) Name of concerned town planning authority/ Panchayat etc.
(v) Details of provision of car parking area
B. Coastal Roads/ Roads on Stilt
(i) Area of land reclamation
(i) Estimated quantity of muck/earth for reclamation
(iii) Traffic carrying capacity
(iv) Dimensions of road
C. Pipelines from thermal power blow down
(i) Length of pipeline

(i) Length traversing ICRZ area
(iii) Depth of excavation
(iv) Width of excavation
(v) Length of pipeline from seashore to deep sea
(vi) Depth of outfall point from surface of sea water
(vii)Temperature of effluent above ambient at disposal point
D. Marine Disposal of Treated Effluent through pipelines
(i)  Location of intake/ outfall
(i)  Depth of outfall point

i) Length of pipeline
)

(i
(iv) Length traversing ICRZ area
(

V)  Depth of excavation
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(vi)  Width of excavation
(vii) Length of pipeline from shore to deep sea/creek
(viii) Depth of outfall point from surface of water
(ix) Depth of water at disposal point
(x) BOD, COD, TSS, oil & grease, heavy metals in the effluent
E. Facility for storage of goods/chemicals

End use of the chemical

(i)  Name of chemical
ii)

(
(iiiy  No. of tanks for storage
(iv) Capacity of tanks
F. Offshore structures
(i)  Exploration or development
(i)  Depth of sea bed
(iii) No. of rigs
(iv) No. of platform
(v)  Details of group gathering stations
G. Desalination Plant
(i)  Capacity of desalination
(ii)  Total brine generation
Temperature of effluent above ambient at disposal point
Ambient salinity
v) Disposal point
H. Mining of rare earth/atomic minerals
(i)  Capacity of mining
(i) Type of mineral to be extracted
(i)  End use of the mineral
(iv) Government order for mining lease/exploration and approved mining plan details
(v) Extent of mining lease area.
I. Sewage Treatment Plants
(i) Capacity
(i)  Total area of construction

(iii)  Compliance of effluent parameters as laid down by cpcb/spcb/other authorised agency
(iv) Whether discharge is in sea water/creek?

If yes

e Distance of marine outfall point from shore/from the tidal river bank

e Depth of outfall point from sea water/river water surface

e Depth of seabed/riverbed at outfall point
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J. Lighthouse
(i)  Total ground area of foundation/platform

(ii)  Height of the structure

K. Wind Mills
(i) Capacity (MW)
(ii)  Height of the windmill
i) Diameter of the windmill
) Length of blade
V)  Speed of rotation
(vi) Transmission lines (overhead or underground)
L. Others
(i)  Please specify with salient features
(i)  Upload relevant Documents (upload PDF only)
4. PROJECT LOCATION AS PER ICRZ CLASSIFICATION (If project site falls in different/multiple CRZ
categories the same may also be elaborated)
5. CLAUSE OF IPZ NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE /REGULATED
ACTIVITY
6. MANDATORY FIELDS FOR PROJECT ASSESSMENT

A. ICRZ map in 1:4000 scale indicating HTL, LTL demarcation and distance of the nearest project
boundary (in meters) from HTL to be stated

(i) Upload Map (kml file)

B. Project layout superimposed on ICRZ Map 1:4000 scale with classification of project location including
other notified ESAs prepared

(i) Upload Map (kml file)
C. ICRZ map 1:25000 scale covering 7 km radius around Project site
(i) Upload Map (kml file)
7. PROJECT LOCATED IN (Select Type)
(i)  Non eroding Coast
(i) Low and Medium eroding coast
(iiiy  High eroding Coast
8. DETAILS OF FOREST/ MANGROVES LAND INVOLVED (YES/NO)
IF YES
(i)  Detail of area diverted
(i)  Forest clearance to be submitted (Upload document)
(iii)  No. of trees to be cut under the project
(iv) Compensatory afforestation plan to be submitted (Upload document)
9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE SANCTUARY
(i) Within 10 km radius from the project site (Yes/No)
If YES

e  Permission from NBWL to be submitted (Upload document)
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10. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS
OBTAINED (YES/NO)

If YES
(i
(i)

Copy of NOC to be provided (Upload document)

Conditions imposed to be stated (Upload document)

11. EIA studies (relevant fields to be filled)

A. Terrestrial studies:

(i)
(i)
(i)

Summary Details of EIA (Terrestrial ) Studies

Upload Recommendation made in EIAs (Upload document)

State period of Study

B. Marine Studies
Summary Details of EIA (Marine) Studies

(i)
(i)
(i)

Upload Recommendation made in EIAs (Upload document)

State period of Study

12. DISASTER MANAGEMENT PLAN / NATIONAL OIL SPILL DISASTER CONTINGENCY PLAN (if

applicable)

13. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS:

V)
(ii)
(i)
(iv)

Capacity of STP

Quantity of effluent generated

Quantity of effluent treated
Method of treatment & disposal

14. PROJECT INVOLVING DISCHARGE OF SOLID WASTE:

(i)  Type of solid waste

(i)  Quantity of solid waste generated

(iiiy  Method of disposal

(iv) Mode of transport
15. WATER REQUIREMENT (KLD)

(i)  Quantity of water required

(i)  Source of water
If Ground water (Upload a copy of approval from CGWA or authorised body)
If other Source (Upload a copy of permission from competent authority)
v)  Mode of transport
(vi) Commitment of water supply (Upload document)

16. DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Allowed)

Type/ Quantity of Treatment Treatment Mode of Quantity of Quantity of
Source Waste Water | Capacity Method Disposal Discharged Treatment
Generated (Kilos Litre Water (Kilos | Water used in
(Kilos Litre per Day) Litre per Recycling/Reuse
per Day) Day) (Kilo Litre per
Day)

17. DETAILS OF RAINWATER HARVESTING

(i)
(ii)

No. of Storage tanks

Total capacity of tanks
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(iiiy  No. of Recharge Pits
(iv) Capacity of pits

18. ENERGY REQUIREMENT AND SOURCES
(i)  Total Power Requirements (kW.h)
(ii)  Source

iif)  Upload Copy of Agreement (upload pdf only)

(iii)
(iv) Stand By Arrangement (Details)
19. ENERGY EFFICIENCY/SAVING MEASURES
(i)  Source/Mode
(i)  Details of savings
20. RECOMMENDATION OF STATE /UT COASTAL ZONE MANAGEMENT AUTHORITY
(i)  Upload Copy of CZMA recommendations (Upload pdf only)
(i) Compliance status of the Conditions Imposed
21. WHETHER PROPOSAL ATTRACTS EIA NOTIFICATION, 2006. (Yes/No)
If YES,
(i)  the category thereof
(i)  Status of proposal for EC (as applicable)

22. SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASURES SUGGESTED
INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES, ECOLOGICAL
ASPECTS, ETC. (Brief Details to be Provided)

23. DETAILS OF COURT CASES Whether there is any Court Cases pending against the project and/or land in which
the project is proposed to be set up? (Yes/No)

If Yes,
Pending or Disposed (Select relevant)
(i)  Name of the Court (Supreme Court, High Court, NGT)
(i)  Case No.
(iii)  Case Details
(iv)  Orders/Directions of the court, if any and its relevance with the proposed project (Upload document)
24. ADDITIONAL INFORMATION, If any

UNDERTAKING: It is certified that the information given above are true to the best of my knowledge and belief and
nothing contravening the provisions of CRZ Notification, 2011 has been concealed therefore.

Name and Signature of the applicant:

Date:

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 )
and Published by the Controller of Publications, Delhi-110054. ;A LO K Digitally signed
by ALOK KUMAR

KUMAR 5152500
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ITEM NO.12 COURT NO.2 SECTION XIA

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 4625-4626/2012
UNION TERRITORY OF LAKSHADWEEP & ORS. Appellant(s)
VERSUS

SEASHELLS BEACH RESORT & ORS. Respondent (s)
(With appln. (s) for directions and permission to file additional
documents and intervention and modification and office report)

Date : 19/08/2015 These appeals were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE T.S. THAKUR
HON'BLE MR. JUSTICE V. GOPALA GOWDA

For Appellant(s)
Mr. Gaurav Pachnanda, Sr. Adv. (A.C.)
Ms. Renu Gupta, Adv.
Ms. Shruti Gupta, Adv.
Ms. Shibani Ghosh, Adv.

Mr. Maninder Singh, A.S.G.
Ms. Sunita Sharma, Adv.
Mr. S.S. Rawat, Adv.

Mr. S.N. Terdal, Adv.

Mr. D. S. Mahra,Adv.

For Respondent (s) Mr. A. Venayagam Balan, Adv.
Mr. M.K. Sreegesh, Adv.
Mr. V.S. Lakshmi, Adv.

Mr. B. Krishna Prasad,Adv.

Mr. Gautam Narayan, Adv.
Mr. P. Sanjay, Adv.
Mr. R.A. Iyer, Adv.

Signature-Net Verified

ol o) Mr. Manu Nair, Adv.
S‘ugsim yKST‘v%ne azheja

Date: 201e-ds 24 Mr. Ishan Gaur, Adv.
L2

Reason:

Mr. Nitin George, Adv.
Mr. S. S. Shroff,Adv.
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UPON hearing the counsel the Court made the following
ORDER
This Court had by Order dated 11.05.2012, appointed an Expert
Committee headed by Mr. Justice R.V. Raveendran, former Judge of
this Court, to examine and submit a comprehensive report on the

following broad terms of reference.

“28. Director, Science and Technology,
Lakshadweep Administration, shall be the nodal
officer, responsible for organising and
providing the necessary administrative,

secretarial and 1logistic support required by
the Committee. The Committee shall endeavour to
work on the following broad terms of reference:

(I) The Committee shall use its expertise for
evaluation of the draft IIMPs received from
CESS or others that may be received in due
course, and make such additions or alterations
in the same as it may consider proper having
regard, inter alia, to the following:

(a) The development already in existence and
the future developments, conservation and
preservation of the entire area keeping in view
the statutory Notification dated 6th January,
2011 issued by the Government of India under
the provisions of the Environment Protection
Act, 1986.

(b) The impact of the proposed development on
the livelihood of indigenous population and the
various vulnerability issues.

(c) Reservation/identification of suitable
locations and areas for creation of public and
semi-public facilities for development of
tourism in the islands.

(d) Redevelopment/sustainable development of
inhabited and/or wuninhabited areas of each
island as independent and self contained units
or as part of a larger development plan along
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scientific lines.

(II) The Committee may consider and recommend
incorporation in the IIMP, Development Control
Regulations governing the developmental
activity in accordance with the final proposals
on the IIMP for the purpose of islanders’
seeking clearances for permissible development
activities on the islands. Such regulations may
also include setting up of an appellate
authority for the grievance redressal of the
islanders with respect to such clearances. The
Committee may suggest an outer time frame
within which the Authority may have to respond
to the applications of the islanders seeking
permission for development activities.

(III) The Committee may examine the
desirability and the feasibility of running
‘home stays’ for tourism purpose in the islands
and may suggest the same to be incorporated in
the IIMPs. The Committee may examine and
suggest necessary guidelines keeping in mind
environmental, economic and security
considerations for running of such Home stays
including norms/rules for such ‘home stays’ and
the number of ‘home stays’ to be permitted, the
number of permits to be granted, the norms for
identification of houses for homestays, and the
facilities to be offered etc.

(IV) The Committee may in its wisdom and
discretion make suggestions on any other issue
concerning the islands which it may deem fit.”

The Committee was also requested to examine the allegations
regarding violation of the Coastal Regulation Zone (CRZ) and other
irregularities committed Dby the respondent or by other
individual/entities in relation to establishment and/or running
resorts and 'home stays' in the Lakshadweep Islands. Allegations
regarding irregularities in regard to matters of grant of permits

to the tourist wvisiting the islands as also in regard to
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permission granted to the resort owners/home stays to operate on
the islands were also left to the Expert Committee for
examination. So also, the Committee was asked to examine whether
the Lakshdweep Administration was guilty of any act of omission or
commission in the discharge of its duties and if considered

necessary recommend action against those found guilty.

The Expert Committee started working in the right ernest and
after detailed deliberations and discussions, including several
visits to the islands, aforementioned, submitted interim reports
and eventually a final report dated 4.07.2014. The reports
submitted by the Committee including the final report
aforementioned undertook a laborious, time consuming and
painstaking exercise by all those comprising the Committee leading
eventually to the making of several recommendations based on
conclusions drawn in the course of the proceedings conducted by
it. The conclusions and recommendations of the Expert Committee

were summed up in the following words:

“Chapter 9 - CONCLUSIONS AND RECOMMENDATIONS OF
THE EXPERT COMMITTEE

“1. The Lakashdweep islands, a Union Territory
without a legislature, has a special governance
structure through a centrally appointed
Administrator, with a single elected
representative in Parliament. Lately the
participatory development has been emerging in
the uT through the three-tier elected
Panchayati Raj Institutions. The uT
Administration is responsible for (a) promoting
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the welfare of the inhabitants, (b) protecting
the unique ecosystem of the archipelago, and
(c) maintaining and securing the strategic
locational importance of the UT within the
Union of India.

2. For this purpose, as envisaged in the
Notification dated 6.1.2011 issued by MoEF,
Government of India, and as directed by the
Hon'ble Supreme Court of India, the Committee
supervised and guided the preparation of the
IIMPs (comprising of maps and reports) by CESS,
for all ten inhabited islands and four of the
uninhabited islands. Towards this, the
Committee obtained the in-puts from the records
made available by the UT Administration, and by
consultations at various levels facilitated by
the administration. These IIMPs constitute
spatial platforms for integrated, sustainable
and participatory development subject to
adjustments subsequently as and where
necessary, but through a transparent,
consultative process.

3. The Committee, on careful consideration of
the material received/gathered by it, has
arrived at the following conclusions, which are
recommended to the UTL Administration:

(i) The No development Zone (NDZ) shall be
uniform 20m 2zone from HTL all along the coast
line of Lakshadweep islands. The remaining
portions of the islands (that is, the landward
areas of the 'No Development Zone') shall be
developed as proposed in the Integrated islands
Management Plans (IIMPs).

(ii) Approval process under the Development
Control Regulations (a simple model of which is
prepared by the Committee, tailored to meet the
requirements of Lakshadweep 1Islands, as per
Appendix  III to this report) shall Dbe
compulsory before starting of any development
including the governmental projects.
Projects/developments commenced without proper
approval, after DCRs came into operation, shall
not be regularised.

(iii) All developments envisaged in the IIMP
shall be implemented in consultation with the
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elected local self-government bodies.
Considering the fragile eco-system, all forms
of development by Government or otherwise
(except any guarded development for carefully
predetermined operational constructions), shall
uniformly adhere to the IIMPs.

4. Sensitisation of officials and education of
the islanders to create awareness about the
fragile ecology of the islands and the need for
conservation of the corals, lagoons and other
eco-systems may be taken up on priority. As a
part of such education/sensitisation, there
should be emphasis on the need for reduction of
fuel consuming polluting motor vehicles,
conservation of water and energy, creation of
non-polluting alternative sources of energy,
and creation of efficient non-polluting sewage
disposal.

5. Detailed guidelines for the preservation
and conservation of ecosystems provided in this
report, should be strictly adhered. Mapping of
corals, sea-grass and distribution of rare
endangered organisms should be undertaken (in
high resolution) to facilitate implementation
of provisions specified for preservation and

conservation of ecosystems. These maps may be
periodically updated, say at least every 5
years.

6. Agriculture (mainly coconut groves) and

horticulture need to be modernised to achieve
better yield and employment generation.
Processing and marketing sectors require
special attention for making them remunerative

and sustainable. The dwindling of the area
under horticulture needs to be urgently
arrested.

7. Deep sea fishing (especially for tuna

fishing), by providing a mother vessel with
facilities to process the fist caught by
smaller fleets owned by the islanders, may be
developed. Simultaneously ornamental fisheries
need to be encouraged.

8. The Administration should identify and

encourage establishment of non-polluting
industries (either based on the produce of the
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islands and the sea or otherwise) to create
employment opportunities to the islanders and
generate self-sufficiency for the islands. The
excessive dependency on non-productive
government employment (which at present is
stated to extend to as much as 10% of the
population) should be gradually reduced.

9. Having regard to the importance of
transportation of goods and people to and from
the UT and also between the islands, the
following steps are to be taken:

i. There should be a guarded upgrade of the air
strip at Agatti primarily through an
extension away from the main island.

ii. A second airstrip should be created at
Minicoy.

iii. The proposed airstrip at Androth which is
environmentally wunfeasible and destructive,
should be dropped (It is not  therefore
incorporated in the draft (IIMPs).

iv. Improved VTOL services and infrastructure
through larger helicopters are recommended
along with seaplane services.

v. Improved facilities for goods and people by
ships should be governed by lagoon conservation
parameters.
vi. Scope for offshore anchoring of larger
tourism vessels in several islands should be
developed.

10. It is highly essential to protect corals,
sea grass and other ecosystems from
anthropogenic activities 1like waste disposal,
port development and associated activities like

dredging of navigational channel and
construction of breakwaters, tourism and
related activities, sand mining, intensive

fishing etc.

11. Coastal protection by hard structures must
be adopted only when the erosion is extremely
critical and results in the loss of
infrastructural or invaluable assets/

Page 178 of 257



743

Civil Appeal Nos. 4625-4626/2012 8

properties. The coastal protection structures
should be designed, adopted and constructed
only based on detailed scientific studies.

Till then, the existing proposals for
constructing coastal protection measures
(through hard structures/tetrapods) should be
discontinued.

12. The unscientific indiscriminate dumping of

concrete tetrapods on the island beaches, which
has led to erosion in other parts of the
islands and which has destroyed the aesthetics
of the beaches and prevented access to the

beaches, should be discontinued. The natural
beaches and the coastal dunes must be
preserved. The strengthening of the reefs

using eco-friendly methods must be encouraged
as a solution to control coastal erosion.

13. Those who lose their land due to coastal
erosion may be compensated either financially
or by rehabilitating them elsewhere in the
island.

14. Technical feasibility of installing wind
mills in the eastern side of the islands/
lagoons and introduction of more solar stations
may be explored.

15. Tourism my be promoted by accommodating
tourists in authorised Resorts or Tourist Homes
in the wuninhabited islands and wuninhabited/
sparsely occupied portions of the inhabited
islands. The number of 'Resorts' and Private
'Tourist Homes' to be licensed Dby the
Administration should however be 1limited, so
that the total tourist capacity at any given
point of time does not exceed the permitted
tourist carrying capacity of the respective
islands.

16. In view of the strict social customs and
traditions of the insular inhabitants of the
islands and strong resistance of the wvast
majority, the Committee does not recommend

'Home stays' as a source of tourist
accommodation.
17. The Lakshadweep Administration shall

formulate the conditions applicable to (i)
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tourists, (ii) persons running resorts/ tourist
homes, (iii) resorts, and (iv) tourist homes.
18. Other suggestions and recommendations made
by the Committee in the report should also be
taken into account while implementing the
IIMPs.”
When the report was received by this Court, an opportunity was
afforded to all concerned including the Government of India and

other private parties, who were appearing in these proceedings to

respond to the same, and if so advised, file their objections.

On 18.11.2014 when the matter came up before this Court,
learned counsel for the parties submitted that having gone through
the conclusions drawn and the recommendations made by Justice
Raveendran Committee, they had no objection to the acceptance of
the conclusions arrived at by the Committee. Even Mr. Maninder
Singh, learned Additional Solicitor General of India appearing for
the Union Territory of Lakshadweep and for the Union of India had
no objection to the acceptance of the conclusions drawn and
recommendations made by the Committee. This Court, in that view,
accepted the Report, and while doing so directed the Government of
India and the Union Territory of Lakshadweep to place on record,
in the form of an additional affidavit, outlines of the wvarious
follow-up action that the Government propose to take and the
timelines for such action. Keeping in view of the nature of the
controversy, this Court considered it proper to appoint Mr. Gaurav

Pachnanda, learned senior counsel as Amicus Curiae.

Page 180 of 257



745

Civil Appeal Nos. 4625-4626/2012 10

On 20.01.2015 when the matter once again appeared on Board, we
noticed an additional affidavit dated 12.01.2015 filed on
19.01.2015 by the Lakshdweep Administration in which the
Administration indicated the follow-up action that it would take
on its own or in consultation with the Government of India. In
particular, the Lakshadweep Administration on affidavit undertook
to forward the Integrated Island Management Plans (IIMPs) prepared
by the Centre for Earth Science Studies (CESS), Trivandrum after
incorporating the recommendations of the Expert Committee and
feed-backs received from the inhabitants of Lakshadweep and
various departments of Lakshadweep Administration for
consideration and approval of the Ministry of Environment and
Forests (MoEF') latest by 20.02.2015. The Lakshadweep
Administration undertook that once the IIMPs are notified by the
Government of India, the Administration will demarcate the High
Tide Lines (HTL) and No Developmnt Zone (NDZ) and Regulated
Development Zones (RDZs) as per IIMPs within six months from the
date of notification of the IIMPs by employing one of the agencies
authorised by the Ministry of Environment and Forests. The
affidavit filed by the Administration further stated that the
Administration will fix the 'tourist carrying capacity' for each
island within a period of six months from the date of the
publication of the IIMPs and the Administration will formulate the

guidelines for 'tourist homes' as well as for the establishment of
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'tourist resorts' in the uninhabited parts of the inhabited
islands within three months from the date of notification of the
IIMPs. In Paras 5, 6 and 7 of the affidavit, the Lakshadweep
Administration also wundertook to explore the possibility of
eco-friendly tourism in four wuninhabited islands and float the
Expression of Interest (EOTI) for procurement/operation of
dedicated tourist ships and formulate guidelines to handle the
visiting cruise liners and luxury yachts within a period of three
months after the approval of Ministry of Home Affairs for
establishment of Immigration Control Post (ICP) at Agatti and

Minicoy islands.

Our attention was also drawn by Mr. Gaurav Pachnanda, learned
Amicus to the fact that the affidavit filed by the Lakshadweep
Administration did not address certain other issues and
recommendations made by the Expert Committee such as framing of
development control regulations and building bye-laws without
which the construction activities at the islands would be
haphazard and create a slum-like situation. It was also submitted
that there are other recommendations made by the Expert Committee
which could be dealt with in the IIMps but the affidavit filed by
the Administration did not advert to those recommendations. It was
urged that the timeline indicated in the affidavit deserved to be
shortened so that the process of notification of the IIMPs and

other steps do not go on indefinitely for ever.
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This Court by Order dated 20.01.2015, keeping in view the
submissions aforementioned, directed that the recommendations made
by the Expert Committee shall be taken as part of the IIMPs since
the said recommendations and conclusions already stood accepted by
this Court and that the IIMPs and the recommendations shall be
forwarded by the Administration to the Ministry concerned for
approval and notification. The needful was directed to be done by
28.02.2015, whereafter, the Ministry of Environment and Forests,
Government of India was directed to process the same and have the
IIMPs notified on or before 30.04.2015. With the notification of
the IIMPs, as indicated above, the Administration was directed to
demarcate the High Tide Lines (HTLs) on the ground by 30.06.2015.
The Administration and the Government was also in the meantime to
take necessary steps required to be taken in terms of Paras 3, 4
and 5 of the affidavit filed by the Administration. A detailed
Project Report with regard to procurement of dedicated tourist
ships by Ministry of Home Affairs, Government of India, was also
directed to be prepared in terms of Para 6 of the affidavit and
submitted for approval. Steps for formulation of guidelines to
handle the visiting cruise liners, as indicated in Para 7 of the
affidavit filed by the MoEF, was also directed to be taken by the
Administration and by the Ministry concerned within a period of
three months and the affidavit be filed in this Court before the

next date of hearing. Adverting to the points raised by the
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learned Amicus, this Court directed that the Government of India
and the Lakshadweep Administration shall take necessary steps
towards formulation of the required regulations and bye-laws
within a period of two months and indicate the progress made in
that regard on affidavit. The matter was, with those directions,
adjourned to 14.07.2015.

On 14.07.2015, Mr. Maninder Singh, learned Additional
Solicitor General of India sought an opportunity to file a further
affidavit explaining the steps that were taken for the omission on
the part of the Government and the Lakshadweep Administration in
doing the needful in terms of the Order passed by us. Two
affidavits one dated 20.07.2015 and the other dated 13.08.2015
have, pursuant to the above order(s), been filed. Affidavit dated
20.07.2015 has been filed by the Lakshadweep Administration from
which it appears that the Government of India and the Lakshadweep
Administation are both trying to raise certain issues which,
according to them, need to be addressed before the IIMPs are
notified. Another affidavit has been filed on 13.08.2015 by the
Ministry of Environment Forest and Climate Change (erstwhile
Ministry of Environment and Forests) pursuant to our order dated
4.08.2015 in which it is submitted that all the observations and
recommendations contained in the report of Justice Raveendran
Committee have not been reflected appropriately in the proposed
IIMPs prepared by National Centre for Earth Science Studies

(NCESS), in particular, the affidavit states that the following
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issues remain to be addressed before the IIMPs can be notified by

the Ministry of Environment Forest and Climate Change:

(i) The outstanding issues required to be
addressed for finalization and notification
includes the following :-

(a) Developing and designing an ecologically
sustainable system for foreshore protection
along coral reefs. Simultaneously, evolving a
system for effective solid waste disposal and
effluent discharge system that does not affect
the coral areas.

(b) Conservation and protection of the coral and
its biodiversity.

(c) Stipulations and regulations for potable
water sourcing and distribution, desalination,
rainwater harvesting, water recycling, sewage
treatment with zero discharge, solid waste
disposal.

(d) The necessity of tourism carrying capacity
study and determination and regulations of
Tourism infrastructure including that for
restrictions and prohibition on constructions
in specified stretches and of building type,
permissibility of use of FSI and floor.

(e) Fisheries development including improved
technologies for fishing, appropriate gears,
post harvest technology and marketing in order
to make the islanders economically
self-sustainable.

(f) Development of alternate and
non-conventional sources of energy.

(g)Delineation of "“No Development Zone” (NDZ)
for the Lakshadweep Islands.”

Appearing for the Governnent of India and the Lakshadweep
Adm ni stration, M. Mninder Singh, |earned Additional Solicitor

CGeneral, submtted that while it is true that the earlier orders
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passed by this Court proceeded on the assunption that the
requi site steps required for notifying the draft 11 MPs stood taken
and conpleted in the manner suggested by the Committee or required
by law, yet the fact of the matter was that the aforenentioned
I ssues had r emai ned negl ect ed bot h by t he Lakshadweep
Adm ni stration as also by the Mnistry of Environnmet Forest and
Climate Change. M. Singh argued that for the sake of conpletion
of the entire process which would eventually lead to notification
of the IIMPs, it was necessary that the outstanding issues are
suitably addressed and the outconme included in the draft |1 Ms,
which could then be notified as directed by this Court. M.
Mani nder Singh further submtted that the Governnent of India has
already made a reference to the National Centre for Sustainable
Coastal Managenent (NCSCM at Chennai and that the said Centre has
already initiated an exercise on the subject. The Centre has,
argued M. Singh, even prepared a Concept Note, a copy of which
has been placed by him on record as Annexure 8 to the affidavit
dated 25.07.2015 filed by the Mnistry of Environnent Forest and
Climate Change. It was submtted that the Governnment is now
commtted to ensuring that the entire process based on the
exercise initiated with the help of NCSCM is conpleted qua Agatt

I slands by October, 2015 and by February, 2016 insofar as the

remai ni ng ni ne uni nhabited Islands are concer ned.
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M. Pachnanda, |earned Am cus, on the other hand, submtted
that while issues appearing at (a) to (f) above renunined
unaddressed and may have to be suitably exam ned at an appropriate
| evel by the Lakshadweep Adm nistration, possibly with the help of
an expert body |ike NCSCM neither the Governnent of India nor the
Lakshadweep Admnistration were justified 1in reopening the
gquestion as to the delineation of No Devel opnent Zone (NDZ) for
the Lakshadweep I sl ands. He drew our attention to the
recommendations made by the Expert Conmittee in support of his
subm ssion that the question of identifying uniform setback Iine,
Hi gh Tide Line, No Construction Zone and No Devel opnment Zone for
all the Islands had attracted the attention of the Expert
Committee and was thoroughly considered keeping in view of the
rel evant factors and the site conditions. It was on the basis of
extensive deliberations and thorough consideration of these
factors that the Commttee had recommended a uniform 20 nt. of NDZ
beyond the High Tide Line for all the Islands. It is submtted
that the proposed exercise initiated at the instance of the
Governnment of India for revisiting that aspect of the matter is
totally wuncalled for and wll have the effect of conpletely
negating, if not subverting the report made by the Conmttee.
There is, in our opinion, considerable nerit in that subm ssion.
The report, submtted by the Commttee appointed by this Court,

has in Para 5.1 extensively dealt wth the question of No
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Devel opnent Zone/ Setback Area from Hi gh Tide Line. The Report on

t hat aspect concl udes as under:

“5.1 Extent of No development Zone (Set-back
Area from High Tide Line)

The IPZ Notification clearly says that the
Integrated 1Island Management Plan 'shall
address vulnerability to human 1life and
property based on elevation, geomorphology, sea
level trends and horizontal shoreline
displacement'. It further says that the TIIMP
may indicate suitable areas that are safe for
locating dwelling wunits, infrastructure and
also appropriate safeguards measures to protect
the life and property of the local communities
from natural hazards. A No Development Zone
(NDZ) or Setback area where developmental
activities are either restricted or prohibited
is determined so as to achieve the above
objectives as required in the IIMP for the
islands. Thus the aims of the NDZ or Setback
zone are:

(a) Protection of life and property against
erosion and storm surge;

(b) Protection of vulnerable coastal
habitats, special, natural or scenic sites;

(c) Ensuring unhindered public access along
the coast;

(d) Avoidance or minimizing the cost of
investment on coastal protection work; and

(e) Prohibition or regulation of the
different types of activities taking place in
the coastal zone to maintain the balance
between developmental goals and environmental
objectives.

The Centre for Earth Science Studies (CESS)
has provided fresh data with reference to
physical criteria taking also into account the
ecological aspects and the existing
development, for determination of the
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set-back. The Committee examined in detail the
criteria for fixing the coastal set-back area,
that is 'No development Zone' prepared by CESS
(Appendix-I). The two measurable criteria for
determining the set back line in the islands
are horizontal shoreline displacement (in
other words erosion and accretion of the
beach) and elevation (Note; The terms 'shore'
and 'beach' are used as synonymously). Since
the shoreline erosion/accretion is a dynamic
process wherein the beach which has been
traditionally eroding may turn to an accreting
beach and vice versa after a few years of time
due to many factors including anthropogenic
line construction of coastal structures,
development of harbor and port, foreshore
based activities, etc. The shoreline changes
independently may not give the correct
measurable criteria for identifying the
setback 1line. The other parameter is the
elevation of the islands with respect to High
Tide Line (HTL). The elevation is expected to
protect the island from the potential impacts
of the predicted sea level rise and other
commonly occurring marine hazards including
the 1long term erosion (other than the
seasonal) of the beach. Considering all the
above a distance up to the elevation of 0.5 m
above HTL 1is recommended as a general
parameter for fixing the setback line.

CESS had reported that some parts of
the islands are thickly populated and
developed; and consequently, different
set-backs should be provided for different
zones, so as to cater to the greater demands
of coastal areas in the developed zones. CESS
was therefore of the view that it may not
always be feasible to have a uniform setback
for the islands in entirety. Taking clue from
the criteria adopted in categorizing the
coastal zone as CRZ-II and CRZ-III and
allowing more development in CRZ-II in the
original CRZ Notification for the mainland and
some islands in the Andaman and Nicobar group
of Islands, CESS proposed different set-backs,

based on the criteria: (i) whether the
portions of the islands were developed or
undeveloped, (ii) whether free space is

available and (iii) whether the area is
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exposed to differential impacts of natural
hazards. Based on the approach outlined in
Appendix-I, a moderate setback distance was
considered for the developed area; and for the
portions which had sparse settlement or was
undeveloped, with more open space, the maximum
observed setback distance was provided as a
conservative measure. This meant that the set
set-back line had to be fixed separately for
each island and also differently for different
parts of each island. The Committee initially
endorsed the above criteria and the approach
and decided to recommend that wherever the
existing NDZ as per UTL CZMP dated 20.11.1996
was less that the set-back arrived at by CESS
by applying the above criteria, the lesser
extent prescribed by UTL CZMP dated 20.11.1996
should prevail and remain wundisturbed as
development activities would have taken place
with reference to it from 1996. Based on the
criteria fixed, the Committee initially
decided to recommend a set-back area (No
Development Zone) of 20 to 35 m for different
islands with a higher NDZ for the
less-inhabited parts and smaller NDZ for the
quickly inhabited parts.

During the subsequent field visit
between 13 and 17* January 2014, the
Committee visited the inhabited and
less-inhabited parts of the islands. The
less-inhabited or uninhabited parts and mainly
in the Agatti, Kadamat, Kalpeni and Minicoy
islands and they were demarcated in the draft
IIMP of these islands. Although there are
settlement gaps in the 1limited uninhabited
parts of these otherwise thickly populated
islands the Committee is of the opinion that
the boundary marked as inhabited or
uninhabited portion is rather thin. Hence it
was decided to suggest the removal of the
boundary between inhabited areas and
un-inhabited or sparsely-inhabited areas,
demarcated in these four islands. Thus it
became unnecessary to have different set-backs
for the inhabited or wuninhabited areas of
these islands. Consequently it was decided to
recommend a uniform set-back for these
islands.
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The Committee also reviewed the whole
approach of setback distance determination for
the inhabited or wuninhabited areas. The
distance from HTL to 0.5 m elevation as
outlined in Annexure-I is the basis for
deciding the setback distance in the islands.
Earlier the maximum value was considered as
the setback distance as a conservation
measure. Accordingly the setback distance in
each of these islands was determined and was
marked in the draft IIMP. After the field
visit to the islands and consideration of a
uniform setback, the Committee suggested to
CESS to look into the frequency distribution
of the setback distances of the segments. On
considering the frequency distribution of the
setback distances of all the inhabited islands
(given in Table-1 of Annexure-I), it was found
that nowhere the set-back distances reached
the earlier 50 m set-back currently followed
by the UTL Administration. Thus for the
evaluation of the setback 1line, the minimum
setback of 20 m followed by UTL was taken as
the basic criterion. Majority of the islands
shows maximum occurrence of 0.5m elevation at
0 to 20m. The occurrence of greater than 20m
is very less except at Bitra (whose area is
very small, that is 0.1 sq. km). After
considering all these factors, the Committee
decided to recommend a uniform setback of
20m, for all the islands of Lakshadweep, as a
conservation zone. The new uniform setback
zone of 20m is recommended to be incorporated
in the IIMP and the maps were requested to be
redrawn accordingly.”

It is trite that since accepting the report in terns of our
order dated 18.11.2014 the above recommendati ons and concl usions
al so stood accepted. That being so, we see no reason why the
Government of India should suggest any review on that aspect
either by this Court or in the form of an expert report from the

NCSCM W have, therefore, no hesitation in directing that while
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the NCSCM to whom the Governnent of India have nade a reference,
can exam ne issues appearing at (a) to (f) (supra), the question
of the said expert body exam ning the No Devel opnent Zone/ Setback
Area does not arise. Even in regard to issues figuring at (a) to
(f) above, the NCSCM shall nake sure that it does not either
i gnor e or transgress | eave al one viol ate any of t he
recomendati ons made by the Expert Committee, which already stands
accepted by this Court. In other words, the report which the
Governnment of India have requisitioned from NCSCM shall be
strictly wthin the four corners and paraneters of t he
recommendat i ons and concl usions drawn by the Expert Committee.
Having said that, we see no reason why the Governnent of
India should be asking for different tine line for the job
assigned to NCSCM beyond Cctober, 2015 as proposed in Para 14 of
the Additional Affidavit of 13.08.2015 filed by the Mnistry of
Envi ronment Forest and Cimate Change. There is no gai nsaying that
the topography of the Islands and the climtic conditions, the
advant ages and di sadvantages attached to their |ocation are common
to each one of these islands. What is good for one Island should
be so even good for the other islands. In that view, we direct
that the exercise which the Governnment of India have initiated to
fill up the mssing gaps in the process of conpletion of 11Ms
shoul d be conpl eted expeditiously but not later than 30.10.2015 in

regard not only to Agatti but all other Islands al so.
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We cannot at this stage help nentioning that there has been a
conplete failure if not crimnal neglect on the part of the
officers dealing with the issues in not bringing to the notice of
this Court at the appropriate stage that the issues that were
recommended for exam nation by the Expert Commttee for
incorporation in the IIMPs had not been addressed either by the
Lakshadweep Adm nistration or by the Governnent of India, Mnistry
of Environnent Forest and Cimate Change. There is nothing which
prevent ed t he concer ned of ficers briefing their counsel
appropriately and pointing out that the issues nentioned earlier
and now being raised had not been addressed. W regret to say that
this failure has resulted in |oss of i nval uable time during the
intervening period that could have been saved. Be that as it may,
we warn the officers concerned to be careful in future. Shoul d
such neglect or apathy recur, we will cone down heavily upon those

responsi ble for msleading the Court or suppressing the facts.

W also find from our Oder dated 20.01.2015 that several
other directions issued by us which were to go on simultaneously
with the process of finalisation of IIMPs have not been initiated
by the concerned authorities. W hope and trust that an endeavour
shall be made by the Adm nistration to take up those matters al so,

and conpliance report submtted to this Court failing which we may
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be left wth no option but to initiate action for disobedience.

We al so expect the Governnment of India to convey to the expert
agency, NCSCM that this Court has fixed a time frame for the
study and that they would do well to keep the tinme frame in mnd

whil e conpl eting the process expeditiously.

Wth the above observations and directions, we adjourn these
matters by two nonths with a direction that the sane shall be
listed again on 18.11.2015, by which tine, we expect the
Governnment of India and the Lakshadweep Adm nistration to file a
suitable affidavit as to the action taken on the basis of the

above directions.

(S. K. RAKHEJA) (VEENA KHERA)
COURT MASTER COURT MASTER
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T o Sho TeA0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

EXTRAORDINARY
AT [I—QaUug 3—37 -WUs (ii)
PART II—Section 3—Sub-section (ii)

Ifereh™ | TehtioTd
PUBLISHED BY AUTHORITY
|, 2276] 73 faoell, IEhaR, S 12, 2019/3T9TE 21, 1941
No. 2276] NEW DELHI, FRIDAY, JULY 12, 2019/ASHADHA 21, 1941

YT, 99 3R FAGY TREAT HATAT
1)
TE fawett, 12 FTE, 2019

FT.31.2502(3).—TITAX, AT 31T TAATH TATT HATAT  TATALIT =l [OTAAT o HLEA, TLEAT TAT
AT ¥ TATELOT TGUT T ITMHA Fded, AT 2 UF IH FH FA % TS 505 T T &g

TR Tl il TZATT AL HT (A= AT 8| THg Te Ta4H, AT 31T STasadT & (G, Ta=adr, geer
ST AT FaTell | HATAq TRASAIe & o0 Saeiteid gfe & A Igad AIAHl Al ITH F g A
ST ST §9 TS &1 791q, Faas® (3ag ™ gIaT, [oerd), Srme (RreE, qgree), g (149, T99
Y Fte), HIXTHTT (TUTSH, TET) FTECRE (FLaE, FAled), Tgfeaadt (I, FAeh), FL (FeHe, Fa),

£ (Tg=Y), AEEE A (FATH, qiiery), sefirier (Mg, s gg9), Teed (T4, Afgan),
Si¥ TLTTE (TTEeaT, AT 3T (Aham?) & sog-wiw1 TH0H F forw o g a2t &7 ag=m &1 7% 2

AT, g TLRTE AT (F2eAvn) 9w, 1986 F 7= 5 % Iufa=| (4) F seavid S g9y & Iqa9
(3) F WT (F) % Tgd AT *hl AAITFRAT I AATed H ATHHFT FLAT 2l

ST, TAferT aataeor (F2en) Afaf==| (1986 FT 29) F 9T 3 F STATT (1) T ITAT (2) F @< (i)
H (iv) 3T Ja< ARl T TART FTd gU g HEHTE TR T2 S0 Ll 2 {3 SUh aig #Hg qef § &g
TRT JHTO % o7 v=adiue § =Aaw 10 e 1 o 9970 @ it od F semefie qqg adm A &
(FraresTe) arer &t § Aeterfaa sgea o giaemet £t srata & sy, staiq:

(F) AT AT ATATAT [, FAL TA AT FAL, ATAL T
(@) STEATE §LAATE H BIE ¥ d1el ZleHe W ie;

3578 GI/2019 (1)
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(1) STEATE HEAATE | B 31 AT AT HAT e,

() s R Hew 4 i,

(%) e A gar st A

() Tt o st F T & & F 9w 92 9 1 9

(@) fafees wees @wt = Tt deeny arefe;

() & AT T ge Tread e 99 37 He-arse 2,

(3@) agi* T AreeeT " IR,

(3)  sheaT sreThd HHTEET fRg=ror Fer ST qrafass T o,

(2) a= TEy; Ei

(3) THZE T TAAT SIS TS 3T THR T TFT ST Al |
[FT.5.19-27/2015-3AT2U-11I (4T<)]

e o g, 93 aE

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
ORDER
New Delhi, the 12th July, 2019

S.0.2502(E).—Whereas, the Ministry of Environment, Forest and Climate Change in order to
conserve, protect and improve the quality of environment and preventing, controlling and abating
environmental pollution has decided to identify beaches for the purpose of Blue Flag Certification. To achieve
the internationally recognised highest standard for the purpose of beach management, planning and execution
of projects for infrastructure development, cleanliness, safety and security services, these beaches have been
identified for Blue Flag Certification in different States and Union territories such as Shivrajpur (Devbhumi
Dwarka, Gujarat), Bhogave (Sindhudurg, Maharashtra), Ghoghla (Diu, Daman and Diu), Miramar (Panjim,
Goa), Kasarkod (Karwar, Karnataka), Padubidri (Udpi, Karnataka), Kappad (Kozhikode, Kerala), Eden
(Puducherry), Mahabalipuram (Kanchipuram, Tamil Nadu), Rushikonda (Vishakhapatnam, Andhra Pradesh),
Golden (Puri, Odisha), and Radhanagar (Port Blair, Andaman & Nicobar).

And whereas, the Central Government, under sub-rule (4) of rule 5 of the Environment (Protection)
Rules, 1986, in public interest dispense with the requirement of notice under clause (a) of sub-rule (3) of rule 5
of the said rules.

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (i) to (iv) of sub-
section (2) of section 3 of the Environment (Protection) Act, (29 of 1986), the Central Government hereby
declares that for the purpose of obtaining Blue Flag certification in the above mentioned twelve beaches, the
following structures and facilities, shall be permitted in the Coastal Regulation Zone (CRZ) areas subject to
maintaining a minimum distance of 10 meters from HTL viz:

(a) Container based toilet blocks, change rooms, shower panels;

(b) Mini grey water treatment plant enclosed in temporary structures;
(c) Mini solid waste recycling plant enclosed in temporary structures;
(d) Off grid solar PV panels;

(e) Purified drinking water kiosk;
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(f) Beach access pathway to bathing zone made of interlinking paver blocks;
(g) LED landscape lighting with poles duly grouted;

(h) Portable bamboo made seating benches and sit-out umbrellas;

(1) Outdoor children play equipment;

(G) Container based CCTV control room and First aid station;

(k) Watch towers; and

(I) Beach Information hoarding boards and beach layout map hoarding boards.
[F. No. 19-27/2015-IA-III (Pt.)]

RITESH KUMAR SINGH, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. A L O K Digitally signed

by ALOK KUMAR
KUMAR 765525 050
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Item Nos. 3 & 4 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
SPECIAL BENCH

(By Video Conferencing)

Original Application No. 04/2013(SZ)
WITH
Appeal No.18/2017(SZ)

C. H. Balamohan Applicant
Versus

Union of India and Ors. Respondent(s)

Date of hearing: 11.04.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MS. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER
HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER
HON’BLE PROF. A SENTHIL VEL, EXPERT MEMBER

0.A. No. 04/2013(SZ)

For Applicant(s): Mr. A. Yogeshwaran, Advocate
For Respondent(s):  Mr. G.M. Syed Nurullah Sheriff, Advocate for R1 & RS5.
Dr. D. Shanmuganathan, Advocate for R6 to RS8.
Mr. V. Balamurugan and Mr. Alex, Advocates for R9, R10, R12,
R20.
M/s. Suvitha, Advocate for R13.

Mrs. Madhuri Donti Reddy, Advocate for R16.
Mrs. V.K. Rema Smrithi, Advocate for R17.

Appeal No. 18/2017(SZ)

For Appellant(s): Mr. A. Yogeshwaran, Advocate
For Respondent(s): Mr. G.M. Syed Nurullah Sheriff, Advocate for R1 & R2.
Dr. D. Shanmuganathan, Advocate for R3.

ORDER

1. This order will deal with O.A. No. 04/2013(SZ) and Appeal No.
18/2017(SZ) as the both matters involve common issue of protection of
stretches of coastal line affected by the human induced erosion caused by

hard structures.
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Introductory

2. O.A. No. 04/2013(SZ) was filed on 17.01.2013 raising the grievance
of destruction of Puducherry and Tamil Nadu Coastal Environment due to
construction of hard structures causing continuous erosion of the coast.
It is submitted that not only the stretch in question but most parts of
Indian Coastline - both on the East and West Coasts are under the

influence of the Littoral Drift.

3. Appeal No. 18/2017(SZ) has been preferred against CRZ
Clearance dated 06.10.2016 granted by the SEIAA, Tamil Nadu for
proposed construction of series of 19 Groynes from Ennore to
Ernavoorkuppam in Madhavaram Tuluk of Tiruvallur District, Tamil
Nadu, by the Public Works Department (WRD). The clearance has been
granted subject to orders of this Tribunal in OA04/2013. The said
appeal was filed on 28.2.2017 and was admitted for consideration on
10.03.2017. To appreciate the issue involve, we may refer to some of

the averments in the O.A.

Main contentions of the Applicant/Appellant

4. According to the applicant there is large scale human induced
erosion and destruction. The Littoral Drift varies from one coastal
compartment (or sediment cell) to another. Within each of these coastal
compartments, the undisturbed coastal environment and habitat is
usually in a state of equilibrium. For such a state of equilibrium to exist
within a coastal compartment, the "sedimentary budget" within a
compartment needs to be maintained. The sedimentary budget is
something that has been arrived at and is determined by the prevailing

natural phenomena along a particular coast. Just like the water level in
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a river is maintained and determined by the "water budget" of its
catchment area, similarly the "sediment budget" of the "river of sand"
along the coast is determined by the related factors within its sediment

cell.

S. When the "sedimentary budget" within a coastal compartment is
disturbed and upset, i.e. when the natural movement of sand is
disturbed and interrupted for example by man-made coastal structures,
a cascading effect takes place along the shores of a given sediment cell.
When a coastal structure is erected in the path of the freely moving sand
along the coast, the structures prevent the natural flow of sand in the
same manner as a dam across the path of river interrupts the flow of
water. In such an instance one part of the coast gets an excess of sand
and the other side on the down-drift is starved of sediment. The side
that is starved of sediment starts and keeps eroding as long as fresh

input of sand is not provided.

6. Because coastal compartments and sediment cells are large, often
larger than artificial boundaries such as politically determined state
boundaries, one sediment cell may overlap two neighboring states. This
is particularly true along the East coast of India, where for instance
stretches of coastline of the States of Tamil Nadu and Puducherry are
part of the same coastal compartment and sediment cell. This is
particularly relevant in the case of Puducherry as its territory is
fragmented and surrounded by the territories of Tamil Nadu. Thus, if
the sediment budget within a coastal compartment that is shared by two

states is upset, the impact of such interference will be felt across states.

7. The environmental destruction caused by the construction of hard

structures on the coastline which negatively affect the coastal
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processes, the environment and the communities is a problem that is
not confined to either the Union Territory of Puducherry, or to the State
of Tamil Nadu. Rather, it is a situation in which the negligence and/or
mismanagement of one government causes destruction both within its
own jurisdiction and within the neighboring jurisdiction. Because the
damaging effects of these hard structures transcend state and
union territory boundaries, responsibility for preventing such damage
rests equally with the Union Government of India, as well as with the

governments of the Union Territory of Puducherry and Tamil Nadu.

8. The Puducherry Region of the Union Territory of Puducherry and
large parts of the Tamil Nadu coastline, are situated on the east coast
of India which has a sandy coastline and is therefore vulnerable to
human-induced change and is thus ecologically sensitive and fragile.
The coastal geomorphology and related ecosystems play a large and vital
role in the economic development of the region, providing a large
number of functions and services, from sustaining ecology, traditional
fishing communities to attracting visitors to Puducherry's tourism
industry. The severe and rapidly worsening coastal erosion is damaging
the subsistence based, sustainable and lucrative sectors of the local
economy making the affected region increasingly ecologically, socially

and economically vulnerable.

9. Over the past two decades, Puducherry has suffered large scale
coastal erosion induced by imprudent, ad hoc and unscientific
construction of hard structures on the coast which have a constant,
negative impact which is felt and aggravated with every single day that
goes by. This problem of human-induced coastal erosion has not been

addressed by the Government of Puducherry. Instead, the coastal
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management measures adopted so far have only transferred and
aggravated the problem of erosion down the coast to the neighbouring
state of Tamil Nadu which has been facing the same ever-increasing

problems of human-induced coastal erosion since over a decade.

10. The problem of large scale and rapid coastal erosion in Puducherry
started in and around 1986 with the construction of an artificial
harbour in Ariyankuppam estuary, situated 1.5 km to the south of the
Puducherry town. The harbour was meant to provide an artificial
channel from the open sea into the Ariyankuppam estuary to provide a
safe entrance for barges and other sea-going crafts. The Harbour was

finally commissioned in 1993.

11. To keep the mouth of the harbour open to the sea, two
breakwaters were constructed to the south and north of the harbour
mouth, at either side of the Ariyankuppam estuary. As a result, the
northward flow of sediment along the coast was blocked at the southern
breakwater, starving the coast to the north of the harbour of sand and
causing severe erosion of the coast. The construction of breakwaters in
the Puducherry harbour thus commenced the process of coastal erosion
and, as a consequence, several kilometres of beach in Puducherry Town

has been completely lost.

12. The process of massive erosion caused by the harbour
construction was not unexpected. To the contrary, it was expressly
anticipated by the studies and recommendations by Centre for Water,
Power and Resource Studies ("CWPRS") and Consulting Engineering
Services Private Limited ("CES"), which advised the Government of
Puducherry while the project was still in the planning stage. Those

studies accurately predicted that the breakwaters at the harbour
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entrance could cause massive erosion to the north of the harbour, as
the structure would block the natural, incessant migration of sand. The
studies further predicted that sand would accumulate to the south of
the breakwater and the harbour entrance would silt up due to littoral
drift. The consultants warned that constant maintenance and dredging
was required to clear the harbour mouth, to keep it open. The studies
recommended that sand dredged from harbour mouth must be used for
sand nourishment to the beaches north of the harbor in order to
mitigate the negative impacts caused by the blockage of sand by the
harbor breakwaters. The consultants further concluded that continuous
sand by-passing -whereby sand blocked and accumulating at the
southern breakwater would be mechanically transferred across the
harbor mouth and allow it to resume its northward flow up the coast -
was required to prevent and mitigate erosion of the coastline north of
the harbour, where the town of Puducherry Town as well as several
fishing hamlets are situated. An elaborate system of mechanical sand
by-passing with dredgers to pump sand from the south side of the
harbour to the north side, was therefore adopted when the port was

constructed in order to mitigate the negative impacts of coastal erosion.

13. The planned process and system for mitigation which consisted of
mechanical sand by-passing and beach nourishment was never
efficiently operated by the Government of Puducherry as the system was
never fully or properly implemented. Since 1993, when the
Ariyankuppam harbour was formally commissioned and became fully
operational, it is estimated that out of the total amount of maintenance
dredging to be undertaken by the Government of Puducherry, less than
about 25% of the total required volume of sand has been dredged till

now. However, less than that (it is estimated about 50%) was used to
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nourish the beaches as the dredged sand was instead wrongfully either
used for land reclamation, disposed of into the deep sea or pilfered by
illegal sand miners. As a consequence, the massive human-induced
erosion predicted by CWPRS and CES occurred precisely as they said it
would, completely wiping-out 10 kilometres of beautiful and important
sandy beach along the historic promenade of Puducherry town, the
fishing hamlets of Kuruchikuppam, Vaithikuppam, Solai Nagar in
Puducherry and the fishing hamlets of Soudanikuppam, Nadu Kuppam,
Thandirayan Kuppam and Chinnamudaliarchavadi Kuppam in Tamil
Nadu. Other coastal communities further to the north are also
witnessing the shrinking of their beaches as the human-induced erosion

threateningly moves northwards.

14. In 2002, long after the beach in Puducherry town had
disappeared, following several representations made by members of the
civil society as well as by experts, the Government of Puducherry
instituted a program of sand by-passing and artificial beach
nourishment, using sediment dredged from the harbour to provide
northward flowing sand. Within a short period of time, small areas of
beach began to re-form adjacent to the town. However, unfortunately
this program was not sustained and the new areas of beach quickly

disappeared when artificial beach nourishment ended.

15. The massive erosion process unleashed by construction of the
harbour did not stop with the evisceration of the sand beach. Without
the presence of the beach and its corresponding off-shore sand bar, the
waves which once formed some distance from shore and broke gently on
the slope of the beach now crashed directly onto the once-dry land.

Goubert Avenue, more commonly known in Puducherry as "Beach

Page 204 of 257



769

Road", which runs for 1.5 kilometres along the shore where the sandy
beach used to stretch, was threatened as the land beneath it was
undermined by the ongoing erosion. Because of scouring of sand below
the promenade, the road started to crack and crumble and had to be

entirely re-laid.

16. With the natural flow of sand blocked at the harbour and the
system of sand bypass neglected, the erosion which eliminated the
beach now threatened the very heart of Puducherry town, including the
very government offices, the Chief Secretariat, in which the decision to
build the ill-considered harbour was originally taken. Instead of
activating the sand by-passing system to mitigate the erosion and
nourish the beaches as originally intended, the government of
Puducherry chose to create a rip-rap seawall along Beach road,
dumping crores of tonnes of massive rocks, trucked-in from quarries in

Tamil Nadu to "defend" the town against further erosion.

17. In August 2001, a Preliminary Report Submitted by NOIT-IIT to
the Govt. of Puducherry proposed the construction of groynes along the
coast of the Puducherry Town. This proposal was opposed by members
of civil society groups as it was deemed to be detrimental to the coastal
environment. A second opinion on the proposed project was sought by
the Government. This proposal was subsequently shelved and

thankfully never saw the light of day.

18. A groyne is an impermeable wall extending perpendicularly from
land into the sea. Along the Puducherry coast the objective of a groyne
is to capture the northward-moving sand along the southern side of the
groyne. Indeed, tiny scalloped beaches have formed along the massive

groynes; but these small gains have come at an enormous cost. Just as

Page 205 of 257



770

the breakwater at the harbour trapped sand to the south and caused
massive erosion to the north, the groynes rapidly accelerated the

northward process of coastal erosion.

19. Clearly, groynes were faulty as a solution as they would only
succeed in moving erosion northwards and were no substitute for beach
nourishment. Several groups were opposed to this wasteful and
environmentally unsustainable exercise and sought scientific opinion to
buttress what was clearly common sensical. In October 2001 DELFT
TECHNICAL UNIVERSITY in their expert opinion to INTACH,
Pondicherry on NIOT's proposal stated that the NIOT's proposal did not
prevent structural erosion in the area north of the groyne field nor did
it take away the causes of siltation of the harbour entrance. The
University further suggested that more studies were needed to be
undertaken, an Integrated Coastal Zone Management Plan had to be
prepared and alternative solutions such as sand bypassing and beach
nourishment to mitigate the coastal problems was to be explored.
Although all of this information and suggestions were shared with

concerned Government authorities no suitable' action was taken.

20. In April 2002, a civic group called Citizens Forum of Pondicherry
also raised objections to this proposal. The construction of groynes was
opposed as the groynes would merely transfer the erosion northwards
and not solve the root cause of the problem, the disruption of the littoral
drift by the harbour. They instead suggested that detailed studies
should be undertaken which included the redesigning of the harbour
entrance. They also objected to the NIOT/IIT's concept of conducting

trials in the Ocean at the detriment of the environment. Heeding to all
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this criticism, the Government of Pondicherry sought a second opinion

from Danish Hydraulics Institute (hereinafter referred to as "DHI").

21. Subsequently on October 2002, a Coastal Erosion Study was
conducted by Study Group CFO1 of DHI and they concluded as follows:

- Sand by-passing is the best solution.
- Construction of groynes is not a favorable solution.

The Study Group also recommended that:

- Viability of the harbour project was to be investigated.
- Preparation of an ICZMP.
- Dredging and by-pass were to be monitored closely.

DHI proposed to:

- Conduct site visit and review data.

- Assess annual sediment balance.

- Conduct preliminary design of Port entrance.

- Optimize port entrance layout.

- Prepare design for shoreline management scheme.

- Prepare guidelines for dredging and re-nourishment.

22. However, no suitable action was taken. Between 2002 and 2003,
the Government of Puducherry constructed 6 kilometres of seawall
along the Puducherry coast, at a cost of several crores of rupees. The
decision to abandon the planned and existing mitigating measures of
sand by-passing and beach nourishment in favour of seawalls were
undertaken without conducting any detailed, comprehensive studies
and were therefore undertaken on a purely ad hoc, arbitrary and
unscientific manner. The construction of seawalls was undertaken in
total disregard of the observation and recommendations made by Dr.
Z.S. Tarapore and Dr. Vaidyarannan both erstwhile Directors of the
CWPRS which were fully familiar with the design of the Puducherry

harbor and Ariaynkuppam.

10
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23. On 21 February 2003, Mr. P.P. Vaidyaraman, retired director of
CWPRS, who was part of the design team of the Puducherry harbor at
Ariyankuppam wrote to the GoP following his visit to Puducherry shortly
after sand by-passing and beach nourishment had been undertaken at
the Puducherry harbor. Mr. Vaidyaraman was not only extremely pleased
with the results of beach nourishment, but also made several
suggestions for the continuation of sand by-passing and beach
nourishment which he stated should be replicated at several of the other

Indian ports as well. However, few of his suggestions were implemented.

24. While the "hard structure" of the seawall has had the limited
superficial effect of keeping the erosion from penetrating onto Beach
Road, it accelerated two other erosion processes. First, the surf which
now crashed against the hard barrier of the seawall carved-out and
scoured the sea floor that was once safely beneath the sand beach. This
would come to have dire effects on the quality of the drinking water in
Puducherry, creating a short path for saline intrusion into the town's
aquifers. It would also prevent any future beach from forming along that
stretch of coast because the sea floor was now too deep and unstable to
retain migrating sand, even if it had been allowed to flow as nature had

intended.

25. The second erosion process accelerated by the seawall was to the
north of the construction. At the end of the hard structure, the long
shore currents form a powerful eddy, scooping-out the "unprotected"
land in deep pockets of erosion. Thus began a vicious cycle of erosion
and defense, more-erosion and more defenses. As the seawall

transferred and spread the problem of erosion northward up the coast,

11
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more and more beach was lost, more village land fell into the sea, and
the disaster migrated further-and-further. Puducherry's coastal erosion

problem had now become Tamil Nadu's problem as well.

26. In 2003 Tamil Nadu PWD initiated its own "hard structure"
protection measures, in response to the erosion to its fishing villages
caused by the hard structures built by its southern neighbor. Seawalls
were built in Nadukuppam, then in Sothanaikuppam during 2005-
2006, as the coastal erosion was forced northward. Today, these
seawalls extend all the way to Kottakuppam and Chinnamudalaiyar
Chavadi and Tamil Nadu is passing the problem back to Puducherry, as
the erosion now reaches the Union Territory enclave at Pillaichavadi and

beyond.

27. The fishing villages along the coast to the north of Puducherry
town lost more than just beach and village land as the erosionary
process crept northward. They also lost their industry. As the seawall
lengthened, fishermen could no longer launch their traditional skiffs
and catamarans. The beaches from which they launched their boats into
the sea and landed their catch back on land were gone. It is impossible
to launch from the steep seawall, which has waves crashing hard
against it. The loss of the beach space has also affected the livelihoods
of the fishing communities in several other ways as the beaches are also
used to dry fish, repair nets and carry out several other related
activities. Fishing communities complained to the Government of
Puducherry that without beaches to fish from, their livelihoods were

lost.

12
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28. In 2004, Dr. Z.S. Tarapore, retired director of CWPRS, who was
part of the design team of the Puducherry harbor at Ariyankuppam
wrote to the GoP following his visit to Puducherry and warned the GoP
against construction of groynes. He warned that the construction of
groynes was a "dangerous proposition" since the groynes would only
transfer the problem of erosion further down drift, where there were
heavily populated areas. Among other things he suggested to
undertake "a massive nourishment programme" to control the problem
of erosion to the north of the harbor. During the same time, in his
address to the 6th CPDAC (Coastal Protection & Development Advisory
Committee of the Central Water Commission), in the year 2004, the
problem of erosion was discussed and it suggested that groynes and
seawalls were not the answer. The erstwhile Chief Secretary of
Puducherry advocated that "cost-effective and environment friendly
technologies" should be adopted to address the on-going problem of
erosion. During the 10th CPDAC meeting it was once again emphasized
that "coastal protection works and the coastal zone management should
go together since one had impact on the other. Also, the States should
not think only of the sea walls as a protection measure to protect the
shoreline but also adopt other new technologies which preserve the

beaches and ecology as well."

29. In 2004, the Tsunami struck the East coast of India. The coastal
populations of the Puducherry region did not suffer much damage as
most of the inhabited areas were located in areas that were in
significantly elevated from the level of the sea. However, with an
abundance of funds flowing into the Government's coffers, as a knee-

jerk reaction and a populist measure, large amounts of money were

13
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spent to enlarge the seawalls along the Puducherry coast instead of
spending those funds on the much required and planned beach
nourishment that would have restored the beaches and protected the
Puducherry town and coastal villages more effectively against any future

Tsunamis.

30. In spite of expert views on the dangers of constructing groynes and
the necessity of conducting detailed studies off the coast, the PWD drew
a fresh proposal to construct groynes along the Pondicherry coastline.
In November 2006, a 50 m long groyne was constructed just adjacent
and north of the New Pier. From enquiries it was learnt that this groyne
was built without any environmental clearance and its construction was

abruptly halted upon enquiries.

31. Notwithstanding the severe erosion along the coasts of
Puducherry, the Government of Puducherry did not resume the
dredging and sand bypass operations that might restore some portion
of beach to its coastline. Instead, under pressure from fishing villages
to artificially recreate sandy beaches from which to fish, both the
Government of Puducherry and the Government of Tamil Nadu began

building groynes at intervals along the coast in 2005.

32. In April 2007, the Government of Tamil Nadu constructed two large
groynes at Thandirayankuppam. The southern groyne is 100 m long and
the northern groyne is 170 m long. These groynes triggered severe erosion
of the coastline to the north. About 70 m wide beach was lost in the
same year to the north of the groyne. Since the construction of these
groynes, about 2.5 acres of beach has been lost severely affecting the

villages of Chinnamudaliarchavadikuppam and Bommayarpalayam.
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The village of Chinnamudaliarchavadikuppam lost several homes as a
result of the human-induced erosion. Several other private and public

properties have also been damaged.

33. On 20t July 2007, members of civil society groups met the
officials of PWD & Port Secretary, Mr. Anbarasu and discussed the
urgency for the Pondicherry Government to resume dredging and sand
nourishment activities at Pondicherry Harbour entrance. When queried
about the status of the proposed construction of groynes, Mr. Anbarasu
stated that there was no definite proposal and he was seriously

considering dredging and sand nourishment.

34. In July and August of 2007, elected representatives from the
seven fishing villages of Anichankuppam, Chinnamudalyarchavady,
Koonimedu, Mudhaliarkuppam, Nadukuppam, Notchikuppam and
Pudhukuppam, which are located in the Kottakupam and Marakanam
Blocks of the Villupuram District wrote to the Hon'ble Chief Ministers of
Puducherry and Tamil Nadu and also submitted resolutions to inform
them about their plight caused by the human induced erosion of the
coast and also demanded that the beaches in front of their villages be
restored so that they may pursue their livelihoods. Being located to the
north of Puducherry and seeing the human induced erosion spread
towards their beaches they were understandably deeply concerned about
the future of their coastal environment and their livelihoods that
depended on it. However, no action was taken to fulfill their demands

and needs.

35. Following public outcry by several environment groups the

construction of other groynes that were also planned was stopped. On
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Nov. 3rd 2007 a public consultation meet was held in Auroville
between Government officials of Puducherry, Tamil Nadu in the presence
of experts (Governmental and Nongovernmental) and civil society groups.
The following solutions and measures were unanimously agreed upon and
proposed:

Immediate —

a. Activate sand by-passing system for nourishment and restoration

of beach immediately north of Puducherry harbor.

b. Undertake model studies urgently to arrive at the best method
of restoring the eroding beaches of Puducherry and Tamil Nadu.
Study the impact of groyne fields with and without artificial

nourishment, before embarking on new measures

c. Remodel the harbour entrance for maximizing natural sand by-

passing:

i. Initially for the existing fishing harbour
ii. Later for proposed deep water commercial harbour

Long Term:

d. Restoration to include artificial nourishment, as universally

accepted
e. Investigate off-shore sand deposits for nourishment

f. Identify suitable sand nourishment equipment to operate in wave

environment

Administrative:

g. Coastal Zone Management Authorities (CZMA) of Tamil Nadu and
Puducherry to coordinate and take up the issue of coastal erosion

jointly
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h. Initiate Puducherry component of Integrated Coastal Zone
Management Plan (ICZMP), in conjunction with Tamil Nadu's

ICZMP.

i. Funds to be provided for modeling and hydrographic survey

36. On 7th December 2007, Mr. C.V. Shankar, IAS, Officer on Special
Duty (RR) & Project Director (ETRP & TEAP), GoTN who had attended
the consultation meet on 3rd Nov. 2007 wrote to the GoP with regards to
proposed construction of groyne filed from Kuruchikuppam to Solai
Nagar. He requests that this should be undertaken only after the
preparation of a comprehensive plan for the coastline, that is

sustainable, livelihood sensitive and eco-friendly.

37. On 26th December 2007, the Pondicherry Government
inaugurated Capital Dredging, to be taken up at Harbour Entrance.
However, when the capital dredging operations began it was shockingly
and disappointingly learnt that the dredged sand was being disposed
of in deep waters, off shore outside the littoral zone and not used for
beach nourishment. Ironically, during the inauguration of capital
dredging operations that was held with much fanfare at the New Pier
premises, large banners publicizing Beach Nourishment were displayed

in spite of the fact that no beach nourishment was being undertaken.

38. On 27th December 2007, members of civil society held meetings
with the Port Director of Pondicherry and expressed disappointment
that the sand dredged from the harbour entrance was being dumped
into the deep waters instead of being used for beach nourishment.

Members of civil society met the officials of Pondicherry port and the
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Secretary, PWD on 28t December 2007 on the issue of sand
nourishment not being undertaken. The officials promised to look into
the issue but however on 1st January 2008 the construction of groyne

at Kuruchikuppam was resumed without any environmental clearance.

39. In January 2008, representations were made to the Secretary,
MoEF about the on-going problem of human-induced erosion along the
Pondicherry-Tamil Nadu coastline. The Secretary wrote to the GoP
asking them to discuss matters of erosion with GoTN in order to find a
viable solution and save the beaches. In total disregard of the
observations, recommendation and conclusions of the Nov. 2007 meet,
the Govt. of Puducherry initiated a project of construction of groynes
along the coast of Kuruchikuppam and Solai Nagar. With construction
of groynes continuing to damage the coastline, Jesuratinam, convenor
of Coastal Action Network from Nagapattinam filed a writ petition in
the High Court at Chennai (W.P. No.1452 of 2008) seeking a Writ of
Mandamus, directing the Government of Puducherry (a) to forbear
from constructing groyne fields in the coastal region of Puducherry,
(b) to conduct appropriate scientific studies for development of a
sustainable and comprehensive coastal management plan for the
restoration of the Puducherry/Tamil Nadu coastline, and (c) to frame
a suitable scheme to ensure that the natural movement of sand is
restored so that the coastal areas of Puducherry and Tamil Nadu are
protected from erosion. The Government of Tamil Nadu was also a

respondent to that petition.

40. This writ petition was disposed on 13 February 2008, after the

learned pleader for Government of Puducherry declared in open court
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that the activity of construction of groyne field would not be
undertaken without the prior permission from the Ministry of
Environment and Forestry, Government of India. On this
representation by the Government of Puducherry, the High Court
dismissed the petition and made no orders with respect to the
incidental and ancillary prayers. However, contrary to the undertaking
given in Court, construction has begun without obtaining

environmental clearance, causing grave irreversible damage.

41. Following the above writ petition, the MoEF constituted a three
member committee to visit the Puducherry site proposed for groyne
construction. The Committee visited Puducherry on 11th and 12th
June 2008 and subsequently reported that as a long-term measure,
the GoP should seriously consider sand by-passing of the required
amount of sand as this was likely to mitigate the problem of erosion.
The committee also suggested that a study covering both Puducherry
and adjacent Tamil Nadu coast should be undertaken by a reputed

organization. Neither of these have been implemented so far.

42. At the national level, coastal erosion has also been become an
increasingly pressing issue with every coastal state facing some form of

coastal erosion or the other.

43. In April 2009 the Asian Development Bank prepared a report for
itself and the Government of India for India's sustainable coastal
protection and management. In this report, the following significant points
are made:

Change of philosophy:
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"The change to sustainable and soft engineering measures for
protection needs to be supported by an effective institutional
framework including the Government at different levels,
communities and also the private sector. To achieve the necessary
levels of support requires a shift in Government policy with a clear
mandate for the concerned organizations. A key technical issue is
the diagnosis and identification of appropriate solutions for
coastal protection works. The projects presently being
implemented in the states are based almost entirely on the
continued expansion and rehabilitation of rock protection works.
This type of development is and will continue to have very serious
environmental and social implications. There is a need to
completely reshape the approach and philosophy to planning,
design and implementation of coastal erosion works. Soft
solutions for erosion control are now well developed and are
already beginning to be implemented in India. There is need to
help and guide a well-planned and programmed transition
process as well as ensure the planning and designs for the
proposed investment program meet the highest standard of
environmentally and socially appropriate solutions. There is also
a need to identify and address the causes of erosion, frequently
these are manmade and the most appropriate solution is to
address the cause rather than the effect. This requires an integrated
and coordinated approach to the planning and development of all

coastal infrastructure and shoreline uses."

Sector assessment:
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"The coastal protection strategy in India is synonymous with a
prime objective to protect the land; the concept of protecting the
beach and the environment are relatively new concepts; coastal
protection is not perceived within the wider context of the
economic development of the coastline. The most frequently
applied methods for coastal protection have been through the use
of hard structures such as seawalls or groynes. Despite many
failures and environmental damage seawalls and groynes have
continued to be constructed which in many cases has simply
shifted the problem to neighboring coastal areas or left the real
problem to be solved by future generations. As the pressure on
the coastal zone due to human-induced activities as well as
relative sea level rise keeps expanding, there is an urgent need

to find sustainable solutions for coastal protection."

"There is a general awareness of the impacts of hard structures.
Rock wall comes easily and soft solutions are largely untried and
the technologies are not well understood. The continued use of
hard technologies for coastal protection are being questioned by
decision makers and there is now a widespread interest and
realization of a need to change to softer and appropriate solutions
The move to softer solutions although an easy and acceptable
solution in principle but in practice requires significant
behavioral changes by all those involved. The transition from
hard to soft structures will require an integrated program of
awareness, training, capacity building and other support

initiatives."
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"Presently measures to manage coastal erosion have generally been
designed as a local emergency measure rather than sustainable and
economically beneficial perspective. The most frequently applied
protection methods are hard structures such as seawalls or groynes.
Such interventions provide only land protection, and do not address
the root cause of the problem; in many cases the protection
structures actually accelerate erosion resulting in major losses of

the beach."

Institutional arrangements:

"Central Water Commission (CWC), the technical arm of MoWR
is the apex agency for shoreline protection / coastal erosion
works in the country. CWC implements coastal protection works
through two Directorates viz. the Coastal Erosion Directorate
(CED) and the Beach Erosion Directorate (BED). The activities of
the two directorates are not well coordinated and lateral
communication between the two peer bodies is virtually non-
existent. The apparent lack of an integrated approach to coastal

erosion problems stems from this structural imbalance."

Policy:
"A major weakness in the current sector orientated sector
development is the difficulty of addressing the processes and
impacts of one sector on another. A prime cause of erosion is the
interaction of coastal infrastructure on the natural coastal
processes. To help this horizontal coordination is proposed to
establish the CWC and the State Executing Agencies (SEA) as the
lead group at National and State levels to coordinate coastal

infrastructure activities. At National level the leading
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organization should be the CWC. The CWC remit is presently
restricted to erosion control but there is a key requirement for
the coastal erosion directorate to take on a wider coordination
role of all coastal infrastructure works including erosion control,
ports and harbors, dredging etc. At the State Level it is proposed
to establish a Coastal Infrastructure Management Unit (CIMU)
within the State Executing Agencies. This unit would be given a

mandate to coordinate all coastal infrastructure programs.

"There is requirement for a policy document to support the process
of shoreline management planning. The policy document for

shoreline management planning should include:

(i) Charging the Coastal District Authorities to prepare
Shoreline Management Plans (in coordination with the State
Executing Agencies and agencies) over an agreed period. The
shoreline plans would be advisory and non-statutory. The
plans would be participative involving the stakeholders and
local level stakeholders in the primary planning, as well as
lateral involvement of different government departments /

sector agencies.

(ii) Increasing the mandates of the SEA and the CWC to take
on a lead coordination role in the overall coastal
management specifically to coordinate and guide the

development and management of all coastal infrastructure.

(iii) Ensuring that all shoreline developments and interventions
are properly studied and subject rigorous technical analysis
including numerical modeling. Projects should be

supported by environmental assessments."
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44. In June 2009 an expert committee of the MoEF published the
report "Final Frontier - Agenda to protect the ecosystem and habitat of
India's coast for conservation and livelihood security." In this report the
committee noted that currently, the shoreline of the country is
undergoing a major change because of a large number of port and
harbor projects. These projects involve large quantities of dredging,
shore protection works, breakwaters, and reclamation. Experts are
unanimous that each structure would impact the shoreline-particularly
the beach formation. Already, many of these infrastructure projects have
caused significant shoreline changes-like in Ennore, Puducherry,
Alibag, Digha and Dahej. It is also observed that the shoreline is being
impacted adversely by mining projects and by interventions like the
building of shore-protection structures like groynes. The  Committee
was of the view that these developments have all led to serious threats
to the coast, as especially beaches face severe erosion and shorelines
are visibly changing. Given that the Central and state governments
propose to construct several ports and harbours all along the shore in
the coming years, these projects could have irreversible adverse impacts
on the coast. The Committee recommended the following:

“The government must immediately study the cumulative impacts of

the individual projects on the coastline, pending which there should

be a moratorium on expansion of existing ports and initiation of

new projects.”

45. Subsequently, in 2009 the MoEF assigned to the Ministry of Earth
Sciences (MoES) to conduct a study for identifying the coastal stretches
with regard to human-induced erosion/accretion caused by
construction of shore protection measures and breakwaters of ports.

Based on the discussions held with MoES, the study was initiated in
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two phases namely - (a) phase-I to submit a report based on existing
data/information by 15 th October, 2009; (b) phase - II of the study
involves micro level analysis that would be carried out for the entire
country for the purpose of examining shoreline changes due to existing

projects and identify suitable sites for development.

46. In October 2009, ICMAM and INCOIS, MoES, submitted a joint
report to the MoEF in which they stated that:
"Coastal structures constructed for port operations and coastal
protections works interfere with the littoral transport are found the

most common cause of coastal erosion."

"A groyne just shifts the erosion problem to the downstream area..:
The more efficient the groyne field is in protecting the shoreline
within the groyne field, the more lee side erosion will be experienced

downstream."

"When a breakwater is built on the shoreline it interferes with
the littoral drift budget and the results are sedimentation and
shoreline impact. Like a groyne, the breakwater acts as a
blockage of the littoral transport, whereby it causes trapping of
sand on the upstream side in the form of an accumulating sand
filet, and the possible bypass causes sedimentation in the
entrance. The sedimentation requires maintenance dredging and
deposition of the dredged sand. The result is a deficit in the
littoral drift budget which causes lee side erosion along the

adjacent shoreline."

"The major interventions which lead to morphological impact are

listed as:

25

Page 222 of 257



787

Coastal structures of any kind, which by their occupation
directly impact the transport processes and thereby the
coastal morphology. Such structures are typically the
Ports and marinas, active coastal protection structures
(groynes, breakwaters and all other structures occupying part
of the foreshore and/or the shoreface), passive coastal
protection structures (revetments, seawalls etc. which fix the
coastline), reclamations and dikes, inlet jetties at tidal inlets
and sea works at river mouths, embankments for bridges
/runways, intake / outlet structures crossing the littoral

zone."

The report also stated that about 23% or as much as 1248 km of shoreline
along the Indian main land is affected by various degree of erosion varying

from minor, moderate to severe.

47. In May 2010, the Department of Science, Technology and
Environment (DSTE) and the Puducherry Coastal Zone Management
Authority (PCZMA) of the Government of Puducherry held a consultation
meeting on "Restoration and Protection of Puducherry Coastline" which
was attended by various Government Departments, experts from the
National Institute of Ocean Technology (NIOT), Anna University,
members of the Auroville Foundation and of civil society. As reported in
the Minutes of the Meeting "There was a consensus among the
participants on the need to protect and nourish the coast of Puducherry
and the adjoining areas by adopting site specific coastal protection and
restoration techniques after carrying out scientific studies and in
consultation with all stakeholders including fishermen community."

However, no concrete measures have been implemented to date.
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48. A May 2010 document of the CWPRS states that of the various
methods used for protection of the coast such as seawalls, revetments,
bunds, groynes, offshore breakwaters, etc., the nourishment beach is
the best method that should be used for shore protection. However, due
to other considerations beach nourishment is still seldom used. Later
in the same year, the Indian Journal of Geo-Marine Sciences publishes
a paper on coastal erosion and mitigation methods. The author of that
study concludes "The recent trends in coastal erosion mitigation is
shifting towards soft, innovative, and pro-active methods, since the
hard methods have their own repercussions on coastal land and
beaches such as down-drift erosion, high cost, poor aesthetics etc.
Hard structures such as seawalls and revetments, stop erosion of
coastal lands, but refocus the erosion onto the beach. A number of soft
methods are available now for erosion mitigation and are being used
popularly all over the world. They are very eco-friendly, cheap and
construction-friendly too. They may be necessarily adopted on a larger
scale in the future erosion mitigation projects, and choice of the
particular solution depending upon the local hydrodynamics and site

conditions."

49. In October 2010, the PWD, GoP had commenced a Sea Wall project
along the coast of Chinnakalapet Village, Puducherry without obtaining
prior clearance under the Coastal Regulation Zone Notification, 1991.
The site was inspected by members of the Puducherry Coastal Zone
Management Authority and direction was issued on 13.10.2010 to the
Chief Engineer, PWD under Section 5 of Environment Protection Act,
1986 to stop the sea wall construction immediately and submit

necessary application to PCZMA for obtaining the Coastal Regulation
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Zone Clearance. PWD has complied and stopped the work. No further

work has taken place since then.

50. In the month of November 2010 an official of the MoEF from the
Southern Regional Office at Bangalore assessed the state of the coast
of Puducherry in relation to the development of fishing harbor at
Murthykuppam as it was being opposed by civil society groups. In this
report it was observed that "For the old fishing harbor, it was informed
that even though, on some earlier occasions, some of the concerned
authorities have attempted to address the problem of coastal erosion,
the measures taken for the old harbour remains inadequate and not
comprehensive since the attempts made were too small and were on
piecemeal basis, thus the efforts are not successful in controlling the
erosion problems. In the new fishing harbor also a similar situation is
arising. Now it is high time for the Government of Puducherry to prepare
and launch a detailed implementation plan after due consultations with
experts and by integrating all the concerned departments & stake holders
for properly managing the coastline and to solve the issues arising out of
developments which are taking place in the coast line of Puducherry and

adjoining Tamil Nadu."

51. In the month of December 2010, the Project Implementation
Agency for the Emergency Tsunami Reconstruction Project (PIA, ETRP)
of the GoP issued a Tender for "Maintenance Dredging Works at
Ariyankuppam River and the Sea Mouth for Puducherry Fishing
Harbour" as part of the reconstruction and modernization of fishing
harbor at Puducherry. The related maintenance dredging operations
began in 2011 and are still continuing to date. However, while the

dredging contractor is required to dispose the dredged material in the
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ocean, the dredged material was instead dumped on the land and within
the harbor limits. The dredged sand, estimated to be amounting to about
1,50,000 cubic meters is still lying on the land instead of being returned
to the littoral drift. This subtraction of coastal sediment from the
sedimentary budget of the Puducherry-Tamil Nadu coastal
compartment and sediment cell is resulting in erosion of the coastline.
Several representations to put the sand back into the sea to nourish the

beaches have been made but no action has been taken till date.

52. In January 2011 the Puducherry PWD issued an Expression of
Interest (EOI) for erosion control and reclamation of Puducherry beach
with "soft solutions" such as geo tubes, clearly stating that all
conventional "hard" measures such as "boulders, tetrapods, etc.," were
excluded from the chosen solutions, as deemed harmful for the coastal
environment. Additionally, it is stated that the proposed solution
should have a short-term and long term perspective plan to ensure
better coastal environment. Moreover, the proposed solutions should
involve the authorities of neighbouring state and stake holders. Most
importantly the consultant should "ensure that there is no adverse
impact to the coastline due to the implementation of the project." This
point is emphasized in the EOI repeating that "there is need to ensure
that this does not affect the adjoining features of the coast line both in

the state of Tamil Nadu and Puducherry." Finally, during the post-
construction stage, the project proponent is supposed to achieve the
objectives of coastal protection and reclamation in a "holistic manner."

By undertaking such a project, the Government of Puducherry should

be able to address its coastal erosion problems while ensuring that the

29

Page 226 of 257



791

neighbouring state and areas of Tamil Nadu not only do not get affected

but also benefit from it.

53. On 18t August 2011 the Hon'ble Minister for Public Works
Department, Govt. of Tamil Nadu writes to the Hon'ble Chief Minister of
the Govt. of Puducherry to apprise him that the lack of sand by-passing
and its effect on the littoral drift at the Ariyankuppam Harbour in
Puducherry has caused severe erosion of the neighbouring Tamil Nadu
coastline, as a result of which in the year 2006, 200 m of beach was
eroded, several homes were destroyed and the life of a child was lost.
The Hon’ble Minister draws the attention to an earlier letter from the
Govt. of Tamil Nadu in which the GoP is requested not to continue
construction of groynes without proper technical studies as it is likely
to further affect the Tamil Nadu shoreline. He also informs that the
proposed Deep Water Port would have a catastrophic effect on the
shoreline of Villupuram District. He also requests the GoP to start sand
by-passing and to desist going ahead with the proposed Deep-Water Port
without obtaining the prior consent of the GoTN so that Tamil Nadu
coastline is not further affected. On 29th November 2011, a second letter
is sent to remind the GoP to start sand by-passing at the harbor and to
stop further interruption of Littoral Drift that would take by
construction of the proposed Deep Water Port which would further affect

the Tamil Nadu coast and go against his Govt's interests.

54. On 29th Dec. 2011, the Secretary, Port Department, GoP held a
stakeholder’s meeting on restoration of Puducherry coastline as
reported in the Minutes of the Meeting circulated on 23rd Feb 2012.

During that the Secretary suggested that "all should work for a
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sustainable solution to the problem of erosion." The Chief Engineer,
PWD-cum Director of Ports-responded that "the PWD was called by the
MoEF and had suggested that Geotubes be put up along the
Puducherry coast towards restoring the coastline.”" During the meeting
"all agreed that the rejuvenation of the lost beaches is of vital
importance since it would not only help the fishermen but also
facilitate tourism." To conclude, the Secretary assured that "a long
term sustainable solution to the restoration of the coastline of

Puducherry [was] for the benefit of one and all."

55. On 2nd February 2012 the Government of Puducherry constituted
the Evaluation Committee for Assessing the consultant for the coastal
protection work in Puducherry using Geotextile tubes. This committee

is yet to meet.

56. In March 2012 the MoEF wrote to the Government of Tamil Nadu
to enquire about the construction of groynes along the
Chinnamudalyar Chavadi Kuppam coast based on a complaint against
the proposed groynes that was made by the NGO Pondy CAN. No action

was taken.

S57. In its September 2012 report, the National Institute of Ocean
Technology (NIOT) stated the following with regard to the groynes
constructed in Puducherry and Tamil Nadu: "It is recognised that
groynes should be used only to maintain existing conditions, rather than
enhancing beach volume or eliminating erosion... But this should be
used only after exhausting all other available options for restoration."

The report also stated:
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"There is a need for a well-defined plan that seeks to treat the
shoreline and the issue of erosion in a more integrated, sustainable

and strategic manner."

"It is recommended to have a total and common shoreline
management plan for the entire Puducherry and the adjacent Tamil
Nadu coast so that short-term and long-term strategies can be
drawn considering the coast in total. The short-term strategies
required at specific sites can be designed and integrated in long-term

strategies, if a shoreline management plan is prepared.”

"As Puducherry is known for its tourism/recreation, it is
advisable to restore the natural beach by implementing beach
nourishment... The above option will not only help in gaining a
natural beach but also help in controlling the erosion of the
northern coast. The detailed design of beach nourishment
scheme can be worked out based on discussions. Also, eco-
friendly techniques and "soft engineering measures" to stabilize
the coast could be implemented along with beach nourishment
for retaining the sand and to restore the ecological functions and
services that are provided by sandy beach ecosystems as well as
enhance livelihood opportunities for the fishing communities
and increase value to the coast." "A long term and permanent
solution can be found if both the Tamil Nadu and Puducherry
Governments jointly work towards a common, long-term and
sustainable shore restoration strategy. Short-term solutions
may need to be implemented, but these have to take into account
the long-term solutions and should be "no-regret" solutions."

"The general principle of "working with nature" would be a better
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approach for cost-effective and sustainable coastal protection
measures. Puducherry needs to consider modern protection
practices which achieve a more effective and sustainable means
of coastal protection while also addressing local amenity and
economic development aspects. It is most important to ensure
that the natural movement and flow of sediment along the

shoreline is maintained."

"The beach restoration will primarily benefit the coastal dwellers
living along the Puducherry and nearby Tamil Nadu coast
including fishing households, the owners, operators and
employees of fishing boats, hotels and other tourism related
businesses and their employees. But mostly it will benefit all the
residents of this peaceful coastline whose young children have

never even seen its beautiful beaches."

58. The report “The Challenged Coast of India” published in October
2012 also points out with regard to the performance of the groynes that
were built along the Soudanikuppam-Thandiriayankuppam coast that
for every square meter of beach that has been artificially gained with the
use of groynes, about 4 square meters of beach space is damaged and
lost on the down drift side of the groynes. Therefore, it is unequivocally
demonstrated that groynes are causing more damage to the coast and

that they are exacerbating the problem of erosion.

59. Neither the Government of Puducherry, nor the Government of
Tamil Nadu examined any available options for beach restoration.
Mechanical sand bypass was not implemented. More importantly, there
is no record that the Government of Puducherry ever considered the

simplest, most effective way to' restore the beaches, end the massive
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erosion of village land into the sea, restore the livelihoods of the local
fishing communities, and reverse the trend of increasing saline
infiltration into the local aquifers: to remove the damaging harbour at
Ariyankuppam and allow the natural flow of sand to resume. When one
compares the insignificant economic benefit conferred by the harbour
with the enormous economic, social, and environmental cost of the
ravaged coastline for 18 kilometres to the north (and moving ever-
northward as hard structures proliferate), it is astonishing that the

Government of Puducherry never considered this obvious alternative.

60. A comprehensive plan for coastal protection has not yet been
considered in spite of the fact that both the Governments of
Puducherry and Tamil Nadu are fully aware that the erosion is
spreading northwards. Instead of taking proactive measures to mitigate
the erosion, the erosion is instead allowed to go on, increase and
further degrade the coastal environment. Both the governments jump
into action only when it is too late and the erosion of the coast has
become a manmade disaster in which the homes and livelihoods of the
coastal communities have been destroyed. It is only in such belated
circumstances that the concerned Government authorities resort to the
construction of seawalls as emergency measures. Under these disastrous
circumstances, the concerned authorities justify the construction of
seawalls as their only option available. Such tardy actions, ad hoc-ism and
poor planning and negligence only results in the destruction of a greater

extent of the coastal environment.

61. The destruction of sandy beaches represents a very significant

economic loss to Puducherry's tourism industry and to the traditional
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fishing industry all along the damaged coast. It is estimated that
thousands of traditional fishermen have been unable to pursue their
livelihoods since the beaches were lost and seawalls have come up; and
thousands more are now forced to launch their boats from places
outside their own villages. An estimated 300 acres of land mass has
been taken by the sea, including numerous houses and other buildings
in coastal villages. The governments of Puducherry and Tamil Nadu
have spent hundreds of crores of rupees dumping boulders to create
riprap seawalls and groynes. In addition to the environmental and
aesthetic loss to the immediate coastline, this construction activity
entails collateral environmental damage to the mountains from which
the boulders are quarried and the energy used to transport them from
mountain to seaside. The hard structures on the coastline have
radically transformed the morphology and morphodynamics of the
coast and intertidal marine zone. This has far-reaching consequences

for the entire ecosystem.

62. The endangered Olive Ridley sea turtles which are listed under
Schedule I of the Indian Wildlife Protection Act (1972) nest along the
Puducherry-Tamil Nadu coastline. Olive Ridleys are known to return to
their natal beaches to lay their eggs. But when man-made structures
have been built in the place of their nesting beaches, as is the case in
Puducherry and Tamil Nadu, these structures prevent sea turtles from
continuing their innate life cycles. Coastal structures therefore directly
threaten and further endanger sea turtles by reducing suitable nesting
habitat and displacing turtles into less-than-optimal nesting areas.
The destruction of the natural beach space and habitat by human

induced erosion followed by the armouring of the coast with seawalls
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and groynes makes it impossible for sea turtles to make their nests on
the beaches. The ad hoc and unscientific construction of seawalls and
groynes along the coast is therefore directly endangering the existence of

sea turtles.

63. The armouring of the coast with seawalls and groynes also results
in the destruction of intertidal habitat that is required by marine flora
and fauna such as planktons, crustaceans, bi-valves, mollusks, other
invertebrates and even fishes. These flora and fauna also form part of
the marine food chain which supports fish stocks. The destruction of
inter-tidal habitat therefore impacts large numbers of marine species

and ecosystems.

64. Without the beach providing the crucial sandy buffer between the
sea and the land, erosion of the seabed at the coastal margin has
resulted in salt water infiltration into the local aquifers. The Central
Ground Water Board has reported that the ground water development
in the Puducherry region is rather very high and no further groundwater
development is to be encouraged. On the other hand, there is an urgent
need for regulation of over-exploitation, protection and augmentation of
ground water resources to recharge the depleted aquifer systems. An
assessment of the vulnerability of seawater intrusion in Puducherry
coastal region is indicating that both the northern and southern coasts
of the Puducherry region are vulnerable to seawater intrusion. As the
groundwater resources of the Puducherry region are already stressed,
the increase of seawater intrusion due to human induced coastal

erosion has to be avoided at all costs.
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65. The increased salinity in Puducherry's fresh water has resulted in
hundreds of hectares of farm land becoming fallow. In addition to
ruining the taste of the local drinking water, increased salinity is well-
known to cause kidney disease. Several of the shallow wells along the
coast on which the local communities depend for their freshwater
requirements have already turned saline. The loss of freshwater
resources is causing severe hardship to the local communities as they

have to find alternative sources of freshwater.

66. Itis also important to note that at the national level the coastline
also represent the boundary of the nation and its territories. The
indiscriminate, uncontrolled, and unnatural alteration of the coastline
is resulting in the uncontrolled alteration of the national boundary,
both on land as well as offshore, of the international maritime border
and that of the Exclusive Economic Zone (EEZ). This is something that

has political and economic implications which are of national concern.

67. The seawalls and groynes are being built without any carrying
capacity studies. The coastal environment of the Puducherry-Tamil
Nadu region is already heavily and to a large extent impacted by the on-
going human induced erosion of the coast caused by the Puducherry
harbor. Further armouring of the coast with seawalls and groynes will
only result in reducing the carrying capacity of the coastal environment

beyond the point of self-sustainability.

68. The coastal environment is a highly dynamic and therefore
complex environment to manage. Experience has shown that the less
one interferes with coastal processes, the lower is the likelihood of

having coastal management problems. Across the world, increasingly
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the scientific community is of the opinion that particularly on the coast
it is preferable to "work with Nature" rather to try to "fight against
Nature." This approach is also akin to the approach of the
Precautionary Principle which advocates that if the coastline is eroding,
particularly due to human induced causes, it is preferable to address
the root causes of the problem and try to return to the original, natural,
stable state of the coastline, rather than to attempt to re-engineer the
coastal environment which results in perpetual alteration of the coastal

environment with all its accompanying negative impacts.

69. Despite the recognition by the Union and State Governments, as well
as that of related Government agencies such as the CWPRS and the NIOT,
private and professional consultancy firms, local communities, civil society
groups that "soft" engineering measures such as beach nourishment,
which are environmentally and socially friendly and increasingly adopted
world-wide, should be adopted tackle coastal erosion, especially to
mitigate and reverse human induced coastal erosion, there is however a
lack of well-defined scientific and technically sound processes and
systems for sand nourishment of eroding beaches which the
Government and their respective agencies can follow or implement. As
a result of the lack of such well-defined processes and systems,
Governments and their agencies fall back upon past experience, even
though it is obsolete and go about "business as usual." In this regard, it
is also important to note that the "business as usual" favours vested
interests, such as the consultants who get to design more and more
coastal structures as they cause more and more erosion, the quarry

owners, the transporters and the contractors who keep on benefitting
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as long as coastal structures need to be built even though it is at the

cost of the coastal environment.

70. Seeing the unwillingness of concerned agencies to restore and
nourish the beaches, very often the local communities that have at first
lost their livelihoods when their beaches have eroded, eventually get
desperate when nothing is done to control the erosion particularly when
they start losing their habitations. As a last and desperate measure to
save their homes, these communities start to demand that their homes
be immediately protected in whichever way possible, even with the use
of hard structures such as seawalls and even if it is at the cost of the
coastal environment. The measures, particularly those that are
environmentally destructive, that are demanded in a state of
desperation by the local communities and followed out of popular
demand are not necessarily the best for their livelihoods, the
environment, the society at large and the future generations, especially

in the long term.

71. Since the construction of the harbor, seawalls and groynes
commenced in Puducherry and Tamil Nadu, numerous civic groups,
including Coastal Action Network, have complained to the Government
of Puducherry and Government of Tamil Nadu and warned of the
worsening environmental and economic disaster. Both governments
have ignored these warnings and continued to build hard structures,
in the Cuddalore, Puducherry and Villupuram Districts, disrupting the
natural flow of coastal sediment, damaging their own coast and their
neighbor's, in complete disregard of the economic, social, and

environmental consequences of this construction.
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72. The Government of Tamil Nadu currently proposes to build a
series of 12 more groynes from Chinnamudalaiyar Chavadi to
Bommiyarpalayam, as well as additional seawalls and groynes to the
south of Puducherry, as far south as Cuddalore. Some of the work has
already commenced. The Government of Tamil Nadu has not sought or
been given prior permission and approval by the Ministry of
Environment and Forests, Government of India to construct these

groynes.

73. On or about 18 November 2012, the Government of Tamil Nadu
began dumping rocks on the coast at Chinnamudalaiyar Chavadi,
thereby commencing construction of a planned 180m groyne. This
activity will cause further damage to the coastline, and to the lives and
livelihoods of those who live along the coastline, if it is allowed to
proceed. The Government has, without considering the hazards of
undertaking such activity has commenced and is continuing with the
construction of the groyne, the fact that the detriment caused to the
coastal environment is not limited only to that particular sector has not,
even been considered. No proper- environmental impact assessment has
been done by the concerned authorities, in violation of governing laws
and violating rights guaranteed under Article 21 of the Indian
Constitution. The economic consequences of the damage caused by the

construction of the groyne will be disastrous.

74. On 27th December 2012 the Puducherry Coastal Zone
Management Authority (PCZMA) wrote to the MoEF requesting it to
impress upon the Government of Tamil Nadu to refrain from
undertaking ad hoc coastal protection measures such as seawalls and

groynes without consulting and taking the consent of the Government
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of Puducherry and required CRZ clearances. The PCZMA also
expressed its apprehension that the proposed and on-going coastal
protection measures erected in adjacent Tamil Nadu would cause erosion
of the Puducherry coastline. Moreover, the PCZMA also expressed the need
to follow the recommendations of the stated NIOT report which suggests
that a common shoreline management plan for the entire Puducherry and
adjacent Tamil Nadu coastline should be prepared so that short-term and

long-term strategies can be drawn considering the coast in total.

75. According to the CRZ Notification 2011, Section 3, (iv), activities
that disturb the natural course of seawater such as for erosion control
are prohibited if constructed without an Environmental Impact
Assessment study. Section 4.2, (i), (c) of the same notification also states
that the procedure for clearance of such activities should be undertaken
after comprehensive EIA with cumulative studies for projects in the
stretches classified as low and medium eroding by MoEF based on
scientific studies and in consultation with the State Governments and
Union territory Administration. The seawalls and groynes being built by
the GoTN at Chinnamudalaiyar Chavadi Kuppam and in Villupuram
District and Devanampattinam in Cuddalore District are being
undertaken without an EIA, neither with a comprehensive EIS with
cumulative studies and without consultation with the State
Governments and Union territory Administration and are therefore in

violation of CRZ Notification 2011.

76. According to the Environmental Impact Assessment Notification
2006, the construction of seawalls and groynes being built by the GoTN
at Chinnamudalaiyar Chavadi Kuppam and in Villupuram District and

Devanampattinam in Cuddalore District are classified as "Category A"
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projects as they fall within 10 km of the inter-state boundary and would
therefore require an EIA. The natural flow of sediment and beach sand
along the coast is an essential phenomenon and process which supports
natural habitats, flora and fauna, human populations and their
fundamental right to life and livelihood. Coastal sediment is a public
good that forms the very foundation of the sandy coastal environment,
without which none of the sandy coastal environments can be
sustained. The human induced loss of sediment from the coast and the
resulting erosion and destruction of coastal habitats therefore directly
results in the violation of the fundamental right to life and livelihood of
all that which is dependent on coastal sediment. Just as water, food,
air, light, etc., are an essential part of the life and livelihood of every
citizen of this country, similarly coastal sediment is equally an essential
public good which is a part of the life and livelihood of all that which
depends on the coastal environment. The human induced loss of coastal
sediment within and even across state boundaries therefore results in
the violation of the fundamental right to life and livelihood of all that
which depends on the coastal environment. Numerous representations
on the above issues described above, particularly such as the human
induced coastal erosion, mitigation and restoration through sand
nourishment, restoration of the sandy beach ecosystems and the
livelihoods of the local communities, etc., spanning a period of more
than a decade have been made by several citizen and civil society
groups. However, not only is the human induced erosion of the coast
increasing unabated, but it is even being aggravated by adhoc,
unscientific and unsustainable coastal management measures which
are arbitrary and illegal. The Respondents have not undertaken any

scientific studies with regard to the exacerbation of erosion due to the

42

Page 239 of 257



804

groynes already constructed, and erosion is rapidly progressing with no

intervention to prevent the same on the part of the statutory authorities.

77. On 29th Sep 2012, a representation was submitted to the
District Collector, Cuddalore, the 2»d applicant submitted
representation to several authorities including the respondents herein.
On 06th Jan 2012, a representation was submitted to the Government
of Tamil Nadu, requesting them to refrain from construction of groynes.
On 20tk Nov 2012 and 12th Dec 2012, further representations were
made by the applicants to the authorities, requesting them to take
appropriate action. However, no reply has been received from the
authorities and the damage caused to the environment due to the
indiscriminate construction of hard structures along the coast
continues to this day.

Stand of Puducherry Coastal Zone Management Authority (PCZMA)
and MoEF&CC

78. Replies have been filed by contesting respondents. It is not
necessary to refer to all the replies. It will suffice to refer to the affidavit
filed by Puducherry Coastal Zone Management Authority (PCZMA) on
06.10.2021 and the reply filed by the MoEF&CC. PCZMA refers to
comprehensive Shoreline Management Plan (SMP) for Puducherry in
May, 2015 by the National Institute of Ocean Technology (NIOT),
Ministry of Earth Sciences, after monitoring the coastal processes
responsible for the shoreline changes from 2012. The SMP was
submitted to the MoEF&CC. NIOT designed a hybrid solution for the
first time in the country with two reefs and sand nourishment for
restoring the eroding beach along Puducherry town. The proposed

hybrid solution involved the following:-
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i. Construction of one Nearshore Wedge Reef opposite to the Chief
Secretariat on the north end of Puducherry town foreshore, with
the crest at Chart Datum.

ii. Construction of one Offshore Reef placed at the south end, at 300
m north of the pier, with the crest at 1 m above Chart Datum.

iii.  Sand nourishment using 4,50,000 m3 of sand between northern
and southern reef along the Coastline of Pondichery Town and

Gandhi Statue

79. The above project has been adopted in Puducherry for which CRZ

Clearance has been granted.

80. The executive summary in the report of the NIOT is as follows:-

“Many beaches along East coast of India are subjected to
erosion, which threatens habitat, property, public infrastructure, and
the tourist industry. Loss of sand can be attributed natural changes
(sea level rise, storms, and more recently persistent low pressures
due to climate change) and man-made activities (harbors, jetties,
seawalls, groins, dredging of tidal inlets and damning of rivers).
Pondicherry coast is not exceptional and after construction of
Pondicherry harbour, coast north of harbour 1s subjected to sea
erosion. Initially, sand bypassing was carried out by harbour
authorities to prevent down drift erosion and to maintain channel free
from siltation. Later, discontinuing of sand bypassing due to various
technical reasons, lead to erosion on Pondicherry city. UT Pondicherry
and Tamil Nadu State Government resorted to short term measures to
protect the coast from erosion. Seawall of length 6 Km was
constructed by UT Pondicherry, which covers city of Pondicherry and
the coastal stretch (2 km) from Sodhanaikuppam to
Thanthriyankuppam was protected groin field combined with seawall
by Tamil Nadu government. The erosion problem shifted further north,
Chinnamudalaiyar Chavadi is experiencing increased erosion and
many buildings were lost to sea. Highly eroding fishing hamlet, north
of Chinnamudalaiyar Chavadi, and Chinnakalapettai village in UT
Pondicherry were also protected by seawall. As on date, 8 km length
of the coast was protected by seawall and groin field along
Pondicherry coast by UT Pondicherry and Tamil Nadu Government.
The above solutions could protect the coast under threat but the
authorities and stake holders need an integrated long-term solution
for protection of coast and restoration of natural beach.

Since, the available information on Pondicherry coast is not
sufficient for working out suitable strategies; NIOT was consulted by
both UT Pondicherry and Tamil Nadu government to work out long
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term/ short term strategies for management of coast from erosion and
impact of cyclones. NIOT has initiated studies to evolve strategies
for protection of Pondicherry coast under the project
"Demonstration of Shore Protection Measures through Pilot
project”, with financial support from Ministry of Earth
Sciences. NIOT has taken p task of developing strategies for
protection of Pondicherry coast with objectives: 1) Assessment
of status of existingprotection measures and its performance
2) To Understanding the processes responsible for shoreline
changes through monitoring waves, tides, currents, sediment
characteristics and coastal morphology 3) Analysis of
long/short term trends of shoreline along Pondicherry coast
and 4) Development of shore protection measures through
numerical models. The first three activities were completed
and documented in the present report. The final report with
strategies for protection of coast will be arrived at based on
the discussion with the governments of Tamil Nadu and UT
Pondicherry and stake holders.

The study aims at understanding various dynamical
aspects of coast (water level variations, currents & circulation,
tides, waves, bathymetric variations, sediment transport,
shoreline changes etc.) to develop hind cast, now cast and
forecast models on shoreline changes in priority areas for
identification of vulnerable areas of erosion/ accretion to
arrive at remedial measures for protection of coastline from
natural and human perturbations. The strategy proposed in
the present study aims at obtaining a comprehensive picture
on shoreline changes along Pondicherry coast and to take
remedial measures for shoreline management along the
stretch.

The study area with coastline length of 18 km was divided into
four distinct zones, namely 1) Pondicherry harbour and adjoining
areas, 2 km 2) Pondicherry city, protected by seawall, 6 km 3) Groin
field, 2 km and 4) Open coast, 8 km. The shoreline changes in these
four zones were analyzed using remote sensing data and field
measurements. The result indicate that the average rate of erosion
and accretion is 4m/yr and 5m/yr respectively and the coast needs
immediate attention for its protection from natural causes or man-
Imade activities. The estimated rate of net drift would be in the order
of 0.28 -0.30 million cum, which needs to be confirmed by detailed
shoreline monitoring.

Coastal processes responsible for shoreline changes were
monitored during 2012, where data on winds, waves, tides, currents,
sediments, bathymetry etc. were collected between Pondicherry Port
and Kalapettai village, covering a coastline of 18 km. Seasonal
variations on water levels, wave climate, currents and circulation
sediment transport, shoreline changes etc. were studied. The
measurements made indicated that the tide propagates from south to
north. Currents measured upto a depth of 20 m were found to be
seasonal, northerly during SW monsoon and southerly during NE
monsoon. The average currents during SW and NE monsoon would be
0.3m/s and 0.5m/s. The near shore currents generated by waves
follow pattern of coastal Currents In Tamil Nadu coast, which is added

45

Page 242 of 257



81.

807

advantage in developing snore protection measures. Wave climate
indicate that 70% of the waves approach the coast from SE direction
and the remaining 30% from NE direction.

Pondicherry, known for tourism/ recreation, has lost its natural
beach due to construction of seawall. It is advisable to restore
natural beach by implementing beach nourishment. Initial
estimates indicate that sand to extent of 3.0 million cum need
to be placed north of harbour for length of 600 m near the
Gandhi statue. The above option not only helps in gaining
natural beach but also helps in controlling the erosion of
northern coast. The detailed design of beach nourishment
scheme can be worked based on the discussions. Also, eco-
friendly techniques and "soft engineering measures" could be
implemented along with beach nourishment for retaining of
sand and also to restore ecological functions of the coast.

Short-term solutions may need to be implemented, but these
solutions have to take into account the long-term solutions and should
be "no-regret" solutions.

A long-term and permanent solution can be found if both the

Tamil Nadu and Pondicherry governments jointly work towards a
common, long-term and sustainable shore restoration strategy.”

Summary and recommendations in the report are as follows:-

“Summary and Reeommendations

The coast along Pondicherry and the adjacent areas of the
Villupuram district has been experiencing severe erosion for the
past 20 years. Natural causes interception of littoral drift by the
harbour at Ariyankuppam village, Pondicherry constructed in 1990
and the subsequent construction of coastal defence structures such
as seawalls and groins caused erosion in this and groins regions.
Pondicherry and Tamil Nadu governments made several attempts
to protect the coast under threat using options like seawalls and
groins. Though these protection measures have offered some relief
to the coast under threat, adjacent parts of coast areas are eroding,
more unstable and are constantly under threat.

There is a need for a well-defined plan that seeks to treat
the shoreline and the issue of erosion in a more integrated,
sustainable and strategic manner. This can be achieved by
a Shoreline Management Plan (SMP), which considers the
issues at a reasonable scale and focuses on restoring the
natural sandy beaches. Policy makers, engineers and
stakeholders seek a long term solution to restore the sandy
beaches of this entire affected region. The basic questions
which need to be answered and wunderstood before
attempting any such coastal restoration scheme are
following:
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1. Present status of coast (geomorphic setting and
functional performance of already implemented
protection measures)

2. Coastal processes along this coast in relation to

proposed coastal restoration schemes.

Priorities of policy makers and stakeholders

Requirements of stakeholders

Economical, environmental and social sustainability

of proposed restoration measures.

ahw

Considering the above, the overall objective of the
coastal restoration project should be to address the coastal
restoration needs through the implementation of
economically viable restoration works using environmental
and socially appropriate solutions. This report describes the
present status of the coast and the performance of existing
coastal protection schemes. The data on sea bathymetry,
land topography, hydrodynamics (tides, waves, currents and
sediment characteristics) and shoreline changes was
collected for analyzing the coastal processes. A joint
meeting with Tamil Nadu and Pondicherry governments is
required to draw strategies for coastal restoration measures
where various technical alternatives can be analysed in
relation to the priorities of the government keeping in view
that the solution adopted should be sustainable, long term
and permanent without affecting the coastline located
further north.

The analysis of long-term shoreline change data
indicate that the average rate of Shoreline recession and
progression over a period of 30 years is in order of 4 m/yr
and 5 7yr respectively. However, localized shoreline change
rates. recession specifically, of 50 In in a season were
observed. However, the rate of shoreline change and/or
erosion is dependent on gradient of sediment transport
along the coast, which is dependent on Configuration of the
coast, near shore current and availability of the sediments.

The 18 km length of coastline of Pondicherry was
divided into four zones for analysis. The first zone (Zone A)
covering a length of 3.5 km represents the zone of direct
influence of the Pondichery harbour. The sand has
accumulated up to the tip of the south breakwater with
maximum accretion of 180 m and the sediment started
bypassing to the north. The northern side of the harbour is
protected by a seawall and sediment deposition is noticed,
during the NE monsoon due to the southerly drift. The
maximum erosion is about 40 m at distance of 600 m from
north breakwater from 1991 to 2000. The second zone (Zone
B- 4 km), which is part of Pondicherry township is protected
by a seawall. Securing at the foot of the seawall is noticed
during active monsoon. The third zone (Zone C- 2.5 km) is
protected by a series of disjointed groins. These groins were
constructed during 2005-2007 and. accretion to an extent of
90 m is noticed at northern longest groin located at
Thathiriyankuppam. The accretion at all groin
compartments indicate availability of sediments along the
Pondicherry coast during both monsoons.
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The CWPRS (1978) has reported that the net drift was
estimated to be about 500,000 cu.m. at the time of design of
Pondicherry Harbour but the present estimated rate of net
drift by us would be in the order of 2,00,000 - 2,80,000 cu
m, which needs to be confirmed by detailed shoreline
monitoring. The coast north of longest groin at
Chinnamudalaiyar Chavadi village has experienced
increased erosion and shoreline recession during2008to an
extent of 70 m. South of this coast regained some lost
material during 2012 due to southerly drift and bypassing
of sediments from the groin with a net accretion of 20 m.
The Zone D with a length of 8 km is not protected by major
scheme and maximum erosion observed 1991-2010 is around
25m. A sea wall of length 165 m was constructed at village
Chinnakalapettai to protect the coast from erosion.

The following are major observations for arriving at
coastal restoration strategies for both the Pondicherry and
adjacent Tamil Nadu coast.

e Pondicherry has been known as a beautiful beach
town. The beaches here, particularly along the famous
beach road were used for all kinds of activities by a
large cross-section of people. Children chased crabs
and looked for interesting shells. The famous Masi
Magam festival of Pondicherry relied on the big beach
where the chariots of all the gods from all the temples
near and far would come. With the beach almost gone
and the rocky sea wall, all these little everyday
pleasures of each and every resident of Pondicherry
and all those who throng to its shores, have been
snatched away.

e The basic objective of shore restoration projects
moderate the long-term average erosion rate and
shoreline change from man-made causes, which can be
achieved only if the natural dynamics of the coast is
well understood.

e The medium term analysis of shoreline change data
Jrom 1991 -2012, indicate that this region needs
immediate attention.

e Protection schemes till date have been implemented in
isolation both in Pondicherry and Tamil Nadu, a
common phenomenon even in developed countries. This
has happened because of various constraints like
scientific/engineering wunderstanding of nature,
economics of the scheme t be implemented,
institutional issues, lack of interstate coordination
and acceptance by stakeholders. It is recommended
that short-term and long-term strategies can be
drawn.considering the coast in total by Pondicherry
and Tamil Nadu Government. The short-term strategies
required at specific sites can be designed and
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integrated in long-term strategies, if a shoreline
management plan is prepared.

Pondicherry harbour is causing a deficit in sediment
supply to the northern coast. Sand bypassing carried
out by harbour authorities for certain period could
maintain the beach north of the harbour. Later,
discontinuing the sand bypassing resulted in loss of
beaches in the northern coast. The recent analysis of
satellite data suggests that parts of the littoral
sediments are bypassed naturally to northern coast.
While designing the shore restoration scheme for
Pondicherry coast, the configuration of harbour and
its relation to natural bypassing of sand at harbour
should be studied.

Pondicherry wave climate is influenced by both the SE
and NE waves With occasional cyclonic storms crossing
the coast. The maximum surge level observed above tide
is 0.7m with a tidal range of 1.2 m. The waves
approaches from SE direction from April September with
mean direction 135 deg, while during NE molnsoon. the
direction is 90 deg. The coastal currents are seasonal,
directed to north during SW monsoon and south during
NE monsoon. The average currents during SW and NE
monsoon would be 0.3m/s and 0.5 m/s. The near shore
currents generated by waves follow similar pattern like
coastal currents in Tamil Nadu coast, which is an added
advantage in developing Common shore restoration
measures. A detailed study conducted at Vellar estuary
and Ennore shows shoreline change governed by wave
climate and tidal influence is insignificant. Low pressure
systems like events of 2007 can cause significant
damage to coast and some of its changes could be
permanent. The coastal protection scheme seawall built
along the Pondicherry town for length of 6 km need to be
assed carefully to avoid further damage during cyclone
or low pressure periods.

Pondicherry is known for its tourism/recreation, it is
advisable tO restore the natural beach by implementing
beach nourishment. At Ennore, sand dredged from
harbour to an extent of 3.5 million cum was placed. on,
north of harbour to prevent down drift erosion. The
performance of beach nourishment was assessed based
on long-term data at Ennore which shows nourishment
has supplied sand to northern coast for period of 5 years
and coastline was stable even after the construction of
harbour. Initial estimates indicate that sand to the
extent: of 3.0 million cum needs to be placed north of the
harbor for length of600mnearthe Gandhi statue. The
above option will not only help in gaining a natural
beach but also help in controlling the erosion of the
northern coast. The detailed design of beach
nourishment scheme can be worked out based on
discussions. Also, eco-friendly techniques and 'soft
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engineering measures"” to stabilize the coast could be
implemented along with beach nourishment for retaining
the sand and to restore the ecological functions and
services that are provided by sandy beach ecosystems as
well as enhance livelihood opportunities for the fishing
communities and increase value to the coast.

A long term and permanent solution can be found if both
the Tamil Nadu and Pondicherry Governments jointly
work towards a common; long-term and sustainable
shore restoration strategy.

Short-term solutions may need to be implemented, but
these have to take into account the long-term solutions
and should be "no-regret" solutions.

Worldwide there is now increasing examples of
replacement of hard structures like seawalls with softer
options Such as beach nouishment, Sand bypassing,
dune planting and offshore submerged reefs. Thus, the
general principle of “working with nature” Would be a
better approach for -cost-effective and sustainable
coastal protection measures. Pondicherry needs to
consider modern protection practices which achieve
more effective and sustainable means of coastal
protection while also addressing local amenity and
economic development aspects. It is most important to
ensure that the natural movement and flow of sediment
along the shoreline is maintained.

All Shore protection schemes should be monitored
scientifically under technical guidance of expert
institutes by Tamil Nadu and Pondicherry governments
for improvement in its performance. The crest of berm
data collected by Tamil Nadu PWD do not cover any
location along Pondicherry coast. The closest locations
considered for analyzing the data along this coast are
Devanampattinam and Oyyalikuppam at south and
north of Pondicherry respectively.

Given the social and economical importance of the
Pondicherry beaches, the coastal restoration option
should consider the protection of land, buildings,
groundwater, ecology, livelihoods and public and private
infrastructure against future loss and damage caused by
erosion and storms.

The beach restoration will primarily benefit the coastal
dwellers living along the Pondicherry and nearby Tamil
Nadu coast including fishing households, the owners,
operators and employees of fishing boats, hotels and
other tourism related businesses and their employees.
But mostly it will benefit all the residents of this peaceful
coastline whose young children have never even seen its
beautiful beaches. No One expected that waves due to
monsoon or cyclone take away the natural beach.”

50

Page 247 of 257



812

Reply of MoEF&CC
82. Reply of the MoEF&CC dated 02.02.2021 deals with the status of

updation/revision of CZMPs as follows:-

“2.  That in exercise of the powers conferred by the sub-section
(1) and Clause (v) of sub-section (2) of section 3 of the Environment
(Protection) Act, 1986 read with clause (d) of the sub-rule 5 of the
Environment (Protection) Rules, 1986, Ministry of Environment and
Forest had notified the Coastal Regulation Zone Notification, 1991
on 19t February, 1991, which, inter-alia, provided classification of
Coastal Regulation Zone (hereinafter referred to as CRZ) areas and
norms for regulating developmental activities therein. This
Notification was subsequently amended from time to time.

3. That it is submitted that in supersession of the CRZ Notification,
1991, the Coastal Regulation Zone Notification, 2011 was
notified on 6 January, 2011 for regulation of developmental
activities along the coastal stretches and to ensure the
livelihood security to the fisher communities and other local
communities, living in the coastal areas, to conserve and
protect coastal stretches.

4. The validity of the Coastal Zone Management Plans (hereinafter
referred to as CZMPs) approved under CRZ Notification, 1991 was
extended from time to time, the last such extension being upto
31.07.2018, pending preparation and subsequent approval of fresh
CZMPs under the CRZ Notification, 2011. All the developmental
activities in the CRZ areas of coastal States were required to be
regulated as per the above mentioned notifications and within the
framework of approved CZMPs.

5. It is humbly submitted that the CZMPs of all coastal States except
State of Goa has been approved under the provisions of the CRZ
Notification, 2011.

6. That it is submitted that in supersession of the CRZ Notification,
2011, the Coastal Regulation Zone Notification, 2019 was notified on
18th January, 2019 for regulation of developmental activities along
the coastal stretches and to ensure the livelihood security to the fisher
communities and other local communities, living in the coastal areas,
to conserve and protect coastal stretches, specifically focused on
conservation and management plans of Ecologically Sensitive Areas
(ESAs) which did not feature in the CRZ Notification,2011.

7. It is humbly submitted that the High Tide Line (HTL) has been
mapped out and standardized for the entire coast of the country

unlike the HTL earlier allowed to be demarcated by one of the seven
authorized agencies, that too only for identified stretches/ sites, and
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thereby bringing in standardization and authenticity and removing
arbitrariness.

8. It is submitted that the Hazard Line for the entire coast of the
country has also been mapped and is required to be incorporated in
CZMPs of the coastal States or Union territories.

9. It is humbly submitted that the CRZ Notification, 2019 shall,
however, come in force only after the respective CZMP framed to the
CRZ Notification, 2011 have been revised/updated by the
States/UTs, as per the provisions of the new CRZ Notification and
approved by the Ministry of Environment, Forest & Climate Change.
Para 6 (i) of CRZ Notification, 2019 inter alia states as under:

"All coastal States and Union territory administrations shall
revise or update their respective coastal zone management plan
(CZMP) framed under CRZ Notification, 2011 number S.O 19(E),
dated 6th January, 2011, as per provisions of this notification
and submit to the Ministry of Environment, Forest and Climate
Change for approval at the earliest and all the project activities
attracting the provisions of this notification shall be required to
be appraised as per the updated CZMP under this notification
and until and unless the CZMPs is so revised or updated,
provisions of this notification shall not apply and the CZMP as
per provisions of CRZ Notification, 2011 shall continue to be
followed for appraisal and CRZ clearance to such projects.”

Before finalizing the CZMP concerned State/ Union Territories/
Coastal Zone Management Authorities are required to adopt due
procedure in preparation of CZMPs as stipulated in Para 6 (ii) of CRZ
Notification, 2019 which includes public consultation. Para 6 (iii) of
said notification inter alia states as under:

"The coastal States and Union territories shall prepare draft
CZMP in 1:25,000 scale map identifying and classifying the
CRZ areas within the respective territories in accordance with
the guidelines given in Annexure-1V to this notification, which
involve public consultation."

A true copy of CRZ Notification, 2019 is annexed herewith and
marked as ANNEXURE-R/ 1.

10. It is humbly submitted that the National Centre for Sustainable
Coastal Management (hereinafter referred to as NCSCM) made a
presentation on the status of the updation/revision of CZMPs)
prepared based on provisions of CRZ Notification, 2019, in the 40
meeting of National Coastal Zone Management Authority (NCZMA)
held on 28.08.2020, as under:
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S.No. | State/UT Status of | Status of Draft | Agency | Time Required
Approved CZMP 2019 prepari | to Complete
CZMP2011 ng
CZMP-
2019
1. | Maharashtra Approved COMPLETED NCSCM | COMPLETED
Public _hearing
completed in all
districts  other
than Palghar
and Sindhudurg
districts
2. | Odisha Approved COMPLETED ORSAC/ | COMPLETED
Public _hearing | SAC
completed
3. | Andhra Approved 80% work | NCSCM | 4 MONTHS-DEC
Pradesh Completed 2020
including
Buffering of CRZ
boundaries
4. | Karnataka Approved 50% work | NCSCM | 4 MONTHS-DEC
Completed 2020
including
Buffering of CRZ
boundaries
5. | Puducherry Approved 30% work | NCSCM | 3 MONTHS-NOV
Completed 2020
including
Buffering of CRZ
boundaries
6. | Daman&Diu Approved 50% work | NCSCM | 3 MONTHS-NOV
Completed 2020
including
Buffering of CRZ
boundaries
7. | Tamil Nadu Approved 20% work | NCSCM | 5 MONTHS-JAN
completed 2021
8. | Gujarat Approved 20% work | NCSCM | 6 MONTHS-FEB
completed 2021
9. | Kerala Approved In progress | NCSCM | Status to be
Being monitored obtained  from
by Kerala High NCESS
Court
10| West Bengal Approved Pending. Status | IESWM Status to be
not known obtained  from
IESWM
11] Goa Draft Pending Not Amendments to
published Known CRZ Notification
in website 2011 notified on
for  public 1st May 2020
hearing.
Revision
based on
amendmen
ts, n
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progress
(NCSCM)
12| Andaman & | ICRZ ICRZ Plans of | NCSCM | 6 MONTHS-FEB
Nicobar pans:9 Great Nicobar & 2021
Islands Islands Little Andaman
IIM Plans:5 | Islands
Islands completed and

Approved submitted to
ANCZMA for
public hearing

13| Lakshadweep | Approved Revision of | NCSCM | 6 MONTHS-FEB
Islands IIMPs of Suheli, 2021
Kadamat &
Minicoy Islands
in progress

11. It is humbly submitted that the answering Ministry is yet to receive
the draft CZMPs updated/revised as per the provisions of the CRZ
Notification, 2019 from all the coastal State Governments for further
consideration and approval.

12. 1t is further humbly submitted that the CRZ Regulations are to be
implemented and monitored including violations thereof by the
concerned State Coastal Zone Management Authority in accordance
with the proved CZMPs of the respective region of the coastal state.”

Consideration of the Issue, finding and Directions

83. We have given due consideration to the issue of protection of the
beaches from human induced erosion caused by hard structures. It is a
fact that these hard structures may prevent erosion at the said stretch
temporarily but the adverse impact of such measures are felt upstream or
downstream where erosion starts. Thereby such hard measures only
transfer the problem of shoreline change until and unless a holistic study
is undertaken keeping in view that sediment cells and appropriate
scientific measures taking into consideration both soft and hard. The
problem exhaustively highlighted by the applicant, noted above raises
substantial question of environment. We are satisfied that the same needs
to be addressed by all coastal States/UTs for protection of beaches from

human induced erosion caused by hard structures. We find that
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Puducherry model of SMP based on report of NIOT submitted in March
2015 addresses the issue comprehensively and can be adopted subject to
any suitable change based on further study in terms of the
recommendations in the said report. As suggested in the report, there
is need to replace hard structures like seawalls, Groynes etc. with softer
options such as beach nourishment, sand bypassing, dune planting,
offshore submerged reefs, etc. Thus, the general principle of “working
with nature” would be a better approach for cost-effective and
sustainable coastal protection measures. There is no objection to the
said model by any of the appearing parties. Further, the Tribunal also
notes that depiction of high, Medium and low erosion stretches along the
coast line is mandatory in the CZMPs. The CRZ Notification, 2019
regulates foreshore developmental activities based on these parameters as
well. Like ports and harbours are prohibited in high erosion stretches. We
also note that inspite of the CRZ Notification being issued in Jan, 2019,
the CZMPs have not been finalized and approved for 11 State/UT. This is
gross violation of Hon’ble Supreme Court judgment in Indian Council For
Enviro Legal ... vs Union of India & Ors., (1996) 5 SSC 281. Accordingly,
we direct Chief Secretaries of the Costal State/UT to finalise the CZMP and
get them approved by MoEF within 2 months. The approved CZMP shall
contain the parameters as listed in the CRZ 2019 Notification including
High, Medium and Low erosion stretches for such erosion prone areas.
SMP shall be prepared as illustrated by NIOT for such erosion prone areas.
We further direct preparation/updation of their SMPs for such identified
eroding stretches shown in the CZMPs within six months. Pending
preparation/updation of such SMPs by the Coastal States/UTs, no

further hard structures for erosion control be raised or constructed.

The application is disposed of.
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A copy of this order be forwarded to all the Coastal States/UTs

and MoEF&CC for compliance by e-mail.

Appeal No. 18/2017 (SZ)

84. As noted earlier challenge in the appeal is to the proposed
construction of series of 19 Groynes from Ennore to Ernavoorkuppam
in Madhavaram Tuluk of Tiruvallur District, Tamil Nadu by the Public
Works Department (WRD). The main ground challenge of the CRZ
Clearance is that construction of groynes in coastal area has adverse
impact by obstructing littoral drift. The impugned clearance ignores
this aspect. The impugned CRZ clearance itself mentions that the same
is subject to further orders in O.A. 04/2013 which was pending on the

date when CRZ Clearance was granted.

85. While dealing with the O.A. No. 4/2013 (SZ), we have approved
the report of the NIOT recommending preparation of SMP which should
be environmentally compatible, in the manner suggested and discussed
above. We have also directed all the Coastal States/UTs in the Country
to prepare their respective SMPs accordingly. The impugned CRZ
Clearance is not sustainable in view of above discussion. The same is
accordingly set aside without prejudice to fresh clearance being granted

in accordance with the approved SMP.

The appeal is allowed in above terms.

Adarsh Kumar Goel, CP
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K. Ramakrishnan, JM

Sudhir Agarwal, JM

Pushpa Sathyanarayana, JM

Dr. Satyagopal Korlapati, EM

Prof. A. Senthil Vel, EM
April 11, 2022
O.A. No. 04/2013(SZ)

With Appeal No.18/2017(SZ)
A
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Annexure-R1-8

Item No. 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 249/2023
In re: News item published in Newspaper The Hindu dated 19.03.2023
titled “India’s Sinking Island”

Date of hearing: 08.01.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Gigi. C. George, Adv. for Ministry of Earth Sciences
Dr. Swati Jindal Garg, Mr. Soumya China, Mr. Kunal Kakumanu, Ms.
Nidhi Kumar, Mr. Abhimanyu Kumar & Ms. Anjali Kaushik, Advs. for
MoEF & CC
Mr. Maulik Nanavati, Adv. for R - 1 (Through VC)
Mr. Abhimanu Garg, Adv. for R - 12 (Through VC)

ORDER

1. The issue involved in this Original Application relates to the
dangers of sea level rise and submergence of low lying islands. The
Tribunal in the previous proceeding had considered the Notification
dated 18.01.2019 issued by the MoEF&CC providing for formulation of
Integrated Island Management Plans (IIMPs) by the respective
States/Union Territories for the concerned islands. The Tribunal had
also directed impleadment of State Coastal Zone Management
Authorities and Union Territory Coastal Zone Management Authorities.
Accordingly, notices were directed to be issued. The memo of parties
prepared by the office in terms of the direction of the Tribunal reveals

that, as many as, 16 respondents have been impleaded.

2. The reply on behalf of the respondent no. 14, Secretary, Ministry of
Environment, Forest and Climate Changes has been filed which reveals

that the CZMPs as per 2019 Notification have been approved only for the

Page 255 of 257


Annexure-R1-8


820

State of Odisha, Karnataka and Maharashtra and ICRZP as per ICRZ
2019 Notification has been approved only for Great Nicobar Island and
Little Andaman Island. The reply further reveals that the National
Coastal Zonal Management Authority (NCZMA) in its 46th meeting dated
01.08.2023 had directed that all Coastal States/Union Territories,
whose CZMPs/ICRZP are yet to be finalized as per 2019 Notification,
must complete the same within two months by 31.10.2023. It has been
pointed out by the learned Counsel for respondent no. 14 that apart
from the three States and two islands of Union Territories noted above,
no other State or Union Territory has formulated the plan till now. The
stand of the respondent no. 14 is that by the Notification dated
30.09.2022, the Central Government has delegated its power under
Section 23 of the Environment (Protection) Act, 1986 to issue direction
under Section 5 of the Act to the State Coastal Zone Management
Authorities and Union Territory Coastal Zone Management Authorities
within their respective jurisdictions with the conditions and limitations
which have been provided in the said Notification. Since, inspite of the
direction of NCZMA, the CZMP/ICRZP have not formulated the plan.
Hence respondent no. 14 is required to ensure that the plan is prepared
by each Coastal Management Authority and Union Territory Coastal

Management Authority expeditiously within a time bound period.

3. Learned Counsel for respondent no. 14 has prayed for time to
obtain instructions in this regard and place the stand of respondent no.

14 by way of the report at least one week before the next date of hearing.

4. All the States and Union Territory Coastal Zone Authorities, who
have been impleaded as respondents in this OA and issued notice in
terms of the previous order, are directed to file their response, at least

one week before the next date of hearing.
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5. List on 06.03.2024.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
January 08, 2024
Original Application No. 249/2023
SN.
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